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.. LEGISLATIVE ASSEMBLY . 
• 

Monday, 29tk Ja"'1'aTY, 1993. • 

The Assembly met in th(' Anembly Chamber at Eleven of the Clock: 
Mr. President was in the Chair. 

The Honourable Sir Malcolm. JlaUey (Home Member): I hope,. Sir, that 
YOU will allow me to draw aside for one minute that veil which hides the 
personality of the Chair and to express, as I am sure I may do on behalf of 
the House, its great pleasure at your return to your duties. (Hear, hear.) 
It is bot, Sir, that we have not had in your abllence able lieutenants, trained 
in the traditions which you have inaugurated in this House, and to them 
our gratitude is due. Nevertheless, we feel the keenest pleasure in your. 
return .. We feel pleasure in your return not only because you are our 
President, but because, since you are also the friend of the House, we have 
to congratulate you on your rt.'Covery from an illness which at one time 
filled us with grave anxiety. (Hear, hear.) 

Sir Deva Pruad SarvadhiJrary (Calcutta: Non·Muhammadan Urban): 
Sir. on my own behalf, and on behalf of my friends, I very wholeheartedly 
join in what has fallen from the Honourable the Leader of the House. ''Ie 
welcome you back here and hope that there will not be occasion fOJ: the 
IIRme anxiety again. In the strenuous times before us good sense and 
good temper, of which good health is always the basis, should prevail all 
round. The Honourable Sir Malcolm Hailey has told you of the anxious 
time that we had aDd we do not want it repeated. 

JIr. "1'. V. Suhag1rl A1'18r (Madras: Nominated Non-Official): Sir, I beg 
to ~  myself with everything that has been said by the Honourable 
Sir Malcolm Hailey in welcoming you back amongst us. He has told 
you, Sir, that, during your absence, we have been served by very able 
lieutenants. That. Sir, is a compliment not only to their ability, but is 
a compliment to yourself for having trained them to lead us in your absence 
and for the atmosphere which you have created in this House. There-
fore, Sir, we are happy to Bee you hack once again amongst us and. as Sir 
Deva Prasad SnrvadlHk8ry has said. we hope the occasion may not again 
arise of welcoming you back in the way in which we have dorie, but you 
are always welcl?me and we are always glad to see you amongst us. 

Kr.Prealdent: Gentlemen, I need hardly say that the words used by 
the Leader of the House and by my two Honourable Colleagues have 
greatly touched me tftld I have to thank them and the Assembly for the 
manner in which they ha.ve received me on my return from what was, after 
all, though a somewhat prolonged, yet not in any sense a dangerous illness. 
I have followed with great .nterest the proceedings· of the House from a 
distance and I am glad to have the endtpement by the Leader of the 

{ 1601 ) # A .. 
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House himself of the opinion which I had myself formed that my presenoe 
here was not in the least necessary. (Cries of .. No, no. ") And though of 
course duty compels me t,o return to the Chair, I should very willingly 
have returned in the form and habit of a private Member in order to sit 
under those able Chairmen whose services you have all enjoy81J. • 
• Gentlemen, once more t thank you. 

MEMBERS SWORN: 

Captain Ellice Victor Sa8800n, M.L.A. (Bombay Millowners' Association: 
Indian Commerce). 

STATEMENT LAID ON THE TABLE. 

SIr BIDlJ' JIoDcrld Imlth: Sir, I lay on the table the information 
promised in reply to queations by Dr. H. S. Gour on the 16th January, 
1923 l'\:lgarding amounts drawn by Members of the Council of State and 
the Legislative Auembly on account of travelling and halting allowances. 

Btatertmtl .1&o";fl9 tl, amou.t tll'fltMt by Jfem1Jer. qftlt, COUflril of Stilt' .,Ao tra",U. 
i" ,.tJnt'fJtJa comparl ... t. 

~ r  i 
No. Na_ of lIemNn. 

InLBt S .. sIOIr.lnl. 

1 Hon'ble Vlwan.Babadar V. R_bbadra Kaida 
! .. 1lai Bahadar Lata Ram Sann Du, CJ.E. 
a " l!r. C. N. Seddon • • • • . • • 
4. .. Raja Moti Chand, C :.R.. . • . . • 
6 " Colonel Sir Vmsr Hayat Khan, K.Ol E., C.B.E, 1l.V.O. 
6 " lh.O S. Kbaparde . • • 
7· " R"ja Sir H_ 8iugb, K.C.l.E. . 
8 .. Sir A. H. Froom, Xl . . 

Amount. 

a" .A. P • 

708 8 0 
11712 0 
M9 0 0 
869 0 0 
177 0 0 
617 0 0 
86 1. 0 

M!I 0 O· 
{/ " Sir Dinlha,.. Wacha, Kt.. . . . . . • ~ 0 0 

1u " Mabal'llja Sir Manlndl'll Chandra Nand" K C.I E., of Ka.lm- 761i 4. 0 
baur. 

.. Kahal'aja Dabed •• r K .. ha\,.. Pralad SiDgh, C.B.E., of 
Dumnon. 

11 .16 8 0 

12 ... Mr. 1.alubhai Samsldu • 
18 " Xl'. K. V. Ranguwamy Alyanpr •• 
H .. Mr. E. 8. Lloyd . .• •• 
16 " Sir M. 8. Dadabhoy, Kt .• e.I.E.. . ... 
16 " Mr. Abdhl Majid. •..•• 

• 82-'80 
• ~  6 0 
• 1 2~ 0 0 

06U 0 0 
!lUI 8 0 
"7 J 0 17 " ~. r  ~  Kant. Aeharjya Chaudhury of lfuktapcha 

18 .. - ardll' J ogmdl'll IIlnp. '..... 
19 It Raja Pramada Nllth Roy of Dighapatia • • • 

170 • 0 
800 0 o· 

!O ... Sir Ale.nder Murray, Kt. . • • , . 
.21 I.. Mr. Altai All .. 
U I Rigltt Bon'ble V. ~. tlrlnlvua lIutrl . 
," Hoa'1lle Sir Edpr Holbert<m, Kt., C.B.E •. 

I a , .. 
•• 

677 8 0 
81 2 0 

au 8 0 
677 8 0 
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Stat 1ft",,, ,"o.,;_g ell! c.,o,,,,t 41'a.". by Mnah.,., of t/at! Council of SkAte v/ao tl'avl!Ul!fi 
i" re'I!J'fIetltJtnft PM'tfttett' -oontd. 

N_ of Memberw • Amount. • - --------------------1 • 

1 
% 
8 
4 

6 
6 
7 
8 
9 

10 
11 
12 
18 
16 
U 
16 
17 
18 
19 
to 
21 
Jj 
28 
!4 
!6 

1 
II 
8 , 
6 
6 
'T 
8 
P 

10 
11 
12 
18 
H 
III 
16 
17 
18 
19 
~ 
U 
U a3 
~  
26 
98 

8ncu ~  1921. 

HOD'ble Mr. P. C. !le\hna . • 
.. Baja Moti Chand, C.I.". • . 
.. Dr. GangAnat.b J.ha . ••.• 
" Maharaja Sir lfanlndra Cbandra Nandy, I[.C.I.E., of K_Im-

It .. 
" 
" ,. 
" 
OJ 

" ,. 
.. 
" .. 
" .. 
" 
" 
" 
" 

HOD'b1e 

.. .. .. 
" 
" " 
" 
" 
" 
" 
" 
" 
" 
" .. 
" .. 
" 
" 

hu&r. 
I'ajl Chowdbary :Mubammad lamait ~  • 
]I r. 11:. S. I.loyd . , • • 
Sir M. B. Iladabboy, Kt., C.I.E • 
Mr. Altai Ali . .••• 
Sardar Jogendra Singh • . • . • • 
Colonel Sir UlII&r liayat Khan, K.C.T.E., C.B.E., M.V.O. 
Raj. till' H.mam Hngb, K.C.1.E. 
HiI' lIinabaw \\ acha, K t.. • 
81r A. ". Froom, Kt.. . 
Sir AlelAoder .rray, Kt., C.B.E. 
Bai flabador I.J. Ram &rr.n Du, C.I.E. 
... ir B. C. lilttel', Kt. . . . • . . 
lIr. K. V. Ranguwamy ~ . r . . ' • 
lfMAra.ja I'orohl Ka.nta Acharjya Cha.odbory of M'ukta.ga.eba 
DI".n I ahadur V. R&nIbbadra Naido • • . 
t'ir Zulfqar • Ii. K t., C.S. I. 
lIr. La.lubbal Sam&1du • 
I.ala I'ukhblr Sinha . . •. " 
lIaharaja Bahadur KllIIb.va PI'aAd Singb, ('.8.r., of Dumraon 
Sir Jo:dpr HolbertOD, Kt .. C.rU:. 
Baja Pramada Nath Boy of ~  

DBLBI SU8IO:f, 1922. 

Diwan Bahadur S. R. K. ADDOA.ma1aiChettiar 
lIr. G. 8. 'Kbaparde 
Mr. K. V. Nangu".my Aiy.wgar 
Mr. E. R. Lloyd. . 
Kban Babadur Aminul I,lam 
Mr. H. T. S. Forett 
Ra.j. Sir Haruam Singh, K.C.T.E. 
lIr. Cbandra DbaI' Barua . 
AI aharaja R.hadur K8lihava PI'&Iad 

l)umraon. 
Singh, X.B.E., of 

Hal Bahadur Lola Ram E1aran Da., C.T.E. • . 
Colonel Hr Uma.r Hayat Khan, K.C.I.E., C.B.E., M.V.O. 
8ir Dinah." Wach., Kt. 
Hon'ble Sir A. 1<'room, Kt. . • 
Maba.mahopadhay. Ilr. Gangallath Jba. 
Oewan Tek Chand, C.H.E. . . 
Raj. Moti Chnd, C.r.E. • • 
Dlwan Babadur V. R.mabhadra Naidu 
Naja. Pramada. \ ath Roy of Digbapatia 
Sir M. B. Dadabboy, Kt., C.I.E. • 
Mr. P. C. Setbn.. . . . . . . . 
lIIa.ha.r.j .. ~.1  Kallt ... Acharjya. Cbaudhuri of Multtaga.cba • 
Hajl ~  ri Muhanlln&d bUiaU. , • .' • 
Khan Fahadur • brahlm Haroon Jafar 

:: . Sir Alexander lrIUlTaY, Kt. • 
Right .HoutbleV • . S • . ~r .  ~ r  P.C., . 
Ilon'bl,e Rai B . ~ r J.alaItam Sarlln Da.s, C.T.E. 

• 

R •. .i. 1'. 

9'11 0 0 
670 8 0 
688 8 0 

1,063 0 0 

l,211 4 0 
I,Rl6 0 0 
1,011 ~ 0 

6.0 8 ~ 

458 8 ~ 
24712 ~ 
.221 8 ~ 

1,043 0 0 
1,061l 8 0 

tlIl6 4 0 
17.2 4 0 

1,037 0 0 
.2,143 14 0 
1,IH4 0 0 
2.104 0 0 

364 8 n 
1,043 0 0 

202 6 0 
775 0 0 
54914 0 

1,128 8 0 

1,40[) 0 0 
863 , 0 

1,1l17 0 0 
8211 0 0 
~ 2 8 0 
388 , 0 
114 8 0 
376 4 0 
490 8 0 

164 8 0 
433 10 u 
746 8 0 
7'6 8 0 
223 0 0 
UIS 0 0 
446 8 0 

l,i38 It () 

882 8 0 
768 0 0 

1,119 12 0 
1,021 0 0 

P6" 0 0 
865 R 0 
7Ml 8 8 

1,119 8 0 
666 6 0 

, 
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BtaI-m '''0''';''9 til' . .~  d ... _ 6, .AI_Hr, "", OoHlJil qf Btate tdo 
tNlfltllltl '" rHff'f'M COIItpa,.t.'1I1-eoncld. 

Serial 
Na1D8l of Kemben. No. . .~ 

------.. -------. .~ I 
• 

Suu.. ~ •• lJo", 19111. B •• ... P. 
1 Hon'ble Raja Sir HlU'1lam Singh, X.c.I.E.. •  •  •  • Ja8 0 0 
J .. Maharaja Sothi Kanta Acbarjva ChaIullaDry of Muktapeha I,UI 12 0 
8 

" 
Sardar Jopndra Si1b. •. •  • 808 8 0 

4 .. Nawab Sir Bahram haD, R.C.I.E .. K.B.E. :!88 0 0 
6 ~ r A. Froom, Kt.. .  .  .  .  •  • 1,268 0 0 
6 .. Colonel Sir l:war Hayat Khan, A.C.I.E., C.BoE., lrl.V.O. 880 0 0 .. 

Baja VenganAlhuuda Raja, C.T.E., of KoU&IIjJOClQ • 1,689 12 0 • .. 
8 .. Sir Aleullder ),fur.ay, 1( t., I·.P.F.. 601014 0 

" ,. Sir :If. B. Dadabboy, Kt., C.U:. . ~  0 
10 Maharaja Babadur K8Iba\'a PIIUM Singh, C.BE., of 987 8 0 

[)umraon 
11 Mr. P. C. Setbna . . . 63;' 0 0 
l1! ,. I'iwan ~ r Allnamaial Cllettiar 1,681 8 0 
)3 .. Sir DiDllhAw Wacha, Xt. lJ409 8 0 
It Mr. K. V. KrI_hMaW&my Ayyanpr J,m :. 0 

Statt.'ft' ,Aom1tg approri.attl, 0.01,,11, d,.atefl ~ JlIf#lber, qf t1, Council qf State 
and 0/' 'lat! LtgiliatilJe 4"NabI, 011 acconl of tral1cllill9 a,,4 ltalti"9 allolDaftctl' 
paitl to tlttflf tillt't the iflavgllf'ati01l of tA6 .. Rtf_etl Co .. cil." a"d ffJ1' tAc;,. 
atteftda1lee 011 tAe l1ario". Co".fttitlu" etc. . 

~  and periuU of tbe cbarge. Amount. 

Bill, "aid d.,.i"/J ~ 1tor l1iO·Rl. R •• A. P. 

r~ of the Legi81ative A_mbly. •  • 1,.:' ,761 0 0 
. ~  of thll Council of State 64,616 0 0 

Billl ,oid tls";.g 11 ~ ! . 

Kemben of the Legi.lative Auembly. • 4,oB,eoz 0 0 
lIembeA of the Council of StatAl .  • 1. ~ 0 0-
Bill. paid during 1921·2J for atteDdanee Oft variDu. eom-
mitteft:-
Repr_ive Law. Committee 7,060 0 0 
Pr_ Law. Committee .,987 0 0 
1 ndlan Student. Committee 8,461 0 0 
All· India Income· tax Committee 1,916 0 0 
J 1I(1tan FLocrJ Commilelon 10,4118 0 0 
Piece Worken Committee 764 " g} +l,flll 0 

Bill'l:.id tl. i., 1922·:18. 
1,87,876 0 0 l! emben of the Legitla ve A llelllbly. • 

:\1 embeJ'l of the Couocll of State •  • .  . . &6,891 0 0 
Billa paid during 1922·lI8 for attend.o.nee on variou. Com-
mitteee:-
ArDII l;ulu Committee 8,VI' 0 T:! Bail way R\ek !\ otel Committee .,760 0 
Criminal Procedure Committee 818' 0 o 11~ r  
North·Weet hontier Committee 10,860 0 ! ~  Bacial ~  Committee .  . 8,894 0 
8t&Ddlng ComwittC1e on Indian l!!m1gratlon • 6.C.e 0 ~ ~  ... Worklnen'. Compenatlon (;ommittee .' 8,400 0 

.LSd.) O. 8. PERIllA, 

4'''ItI .. t "'''0011.'' O,/ItJ'''' 
OJ/Ic' qftlh,,.tJ 4."hItI'·(h,.,rwl,·O.tIIraJ .......... ,lhU4. , 

• 



• 
QUESTIONS AND ANSWERS . 

.. INDU.N RAlLW.AYI " BY RAI SAHIB C. P. TIWAllY. 

-2J2. -Mr ••••• .T0Ihl: Has the attention of Government been drawn 
to the remarkl relating to the 'meagre dttai18 presented with the r ~ 
budget, appearing at page 898 of the book called Indian Railways by Ual 
Saheb Chandika Pr88ad Tiwary? If so, do Government propose to furnish 
the members with copies of the establishment rolls and working ~ 
referred therein? 

The Honourable Mr. O. A. Inn .. : Government have seen the remarks 
referred to. They regret that Members cannot be furnished with copies 
of the establishment rolls and working estimates, 88 these. can be got ready 
only after the grant of sanction by the Legislature and after the Budget 
orders thereon are communicated to individual railway administrations. 

Mr. 5 ••• .T0Ihl: Will Government be pleased to furnish us with copies 
of the establishment rolls of the previous year? 

The Honourable Mr. O. A. Inn .. : I am afraid, Sir, that that would be 
a very expensive business. Here is a copy (shown) of the establishment 
rolls and working estimates for a single railway. 

Mr. 5 .•. .ToUt: May I ask, Sir, hot- many copies are printed when the 
copies are printed {or the use of the office? 

The Honourable Mr. O. A. Inne.: I am afraid I do not know, Sir. 
Mr .•.•. JOIhi: Will Government inquire? 
The Honourable Kr. O. A. lDD. .. : Yes, Sir. 

LIGHTING ON ~. & N. W. RAILWAY. 

283. -EhaD Bah&dur Sarfaru Holaln Khan: (a) Are the Government 
aware that some of the compartments of the passenger trains on the Bengal 
and North-Western Railway are not usually provided with light? . 

(b) Do the Government propose to advise the authorities to make 
proper arrangements for light in all the passenger trains of the Railway? 

The Honourable Mr. O. A. InDe.: (a) The Government of India under-
stand that all compartment') of p88senger trains on the Bengal and North-
Western Railway are provided with lights and their maintenance receives 
the. continual attention of the Railway Administration. Specific cases of 
complaint in this respect brought to the notice of the Administration will 
receive attention. 

(b) Government do not comider that any instructions to the railway 
authorities are necessary. 

Mr. J. Ohaudhur1: Is the Honourable Member aware that there are 
no adequate arrangements for refreshments along the same line? 

The Honourable Mr. O. A. Inn .. :·I do not see how that question arises 
out of the question I have just answered. 

Mr. J. CJhauclh1Ul: Because the railway exists for the convenience of pas-
sengers and food is a greaterenecessity than light. 

Kr. I'relldeat: '!'hat question qoes not rAise. 
( 1(i05 ~ I 
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• PIlESS FINK FmiD. 

284. -1Dwl Bahadur 8arfaraI BouID D&a: (II) Do the Governm',nt 
maintain a fund called the Press Fine Fund. in the interest of the ",. 
ployees of Government Presses? , 

• (b) If the answer to the above question be in the affirmative, will the 
Oo\"ernment be pleaaed to state: 

(i) The' total amount of the fund up to December lut? 
(ii) The total number of press workmen who have got relief in their 

distress 'J 

lIr. A. H. Ley: (6) Yes. 
(b) (t) Rs. 2.592-6-0. 
(b) (ii) Two grants have been made from the fund in the Delhirrestl. 

~  application for grants has been made in the Calcutta or Simla presses. 

ADVANCE OF .PASSAGE ¥OXSY. 

285. -Dan Bahadlll' 8ar1aru Boam Dan: Is it a fact that the 
Imperial Services have recently been granted the privilege of obtaining 
advance of passage money for themselves and their families to enable 

~ to go home on leave, wbereu the European members of the Pro-
vincial Civil Services have not been allowed this privilege? 

The Honourable Sir Baall Blacken: Orders are under issue extending 
the concession to Provincial Services. 

Kr. X. B. L. ApIhoUl: Does the Government intend to extend the 
privilege to the Indian Members of Council who may desire to avail them-
selves of it? 

The Honourable IIr Bull Black,": I think that question does not directly 
arise out of this answer. 

ATTENDANCE AT MUTtNOS OF THE LBOI8LATUllES. 

286. ·J[aulYi JIlyu AlJa4-ul-lah: (1) Will thE! Government be pleaso.:! 
to state the names of the members who have not attended a single meeting 
of any session or more sessions than one of the Indian Legitlaturee held 
between February, 1921, and the September ses.ion of 1922, and tbe res-
pective constituencies they are retUrned from? 

(2) Are the Government aware that there are no provi8ions of rules 
enforcing attendance of members except for those who will be absent for 
a period of two consecutive months while going abroad (out of India)? 

(3) Do Government propose fN the benefit of the country to make 
necessary provision in the rules to compel Dlf'mbera of the Legislaturee t.o 
vacate their seats for not attending the meetings of the Council and the 
Assembly _ regularly? 

SIr Benry Koncnell Smlth: (1) Government has 'no certain infonnation 
8S to the Members of the Indian Legislature who have not attended a single 
meeting of any Session or who did not attend more than· OW!'SenioD be-
tween February. 1921. and the September SMdon of 1922, but the number 
of such Members so far as is .,available, is given in the ~~  which 
is laid ~ Hle table. • . . .' 
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(2) and (8) The Honourable Member is obviously aware of the provisions 
,of ~  98 (2) of the Government of India Act. That section empowers 
the Governor General to declare that "he seat of Ii Member has become 
.~  if, for fit period of two consecutive months, such Member is absent 

from India ~ is unable to attend to the duties of his office as a Member. 
There is no other statutory provision having the -effect, directly or lndireciliy, 
of enforcing the attendanoe of Members. The Government do not propose 
to take any action in the matter as they are of opinion that under the 
reformed constitution an elected Member of a Legislature is primarily res-
~  to his constituency for the due performance of his duties as a Mem-
bE'r. In any case where a Member fails to attend meetings regularly, it is 
o}l('n to his conatituency, should it feel itself aggrieved by his absence, to 
move the Governor General to exercise t,b\! power vested in him by ~  
98 (2). 

Statement tl/iofcifl9 eke flumbtlf' of Jle:mbcrl ~  frOIll tUetifl91.of 'tke Indian 
LegulatVN. 

L.OIFLJ.TITI! A ~ BL . 

Number of lIM1lbnl "'ho did not attsDd &111 meeting. of the Delhi 
s..ton, 1~21 (the firet IeIIion of the JI1(\lan Legillature). 

Number of Membere who did nat attend the I600nd leaeion hom Sepo 
tembrr llnl to March 1922. 

Numb<'!' of Members who were absent throughout the Septl'tnber 
Be.ion, lilU. 

CoUJrCIL O:r STAT •• 

19 

Numb<'!' of Mf'lIlbere who did not attend any meetinge of the Delhi Nil 
!!I_ion, 111111 (the lint _bn or the Indian Legil.lature). 

Number of Member. who did not attend the aooond Scwion from Nil 
September 1"1 to :March 1022. 

NumhPl' of lIeulbera who W!'fe .b.rnt throughout the' September '1 
8t!1.lon, 1912. 

lIr. I. OhaudhU1'1: Has the Government asked any non-offiaial nomi-
Cllted members who have been regularly absent to resign their seats and 
nominated others in their plaoe? 

Sir Bemy Koncrlel Smith: No non-official nominatled member has 
b<:Ul asked to resign his seat; but I think the Honourable Member will have 
seerl recently that one s6at previously occupied by a nominated non-official 
member bas been declared vacant. 

POLIOE SUPERINTENDENT ON FOREIGN SERVICE. 

287. -Sir JlODtap de P. Webb: (a) What is the rate of contribution 
levied by Government from a foreign employer on account of the pension 
CJlly, of a District Superintendent of Police r rr~  to foreign service? 

(b) Does the rate of levy represent the 1alue, eXI,re8sed as a portion of 
his pay, of thl!l transferred offiaer's pension? 

(c) If not, what !foes it represent? 

The Honourable 81r BuD Blackett: (4) The reVl8lon of the rate of 
contribution is under conaVieration, recoveries are at present being made 
provisionally at the rate of 1 of pay, foreF employers being told that the 
Amounts are liable to alteration. • • 
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(b) and (e) The rate is intended to represent the ratio that the cost 
likely to be incurred by Government in respect of an oftieer's penaion beats tQr 
t.he coet of his pay. 

PAY AND PBNSIONS OF Ssa·VICBS. 

~. -Sir KoDtap de P. Webb: What is the actual annual increase lr 
the ebarge upon public funds since the 1st August. 1914, under each of ~ 
i>.t'&ds (a) pay and allowances, (b) pensions, r. ~ refund of contributionil. 
fond (c) family pensions, in respect of each of the ~  cadru:-

(A) The Indian (Impeiial) Police . 
. (B) The Indian Civil Service. 

'rlle IIoDoarable Sir JIalcolm Bailey: 'J'he infonnation is being collected 
and will be supplied to the Honourable Member. I may explain that it 
"ill not be available for some time as we shall have to ask Audit Officers. 
the India Office and the High Commissioner for figures. 

RA ELL ~  FACILITl&S FOR 3B,D CLASS PASSENGERB. 

289. -Ill .•.•• lCllhl: Will Government be pleased to .tate ~  
steps they have taken to give etJectto ~ resolution passed "y the Legis-. 
lative Assembly on 7th September 1922, regarding the improvement of 
travelling facilities for 8rd class passengers? 

The lIoD011labll lIr. O. A. lDDeI: Tht> Railway Board have been in 
correspondence with the principal Railway Administ·rations on the subject 
and have asked them to submit special reports on the principal points of 
con plaint relating to third class passengers. The reports are being received 
and when they have been examined, the question of publication will be-
~ r . 

COAL :MINE ACCIDE..'IlT AT PERBELI. 

200. -Ill ••••• 10lhi: Will Government be pleased to state (4) the 
cause of the accident in a coal mine that recently took place at Perbeli, (b) 
thf: total nwnber of persons killed and injured in the accident, (c) what 
steps Government propose to take to prevent such oocidents hereafter aad 
(d) .whether compell8ation will be paid to tht! f'amilieil of those who were 
killed and to thOle who will be permanently lIiaable d ? 

Mr. A. B. Ley: (a) Government have not yet received information 
lB to the cause of the accident bevond the bare· statement that it wall 
lh.· result of an explosion of gas. . 

(b) So far as known, seventeen persons were killed outright and 58 
iujured, of the latter all save one have succumbed to their injuries. 

(c) An official enquiry under section 18 (If the Mines Act has been ordered 
by the Government of Bihar and Orissa, and, until a report of that enquiry 
111 received, it is imp081!ible to decide on the steps to be taken to prevent 
the occurrence of aueh accidents hereafter. Government will give the 
~  their most careful consideration. 

(d) There is at present no statutory obligation onl employers to com· 
pensate the families of the killed or the injured. But Government are 
confident thab a Company of the high standIng of the Bengal COal Com. 
pany will do all in their power to relieve the haJdship and 8uttering caused 
by this most lamentable accident, 



QU.STIONS AND ANSWUS. 160PO 
1 

sir Dna Prua4 8&r9a4b1kary: Is it a fact that theBe accidents due to 
gas explosions have been on the increase· of late? If so, what are the 

\1'('880ns? And when Government receive this report will enquiries be made "to whether that is a fact and whether iii eps cannot be taken for prevent-
iDg them? • 

• 
'lhe Honourable 1If. O. A. Inn,,: I cunnot give the Honourable Mem-

ber a categorical answer to that question, but I may point out that our 
mines are now beginning to get deeper und as coal mines get deeper the 
dAnger of gas becomes worse. The whole question of safety lamps and 
other preventatives against these accidents has, I belive, been for some time 
under the consideration of the Mining Board. I am afraid that is the only 
al,swer to the question that I can give. 

CATBRING DEPARTMENT, B. N. RAILWAY. 

291. -Mr ••• II • .T08h1: Will Government be pleased to state (a) the 
functions and activities of the Catering Department of the Bengal Nagpnr 
RLilway, (b) the amount spent dunng the year 1921-22 on the Indian Branch 
and the European Branch of the Department separt'.tely and (c) the amount 
of profit or loss made on each branch during the year 1921-221 

'lhe Honourable 1If. O. A. Innes: (a) The functions of the Catering 
~ r  of the Bengal Nagpur Hailway are: 

(i) to ensure the service of good meals and refreshments for the 
benefit of the trav.elling public; 

(ii) to provide the staff with meals \;'hen on the line and with facilities 
for readily obtaining their provisions and stores at reasonable 
prices. 

(b) The amount spent during the year 1921-22 on the Indian Branch of 
the Department was }ls. 83,289 and on.;he European Branch Hs. 2,79,700. 

(c) The net profit made on the Indhn Branch including licence fees 
!Aggregating Rs. 27,460 was Rs. 28,3H} and on the European Branch 
RI!. 20,558. 

Mr ••• X • .T08h1: Considering these figures, will the Government see 
the necessity of increasing the amount spent on the Indian Branch and 
deoreasing that on the European Branch 'Ill the European Branch does not 
pay so much as the Indian Branch 1 

Tht Honourable JIr. O. A. lDneI: They both pay, but I should like 
to point out that the European Branch is a misnomer, as the European 
Branch provides not only for Europeans !lUt for all Indians who live in the 
European ~ . 

Mr. N. X. 10lhl: Does the Government consider this sufficient reason 
for their spending ~  on a Branch which does not pay' so much, neglect-
ing another Branch whioh pays more? -

The1!ODOUfablellf. O. A. Inn .. : Both Branches pay and Government 
oOI!sider that Railways mAst oonsider the comfort and convenience of all 
classes of passenge1'8., 
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Sir DlftPruad Sanadb1b1'1: Is there a aimilar department in con· 
neetion with the East Indian Railway or the- Eastern Bengal State Railway? 
1f so, what is the result of working there? . 

1Ir. ~  I think the Honourable Member must gi'\Tt3 notice ~. 
that -question; 

X'MAS CONCESSIONS ON RSTURN TICKETS. 

292 .• JIr. B. ' •• .1'08b1: Will Government be pleased to state the reasons 
why the X'mas concession on return tickets ill not extended to the Inter· 
mediate and third class passengers? 

The Honourable :Mr. O. A. InDes: Government undel'tltand that the 
reason for limiting the X'mas concession ',(l 1st and 2nd class passengers i. 
tllat there is ordinarily more accommodation available in these than in the 
{)ther classes. 

As already stated in the reply to question No. 145 on the 17th January 
1(123 Government are bringing the matter of extending these concessions to 
the notice of Agents who will no doubt act in this dire.ction as circumstances 
{·nd conditions pennit. 

Mr. B. M • .JoIh1: Am 1 to undel'tltand from the aDswer ~  in the 
case of first and second class carriages thet'e is a surplus available always? 

The Honourable 1Ir. O. A. 1nD .. : The intention of the answer is to 
bring out the fact that railways are commercial undertakings and that they 
pve these concessions in order to increase traffic. 

PUBLICATIONS OF PUBLlC,ITY BUREAU. 
298. -llr. B ••• .J0Ibl: Will Government be pleased to state (a) 

whether copies of the publications of the Publicity Bureau of the Govem· 
ment of India and of the annual report rcilltwg to the moral "nd material 
progress of India will be given free to all the members of' the Indian Legis-
lutures and (b) whether any copies of such publicat,ioDs are distributed frce • 
outside India and if so, what is the number of coVies thus distributed 01 
.ench publication? 
~ Honourable Sir JIaloolm Batley: (a) Copies oft.ha Moral and 

Material Progress will in future be supplied free of coat to Members of 
the Indian Legislature. It is not considered necessary to provide copiea 
of other pUblications free of cost. 

(b) Yes, Twelve hundred copies of t,ue Moral and Material Progress 
Report are Bent to the Secretary of State for lubmission to Parliament. 
No copies of other PtVtlications are distributed free outside India. 

1Ir' B ••. 10lhi: May I ask if the other publications of the Govern· 
meQt of India are sent free to people who are not members of the 
Legislative .Assembly? 

fte Honourable Sir JUlcolm llaUeJ: The questioD refeJTed to copies 
.of publicafions of the Publicity Bureau of the Government of India. If 
the Honourable Member will subsequently ask me about the other publi. 
~  I shall be abJe to supply the iDforma,on asked for. 

Mr. B. •• 10lht: Am I to ,mdel'lltand from this 8mwer that these 
publicationt hre given free to ~ r  of· the Assembly? , 
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Th' Honourable Sir JIalcolm B&tley: Which publications? 

\ Mr ••. II. lolhl: Publications of the Publicity Bureau? 
The Bpourable Sir Kalcolm Balley: I have said, Sir. that copies of the 

Moral and Material .Progresa Reports will be given free. It is no. COD-
sidered necessary to give other pUblications. 

Mr. N. ]I. Joshi: My question, therefore, is whether Government is 
aware that copies of the other pUblications are distributed free to Members 
of. 1)lIorlilioment in England. 

The Honourable Sir lIIIcolm Ilalley: No, Sir; I do not understand 
that; nly answer was that copies of the Moral and Mailerial Progress 
Re}Jort are distributed free but riot other publications. 

JIr. N. ]I. loahi: .My question is about other publications also and I. 
want a reply about the other publications. 

'1'he Honourable Sir Kalcolm Ilalley: And I cannot reply to a ques-
tion which does not refer to the subject matter of the original question. 
The Honourable Member IlSked me about copies of the Moral and Material 
})rogress Report issued by the l)ublicity Bureau of the Government of 
India; I am not at present prepared with information regarding" other 
publications. 

1Ir. N. II. 10lh1: Please look at my question; it is whether copies of 
publications of the Publicity Bureau of the Government of India and of 
the Annual Heport are distributed free; I want to know whether publica-
tions besides the Annual Report are distributed free. 

Mr. Preaident: Order, order; the Honourable Member has had his 
answer; if he looks at it when printed he will find that it is full and 
sufficient. " 

!SCON\,EXIEXCES AT BAISINA. 

294. .Ba1 Sahib Lakahml Narayan La1: Are Government aware of the 
great inconvenience to whioh the residents of Raisina, Delhi, are put to 
owing to the wa.nt of (1) a high school for boys, (2) schools for girls (both 
European and Indian), and (3) recreation grounds, (i.e., football, tennis, 
etc.), for Government servants and their children? If so, do they propose 
to take neoessary steps at. onoe for the construction of the buildings 
required for the above institutions, eto. 

The Honourable Mr. A. O. OhaUerJ .. : For some years primary schools 
for Indian boys and glrls have been located temporarily in clerks' quarters 
at Raisina, while during thp. winter season aocon!modation haa been pro-
vided for a. private school for Europt:'an children of both sexes \vhenever 
asked for and whenever available. The construction of & high school will 
be begun in February next, while that of two primary schools, one for boys" 
and the other for 6irls is nearing completion. . 

There are three clubs in Raisina which between them provide reoreation 
for all cla8ses of Government servants, except the artisans and menia.ls. 
"At all of these tennis .an be played. There are also tempora.ry public 
:reoreation grounds for football and hoc;ey. The laying out of permanent 
grounds is now in progress. • • . , 
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ASSAULT ON A MIUlBBR 01' LEoISLATIVB ASSEMBLY AT CAJlPBBLLPVR. 

205. *1Il •• 0b .. -14 YamID JDwa: «(I) 1& it • fact that a.Member of ' 
the Legislative Assembly while getting into a fi1'8t class compartment of thQf • 
Bombay Mail at Campbellpur Junotion of North-Western R9ilWl&Y on the 
mornilag of the 7th January, 1928, was insulted and a.asaulted by the Guard 
iI: charge of the train and the said Member made a report to the Station 
Master·, 

(b) What aotion, if any. has been taken by the Government? 
(c) Do the Government propose to make an inquiry if the 

has not reached the Government as yet:) .-
matter 

1Ir. O. D. Jl. BiDdle1: A report haa 
North Western Railway, and it will be 
taken, if any, on receipt of that report. 

been called for from the Agent, 
decided what action has to be 

SEARCH LIGHTS ON TRAL"S. 

296. -llr. Jlobammad Y&m1D 1JWl: (a) Has it been suggested to th.· 
Government that there should be a powerful search light at the bead and 
at the back of every passenger train to avoid collision in night time? 

(b) If sUggestion of this nature has been made do the Government pro-
pose to (:onaider this question? 

Kr. O. D. Jl. BiDdle)': (a) and (b) The question of the proVision of 
electric head-lights on engines to ensure greater safety has been und,er 
consideration for some time and some Railway Administrations have already 
introduced them on certain sections experimentally. The question was 
informally discussed by the Indian Railway Conference Association at 
their meeting which was held in October last Bnd the matter is now under 
correspondence between the Railway Board Bnd the different railway ad· 
ministrations. 

UNSTARREP QUESTIONS AND ANSWERS. 

GllATCITlES ON RAILWAYS. 

112: 1Ir ••• :II. 10lhl: Will Government be pleased to say (a) whethor 
the order regarding the gratuities of the Raihvaymen passed. by the Secre-
tary of State for India and His Excellency the Viceroy in the Govern-
ment Gazette of 12th July. 1922 (Order No. 571-F.-17), has been com-
municated for action to the different Railway adthinietrations; and if 80. 
(1/) whether it i. being acted upon by them? 

1Ir. O. D. M. BlDcIley: (a) and (b) The orders referred. to have been com-
municated to the different Hailway Administrations and as far as the Gov-
ernment are aware, are being acted upon. 

REDUCTIONS ON RAILWAYS AND IN POSTAL DEPt\RTMBNT. 

118. 1Ir ••• :II. oTOIbi: Are Government aware that reductions in low-
paid sections of the establishments are made on the several Railwa,. and 
in the Postal Departnlent ~  any ~ r \  whataoever, of their 
long-standing and loyal servIce and throwlDg tliem out of employment 
practically witq nothing to depend f.lpon ? , 
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Mr. O. D ••• JltDdl.,.: The Government regret that they are unable 
to consider sweeping statements of this na.ture. If any railway establish· 

~  is reduced, endeavour is invariably made to provide in other depart-
t cnts of railway working for those members of the permanent std of 

ong and Joyal service whose appointments are abolished. 
I would, however, remind this House that when the Railway budget for 

1922-23 was being considered, great stress was laid, especially by non-
official members, in the interests of economy, on the necessity for reducing 
ordinary working expenses. 

All Agents have been giving this matter very close attention. 
The principal means, i:d fact almost the only one, of securing sQch 

reduction is by getting rid of staff who are considered to be not absolutely 
iudispensable. 

These reductions have only been made after very careful investigation 
often by an officer specially appointed for this purpose. 

No existing apPO'intment!! in the Postal Department have 80 far been 
abolished, but the Director General, Posts and Telegraphs, has recently 
issued orders that permanent vacancies at the lowest points of chahls of 
arrangements due to' retirements, deaths, etc., in certain postal establish-
ments should be temporarily left unfilled as far as possible and when this 
can be done with due regard to efficiency. Officials, therefore, have not 
been thrown out of employment, nor have their prospects been affected. 
Should it be found nem'ssRry· to abolish appointments in the interests of 
economy special care will be taken in selecting the officials for discharge 
in consequence.' 

CHINAMEN IN RAILWAY 'WORKSHOPS. 

114. Mr. N... .Joahl: Are Government aware that while IndiaD 
workers are discharged from Railway workshops, their places are given to 
Chinamen on much higher wages? -

Mr. O. D. II. Hindley: Government do not admit the truth of the alle-
gation contained in this question . 

.. G. 1. P. WEEKLY NOTES." 

115. Ill. N ••• .JoIhI: Is the paper called the G. I. P. Weekly Notes 
intended for the highly paid offiCials only; if not, why is it not suppliel 
to all who ask for it though some of the notices appearing therein also 
affect the welfare of the workers? 

Mr. O. D ••• HlDdl.,.: Government has no information on the subject. 

NfCKEL EIGHT AND FOUR ANNA PIEOKS. 

116. Lala Glrdharilal Alarw&1a: (a) Are nickel-made eight-anna Imd 
four-anna pieces current coins at present? 

(b) Is it not at fact that Delhi merchants refuse to accept them on the 
allegation that a prohibitory order has been issued in this respect by 
the local authority? 

(c) What action do !iuS Government pl"Op08e to take in the matter it 
any? , 
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The JlcmoarHlt 8lr Bull Blacken: (a) and (c) I invite the Honourable-

Member's attention to the answer which I gave on the 28rd-instant to a. 
question on the same subject by Mr. K. N. Mitra. Nickel eight and four-
anna -piecea. are current coins; the fonner are not now coined and issuey' 
by Government, but coins already issued e.re current like any other coin. C • 

~ There is no foundation for the e.llegation that a prohibitory order 
has been iasued in this respect by any local authority. 

CATTLE DETERIORATION. 

117. LIla QIrdJw11al Apnrala: Has the attention of the Goverll-
ment been drawn to a letter issued by the Honorary Secretary, Marwari 
A C~  Calcutta, on the 10th December, 1922, on the subject of 
cattle deterioration? If 80, will the Government be pleased to lay thtt 
same on the table for the infonnation of the House and state whether. 
any action has been taken or is proposed to be taken in the matter? 

1Ir. I. B1Illah: A copy of this letter haa been received by Government· 
and is ~~ . . The attitude of Government in the matter was defined 
by the Honourable Mr. Sarma in his speech on the 19th September, 1922, 
in the Council of State in reply to the Honourable LaIa Sukbbir Sinha's 
Resolution regarding the appointment of a Committee to enquire inter alia 
into the condition of grazing lands and the Government of India see DC) 
reason to depart from that attitude. 

FBOliI 

Ta BOlfQSABY 8scasrAaY, 
MAaWAaJ ASIOCUTJOH, C4LCUTJ'A, 

To 

To J4AaWAJU ANOOUTIOH. 
100, H,uuuIOH ROAD. 

CalClltta, tile IOtA D.cember 1911. 

THE HOJf011UlILII RAo B.uLt.DUR B. N. 8A&IIA. 

DuB Sm, 
In view of the grave economic .itlUtion whieh haa been created by the graduat 

but steady_ decline and deterioration of the cattle atock of the country, I am delired 
by the Jlal'Wari AlIOCiation to addr_ thi. appeal to you on the urgeocy of providiDi 
pasture land for the grazing of our draught ~ dairy cattle: . . 

The vi.llagea in the interior where the nation Jivea furnillh lUIJIlut&kable proof of 
the awful decline and deterioration that have taken place in the number and quality of 
our COWl, bulla and bullock.. In most of the rural hOIllll, _COWl, bulla or bullock. 
are now .conapicuou. by their abaence, the few tbat can be _ in ot.berl are mo.tiy 
famished animals with visible ribs which can hardly be expected to be either good 
milkers or good plough cattle, and milk and milk product. are acarcely available and 
extremoly dear in consequence. But it i. a matter of common knowledge that only 
8- few'djlCadel back, cow., buill and bullocks formed part of thepoI.essionll of almo.t 
"_y houeholder, many people oed to keep large wdl ani IIlilk and milk product. 
were to be had in plenty and at a cheap priee. 

Ample evidence of their falling off in number and quality i, available in t.he 
.offtcial record. &110. According to the IiV<J' stook stetiliics recently published by the 
Government .of India, the total number of cattl. wbioh wal 147 milliODl in 191 ~ 
(;ame down to 145 million. in 1919·20, in other words, there WII a decline of more 
than 2 per cent. In 5 rea,.. Is it neceuary to point out that if the decline continue. 
at this rate, the time 11 not far dlmnt. when .the whole' r-.:e of oow will be Ixthlot iD 
India! . 

t· 
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As a result of this decline, the number of cattle 'per hundred of population DOW 
.comel to 59,. while it i. 74 in Denmark, 79 in the United States of America, 80 in 
Canada, 120 in Cal?e Colony, 150 in New Zeal&nd and 259 in Auetralia. '1'he propor-

~  is etm higher III lome other eountrlel. If it is remembered in thi' connection that 
II the above countries are induetri.Ily far more advanced and economicallr far more 

'" OSpl!rOUB than India and their people. !:re not dependent mainly upon agriculture for 
their livelih.,d or upon milk aud milk plodueta for their DOuri.hment· like the people 
of ~  it. will .,. clear t.hat the proportion of cattle per 100 of population is Yr too. 
low III India. 

In fact, the Dlunber of cattle now available in the ~ r  is' inadequate for its 
needs. According to the official recordR, the area of arable land io Britiah India i. 
228 million acres, but the number of plough cattle is only 49 millions. Leaving aside 
25 per cent. of this numbel' as sick, old and infirm and 25 per cent. for other works, 
?A, millionll only are available for purposes of cultivation. It meane that a pair of 
tattle which, as everyone knowe, cannot properly till more than 5 acres of land in a 
sealon, has to till 19 acrea, io other worda, has to do the work of 4 pairs. It alao 
means that India has only one·fourth t.he number of cattle required for the cultivation 
of its arable land. No wonder that cultivation in the country has become extremely 
inefficient and the rate of outturn of <"len the .taple crops, such as wheat and rice, 
extr()mcly poor, compared to that of othet countries. While the outturn of wheat is 
only 11'5 bushels per acre in India, it i3 32 in Japan, 33 in Denmark, 30 in Great 
Britain and 32·5 il1 Switzerland. As I egards rice, while India produces 35 ~  to I 

the acre, Spain turns out 101 bushels. No wonder that although India requires 
.bout 9 crores tons of. food grains for tbe consumption of her people every year, sbe is 
unable to produce much more than half that quantity &nd crores of people h,,'e to . 
drag on a mi/lel'abJe existence, living on one meal a day or on semi·liquid food like 
rice water from years ,md to years end and many have to starve. 

More deplorable is the condition ill regard to our stock of milch cattle. The 
cOilIltry does not possess more than one·eighth the munbar r~  to supply the people 
with a fair ~  of milk. There ·,ro said to be 50 millions of milch cattle III the 
country but ill fed and famished as they are, they. have mostly loat their characteristics 
as good milkers. How greatly our mibh catt.le have deterior.ted in quality will be 
evident from the fact that while only II quarter of a cent.ury back, the daily average 
yield of milk per head of cattle was 5 seers, it is 1 seer now. But where is the 
wonder T Can we expect milk from mere hags of bones! In England and Denmark 
the average yield of milk per day per head of cattle is 00 Ibs. Could deterioration 
of Indian cattle go further! But this is 1I0t all. AccordilJ.g to official publications, 
~  of the finest breeds are ill danger of total extinction. ·Where is the wonder that 
milk and milk products have become extremely scare and dear, the rich man's luxury. 
beyond the reach of the middle imd tlie poorer classes! While the price of food 
grains h •• rillen 5 to 7 times during t.:,e last 60 years, that of milk has risen more 
ihan 40 timel and even at such high price pure milk is not available. 

The above figures reveal a terrible state of things from the point of view of the 
country's economic future and the health of .the people and ueceHitat.e serious reflec-
tion. 

Having regard to the fact that the cattle problem of the country is inseparably 
linked up with its health and bread pr .)blem, it is not a moment too 500n now to find 
out the cauaes and to take necessary ~  to remove tht'm. Doe of the main causes 
which have contributed to bring about this serious decline and deterioration of India'. 
cattle stock i. the utter inadequacy of grazing grounds which, according to expert 
opinion, tells Beverely upon their health and is the most important circumstance 
adverse to cattle breeding. What generally happens is that the owners, who are 
mostly poor and CllnT/ot alford the oxpenses of sufficiently feeding their cattle at 
home are compelled to sell them at 1\ young age as they become too weak and 
emacinted to be ,)f any service. None but tll!' butchen care to buy such cattle and 
ao, after ,erving their mastel's ill fed ~  ill nourished,. throughout the few years of 
their life, these most useful domestic animals ultimately but prematurely go to the 
butchers' knife. Statistics show that about 10 millions of cattle are slaughtered every 
year in India. Who knows how many millions more find relief in death otherwise! 

From officio.l pubJitcations it appears I.hat gradual encroachment on grazing lands 
both by tho State and the people has ~  to the present awful want of pasture l&nd 
and, as in other respects 80 in this, the cond..ition iu India ill now the worlt ?f ~ 
countrie8 in the world. The 11l'on of Illnd nvaIlo.hle per head of cattle for grumg IS 
only ·17 acre in Bengal and .• little m"re in ot.her parts of India, while it is 1'6 acres 
in the United Statel of America, 1·35 acres in Newzealand and 1·44 acres in Germany . 0 
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though the price cf land in tho .. ~r . i. far higher tban in India. Cultivation 

-of fodde,r m:oPl il &1:10 r~ _ty, being only a little over 1 ~r ~. 0.' ~  cropped 
area while In America It I. 3'5 per ('ent. The prevalenc. of !Dfectlou, eli ...... like 
rinderpest which CArriea off a large nU\llb.r of cattle every year ia aaid to be due V. 
no ...n extent. t,(J this eauae.· ( • 

The foregoing paragrllfihs sbow unlllietakabir thM·the milerable OOIldition 01 the 
cattl!, etook of the country, their awful decline In namber and . r r ~  in quality, 
-il due chiefty to ne;lect on the part ot the Government and the people. It 18 vll"1 
much to be regretted that in a country where, in the olden days, the laying &lide 
of a tenth part ... f every village for paaturage W&I the law, where the keeping and 
rearing of co\\' WI' regarded &I an act of merit and entitled the owner. to titles of 
distinction, the peeple should forget themst'lvea 80 far &I to neglect .the cow, the bull 
and the bullock. Rut the ,..ult of this nf-gleet bas been terrible. The inefficiency of 

. cultivation, F.Or outtum ,?f r ~  scarcity and unparalleled riae of milk and milk 
products which ~  the chuif nourishment of fbe people, insufficient supply aud 
dearn_ of food and the consequent deterioration of tile phyaicel stamina of the 
people which mall..... them subject to frequent att.ckl of all IOrts of diaeales, heavy 
mortality lnIong women of the child bearing age and among infants for wllnt of 
nutrition and the gradllal hut fteaay ndvf'lIt of wasting diseaaes like tuberculosis are 
all attributable, in a large measure, to the depletion and deterioration of the cattle 
alock. To continue to .neglect these ~ is to invite irretrievable economic disaster 
to tbe eountry. 

It is therefore hip time that Government were approached. for legislation on the 
subject 1IIUthorising the District Boards aud Municipahti"s to ~  lOme portion of 
their income to acquire land for the free grasing of cattle till au8icient laud ba8 
become available for the purpole in their jurisdIction, permit-tinl free gruing 111 
bpecified areas of Government forests 'And on the lides of public roads and eroviding 
for pasture land in Government Khas Mahals. My Aleociation feel that while pess, 
ing the Ileed of such a law on the att.e.ltion of Oovemmllllt, if t.be Maharaj&l, Raj aI, 
Nlwabs and other big landlords, mem.b.rs of legiuature. and the .. If,governing 
institutions of tbe coantry, such as·the Diltrict Boardl and Municipalit.ies, will atrive 
}leart and 80ul and witb a harmonioa. singlf'llees of purpose to do what can be done 
independently of Government aid, it is yet polaible to minimile tbe difficulties of 
the situation and I" avert that otherwise inevitable diaaater, at leaat to a large extent. 
All that il needed il to prevf'llt encroachment upon p&lture lands and where there ia no· 
llind set apart 18 such, to 8ee that 1111 the available land is not brought un\ler the 
Jolough evl!tY yIM, but that aome r:rH.m ia left uncultivated for two or three year. 
at a stretch to be utili_ for catt grl&zing. When in clue cour .. that area i. taken 
up for cultivatio." an equal portiorr may. be similarly left. out. ellewhere. While 
removing the want of pasture land, it \\iIl alJO increase the fertility of tbe land to 
tbe great benefit of the cultivators them.lvel. The fact cannot be ignored that by 
"ringing every inC'l of available land Ul der tbe plough every year and by depriving 
Lhe houaehold cattl,j of their grazing, mare harm than good is done to the country. 

It il therefore the earneat hope of my AlI&OCiation that in the belt interest. of the 
motherland you Will do aU that lies in your power to aee that the exist.ing inadequacy 

·of pasturage il removed. 

Yours faithfully, 

(Sd.) DEBI PRASAD KIl.lITAN, 
Htmorary S,cretary. 

AUTUMN SESSION OF THB LE ~A RB. 
118. Lala 'CHrdbuUal Aaanrala: Will the Government be pleased to 

state whether ~  ~  ~  a session of the L ~ ~ 
Asaialmbly and the Council of State dunng August or September th18 year? 
If io, when approDmately and where (Simla or Delhi)? 

• SIr BUII'J lIoDcr1d Smith: The Government are not in a position. to 
give the information asked for by the Honourable Member.' 1 would remma. 
him that under . ~  (2) of section M.D,. it is the Governor General 
and not the Government who has power iJo appofnt such tim.. and places 
-for holding sessions of either Chanf>er 8S he thinks fit. 

I • 
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IN"TER1&J!lDIATE ANt) THIRD CLASB PASSE.NOER8. 

119. L&la Glr41wIlal qarwala: 0.1).. wb&$ Railways; are. r ~ 
,'J1d third class passengers not allowed to travel P1 mail tI'ai.Ds (except 
st:rvants) ?, 

, ~ l. 

lIr. O. D. M. BiDd1eJ: The Honourable Member is r ~ to the time-
tables and guides published by railways frOm ~  to time hl: which he will 
find the information he requires. 

INTEltJ!IEDIATE & TnraD CLAAA PASSENGERS ON MAIL TRAINS. 

120. Lala Qlrclhar1lal Agarwala: Are the Government reconsiderillg 
and revising the rules so as to allow mtennediate and third class pas-
sengers holding long journey tickets to travel by mans uniformly on all 
Railways? 

Mr. O. D. M. JIlndley: The rules in this respect vary necessarily with 
the conditions of traffic on different railway systems, and Governme.nt do 
not intl·rfere ordinarily in a matter of this kind. If there are any special 
cllSes where the present rules cause serious inconvenienoe Gove'rnment h6ve 
110 doubt that the railway administrations concerned will be prepared to list-en 
to representations on the subject. 

SERVANTA TRAVEI.LtNG BY RAIL . .. 
121. Lala Glrdh&r1la1 Aprwala:Do the Government propose 10 

modify the rules with regard to travelling 6f servants accompanying their 
masters <>n mail trains on Indian Railways by doubling the maximum 
number of servants in the case of first and second class passengers and 
also allowing one servant to travel with intermediate class passengers 2 

:Mr. O. D .•• Hindley: Government do not oonsider that the present 
iii a suitable time to take up this question in view of the limited accommoda-
tion for servants on mail trains. 

SRD CLASS BOOKING OFFICE AT GUAZIABAD. 

122. Mr. Mohammad YamlD Khan: Is it a fact that the 8ra. class Booking 
Office at GbBziabad station is outside the station and far removed from ;,he 
8rd claRs waiting hall and passengers suffer great inconvenience durmg 
rain and heat? . 

Mr. O. D ••• BiDdley: The question was referred t,o the Agent, East 
Indian Railway, who reports that the third class Booking Office and· wait-
ing hall at Ghaziabad station are contiguous. 

FANS ON R. & K. RAILWAY. 

128. lit. Kob.ammad YamlD lDwl: Docs the RohHkhand and Kumaon 
Railway line provide .fans in the lst and 2nd class compartments during hot 
season? If not, will the Government be pleased to ask -the Company to 
providA them? 

1Ir. O. D. M. BuuU.y: Fans are provided, during the hotsCasOD, in 1st 
dus compartments on the Rohilkund and Kumson Railway. Hitherto 2nd 
class comparhl'lepts on ~ raUway have not been provided with faIlS but 
these are now being fitted. • 

8 
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SEOOND GUAllD ~ O. & R. RAILWAY. 

124. Mr. Jrohe.mmad Y&IDiD DaD: Is it a fact that there used tQ .~  
a second guard on the Oudh and Rohilkhand Railway who was general}G; 
an Indian? Does he still continue in addition to the Conduct'll? 

Mr. o. D ••• BIDcUeJ: On grounds of economy Oonductor Guards were 
iaken off mailirains in November last. 

Mail and passenger trains on the Oudh and Rohilkhand Railway carry 
either a Second Guard or Brakesman in addition to the Head Guard. 

THIRD CLASS W A!TINO SHEDS. 

125. Mr. Mohammad YamID JDum: Is the Government aware that tho 
8rd class waiting sheds at Luaknow, Moradabad and Bareilly are ocoupied 
mostly by the staU.keepers to the discomfort of the passengers? 

Mr. O. D. Jr. JDDc!lIJ: The question was referred to the Agent, Oudh 
8lld Rohilkhand Railway, who reports that steps are being taken to reduce 
the number of vendot8 in third ol86s waiting halls at Luoknow and Bareilly, 
and that similar action will be taken in the case of the waiting hall at· 
Moradabad, if nece8l3ary, on completion of investigation. 

WATOUMEN ON BRIDGES. 

126. Ilr. Kobe.mmy Yamln ban: Does the Government appoin: 
watchmen on all bridges during the rainy weather after the incident near 
Amroha? 

Mr. O. D. II. lDDdle,: Bridge watchmen are posted only where special 
circumstances render it desirable, and it has not heen considered necessary 
to make any alteration in the arrangements for watching bridges owing 
to the Amroha accident. Railways are however usually patrolled during 
the rainy season. 

BASAL STATION, N. W. RAILWAY. 

127. 1Ir. Mohammad YamID JDwl: (I) Is there a raised platform Oil 
the Basal Junction station, North·Western Railway? 

(il) Is there a waiting room on the said station? 
(iiI) If the IUl8wer to (I) and (ii) ill in the negative, will the Government 

be pleased to erect them? . 
Mr. O. D. K. JDDdIey: (I) No. 
(ii) No. 
(iii) These facilities are provided according as the number of passengers 

using the particular station justifies them and it is generally left to the 
Railway Administrations coneerned to decide whether such facilities Bre or 
are I not required at individual stations on their aystems. 

HEGI8TRAR, REVENUE AND AORICULTURAL DEP;RTMBNT. 

128. Mr. E. O. :l'808J: (a) Is it a fact that the Registrar, Department 
01 Revenue and Agriculture, Government of India, is on extended service! 

(b) Is it a fact that his two predeceSSOl'B wete also granted extensions 
01 service? . • / • • 
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(0) Has '.it become a praQtioe in the Department to grant extensions 
of service to every Registrar? 

(d) When is the present Registrar of the Department due to retire? 
-. (6) Is it contemplated to grant him further extension of service, and 

ii the approval of the Honourable Member in charge of the Department 
required under Departmental rulos to the grant of such extension of service? 

(I) Do the Government intend to consider the desirability of discontinuill<; 
the practice of granting suoh extensions of service as these block pro· 
IlIotioDS? 

JIr. J. Hallah: (a) No. 
(b) Yes. 
(c) No. 
(d) On the 1st July 1927, when he will attain the age of 60. 

• 

(6) The first part of the question does not arise. The orders of the 
Honourable Member are taken on all cases of extensions of service to 
gazetted officers of the Department. 

(f) There is no such practioe and such extensions are given only for 
special reasons. . 

REGISTRAR, R. & A. DEPARTMENT, AS ASSISTANT SECRETARY. 

129. JIr. 1[. O • •• 011: Does the Government contemplate appointiL"g 
the Registrar of the Department of Revenue and Agriculture 88 Assistant 
Secretary in the near future? If so, on what pay? 

JIr. J. Hallah: The Registrar has been appointed temporarily 88 Assist-
ant Seoretary in addition. to performing his own duties. The ohange was 
necessitated by the fact that the Under Secretary in the Department has 
gone on leave and it is not proposed to fill up the post pending considera-
tion of the Inchcape Committee's proposals. In addition to his pay as 
Regis¥-ar he draws a duty allowance of Rs. 250 per mensem for carrying on 
the du\1 duties. The net effect is a saving of Re. 1,600 per mensem. 

SUPERINTENDENTS IN R. & A. DEPARTMENT. 

130. JIr. E. O ••• 011: (a) Is it a fact that no Indian has been appointe.+ 
M a permBnent Superintendent in the Department of Revenue and Agri-
oulture since that department was crented? 

(b) If the reply to part (a) be in the affinn.ative will the Government 
please state the reasons for the same? I 

(c) Will tm.e Government now promise to give effect to the policy of 
Indianisationby appointing permanent Indian Superintendents 88 several 
other Departments have done? 

Kr. J. Hul1ah: 'a) Yes. 
(b) The reaaon is that only lit few Indians were recruited in the early 

days of the Department, and the only two Indians who have so far becoIDt' 
eligible by seOlority for pEtfmanent appoin.tmeIl;t. were ~ ~ declared ~  
to hold the post of Superintendent after bemg gtven a tnal 1n that appOint-
ment. . • (} • • 2 
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(c) Promotion is by seniority subject to the te.t of,eSicieDCY and 
Assistants will be promoted on this baBis regardless of the fact whether 
they are Euror,eans, Anglo-Indiana or Indians. No promise oan be sive9.1 
that Indians mil be promoted out of their turn. ~ 

• OUTSIDERS IN REVENUE AND AORIOULTURE B A. ~ . 

181. JIr. K. O. -801)': Will the Government kindly state: 
(a) as to, bow many outsiders have been appointed in the Depart-

mbnt of Revenue and Agrioulture to the ministerial staff 
• since 19161 

(b) how many of them were placed in the seniority list above other 
Assistants ? 

(c) what were the educational and special qualifications .~ 
by such outsiders? 

1If. I. B1Il1ah: (a) .,lie question is not understood. All appointments 
to the Department are necessarily made from outsiders. 

(b) One. • 
(c) He passed the IDgll School Examination for European Schools and 

studied up to the B.A. standard and was specially recommended as a good 
clerk Bnd fit for a Superintendentship. 

THE MARRIED WOMEN'S PROPERTY (AMENDMENT) BILL. 
1If. B. 8. Kamat (Bombay Central Division: Non-Muhammadan Rural) : 

13ir, before we proceed to the legislative business I have to ask your per· 
mi1>sion to move that the name of Mr. Rangachariar be added to the Select 
Committee which has been appointed to consider the Married Women's 
l'roperty (Amendment) Bill. The rules provide that when the Law Member 
is not a member of this Assembly, one of the Chairmen shall be a member of 
tbe Select Committee. I wish to make t.hiR motion for the consideration of 
the Assembly. 

The motion WIlS adopted. 

STATEMENT OF BUSINESS. 
The BOAOurabl. 81r Kalcolm BaIl.y: I wish to place the HOUSE in 

J.'eJ88e!1sion of any plans we have for the disposal of business for the remain· 
ing davs of. the week. The House will see that they will be in the handa of 
Mr. Hullsh and Mr. Innes and Mr. Burdon for to-day and probably 
to·morrow. If there is aDy business remaining over from the motions 
which will be put forward by those Honourable Members, we shall continue 
that business and finish it on Wednesday, and shall then proceed with the 
Criminal Procedure Code (Amendment) Bill. On Thuraday there are two 
important Government Resolutions which will be put forward by Mr. Hullah. 
] hope to-morrow morning to make a statement reglU'ding the business on 
Friday or Saturday. I cannot at prt'lSent state whetMt our free day will \ 
Le Friday ~r Saturday, but we shall be working on one of those two daya. 

Dr. E. 8. Goar (Nagpur ~  Non-Muhammadan): Will the 
Honourable the Home Member inform the R~  oftha two important 
..Resolutions coming on for diacusajon '} 

• • 
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ft, Ronourabll IIr Malcolm :Ball.,.: Resolution regarding emigration. 

JIr. 1. Hal1&Jl (Revenue and Agrieultut'13 Secretary): Resolutions moving 
"-at the notifications r ~  laid before the Assembly in respect of r ~ 

~ to Maltya and to Ceylon be r ~ . 
• 

/ 
THE INDIAN COTTON CESS BILL. 

JIr. J. Hallah (Revenue and Agriculture Secretary): I beg to move, 
Sir: 

" That thia Aaaembly do recommend t4> the Council of State that the Bill to provide 
for the creation of a fund for the improvement and development of the growing, 
marketing and rna.nufacture of cotton :n India, be referred to a Joint CODlDlittee of 
this Assembly and of the Council of State and that the Joint Committee do consist of 
twelve Members." 

Mr. Jamnadu Dwukadaa (Bombay City: Non-Muhanunadan Urban): 
Sit, before the House commits itself to the principle of the Bill I wish to 
ruake a few observations. I do not in on) wa.y wish it to be understood 
tbat I rise to oppose the Bill; but 1· wish to point out one or two dangers 
against which 1 hope the Select Committee will ma.ke a provision. The 
frst danger is this: the ]t'iscal Commission bas unanimously recommended 
that there should be no export duty on cotton, for this reason-that if an 
c.\port duty existed middlemen would ~ advantage of the existence of 
au export duty and try to get cotton from the growers at very cheap rates. 
Now, a. cess is justified when the revenue derived from the cess is used for 
the purpose of benefitting the indust,ry itself. I wish that the Select Com-
If,itteo would provide against the danger 01 middlemen exploiting this cess 
for the purpose of deceiving the grower of cotton into selling him cotton 
at cheap rates. That is tho first danger. Tho second danger against which 
als(. to 86feguard may be provided is this: as the Fiscal Commission has 
lIlianimously condemned the principle of export duties I wish the Select 
Committee to provide specifically that the instance of this cess may llot 
at a future date be used as precedent for levying an export duty. These are 
thl' two dangers against which I hope the Select Oommitteo will provide 

~ r . 

Bao Bahada.r T. ltangacharlar (Madras City: Non·Muhammadan 
trban) : Sir, as one primarily interested in agriculture and one personally 
hlterested in the growing of cotton, I am afraid this cess will eventually 
faIt upon the producer. The primary objects in view which the Central 
Cotton Oommittee hud are for the benefit of the industry; but to levy this cess 
011 exported cotton is sllre to fall upon the producer. The example of the 
import duty levied in Bombay for the Town Improvement Trust has al-
ready shown that the producer suffers by the addition of these cesses and 
duties, for the prices fall down and the buyers take advantage of these 
cesses and duties and reduce the price which the producer eventually gets. 
Almost all the objects which the Central Cotton Committee have in view 
are for the benefit CJI. the spinner and the industry will have to pay for such 
improvements which are to he effected on the recommendations of the 
Cl'lltral Ootton Committee and not the producer. Sir, the producer will 
profit, if for instance ~ marketing conditions are made better; but I 
~r  very little trace of any attempt being made in that directon. On the 

other hand, most of the object, in view.re for improving cQtton so as to 
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[&0 Bahadur T. Rangachariar.] 
pe a vailab. .1e ill finer quality for the spinner and the industry ... Thereto:, 
Si.r, I ask whether it is at all necessary, having regard to the objeote in vie • 
that you should tax exported cotton, whether you should put this c.eas It 
el.ported cotton, whether you will not get enough amount bt merely im· 
pot'ihg a cess on the cotton consumed in the.> mills in the country. I think, 
Sir, you will ~  realise that, after all, the recurring expenditure which 
tht: Cotton Committee have in view is about 2 lakhs per annum. One lakh 
gc·es to the expenditure of the .committee itself, and one lakh for the 
'I'echnological Institute which they propose to establish. In aHowing a 
good margin a' return of 2 to 3 lakhs will be ample for carrying out the 
T Urp06es whioh the Cotton Committee have in view, and 80 flU' 88 I am able 
b see from t.he papel'R placed ·before us, I do not sce what other objects 
1:1.t(>re are On which this money is going to be spent. They expect to raise 
betw(!en 8 and 9 lakhs, an i I am sure it will go up to more that 10 lakhs in 
t!ood years, and what they are going to do with this money is l"Bther 
J.roblematic. I therefore think, Sir. having regard to the immediate needs, 
it is enough if the cess is imposed merel:' on theoottonconsumed in the 
DImS in the country. 

Then, Sir. the persons who are going primarily to profit by the efJortsof 
tbilt department will be the persons who will not pay for it an-d the producer 
wiU suffer tbereby. The example of ~  Empire Cotton Growing Association 
iD England is to be kept in view in this connection, as they propose to 
Jt·vy au import duty. on all cotton imported into England. There, Sir. it· 
",ill fall on the industry and not upon the producer. but here by imposing 
the cess on the export of cotton the burdfm will fall on the producer who, 
iu -many cases. lue poor ryots and who Ca'lDot atTold to lose the 4 aonas or 
S anl1&ll as the case may be per bale. It may be said, for instance. that there, 
IVl' sucb violent fiuctuations in the price of cotton that this cess will not really 
affect the price which the producer wi)) get. But, Sir, past experience 
has shown everywhere that' the imposition of a duty or a cess like this 
r("01ly falls OD the producer, and I do not think therefore that it is right to 
itr.posc this cess on exported cotton. That is the first point that I wish to 
Wilke. 

Another matter which I wish to mention is this, at this rate I am 
afraid the agriculturist in this country may have to f800 further legislative 
measures in view of the scientific improvements which r~ to be effected 
in this country for the benefit of agriculture. Take for instance the sugar-
cane industry, tobacco industry or any other indulltry in this country. If 
the Govenunont are going to find departments and institute researob work 
for the purpose of impro\'ing those commodities, are we going to have 
(leases like these imposed upon every kind of crop grown 4n the country? 
Are not the general revenues to meet the requirements in this connection? 
!Is the present cess going to be 8 precedent in other directions? Therefore. 
Sir, I want to sound 8 note of'warning that, these ceBSCII, although they ~  
&opnd amaU individually, when piled up will fall heavily upon the pro-
~ r. . Therefore this is likely to be 8 bad precedent, and I am not sure 

whether the Government of India's decision in 1919·1Q20 which they have 
now reviewed at the instance of the Central Cotton Committee, whether 
their first decision was not the right decision in thia matter, whether the 
Government of India did not come to a right conclusion when they r ~  
to accept the recommendation of the Cenlral"Cotton Commilltee in the 
flrat instance. They have now lTviewed t9at deciaion lae08U8e the C r~ 
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~  Committee has asked for a reconsideration of the matter. I am 
aware, Sir, in this connection that the Local Governments have not raised 
any opposition to this meR8ure, but at the same time I do not know, ~

)luiture being a transferred provincial subject, whether we are not trencli-
~ upon the provincial fields, and I feel that when we impose a cess like 

· thiS it is r~  a oess on agricultural produots. • 

Again, there is a difficulty in the administration of the. fund which is 
going to be raised. There will be provincial jealousies oreated in the 
application of the funds. I am aware that a 'Committee is being con-
'stituted, but, Sir, look at the oomposition of the Committee. It is far 
too large. 1 have counted about 29 in the enumerated list, and the Gov-
ernment are ~ to add to it by nomination. An unwieldy Committee 
· of this size, a mlDiature Central Legislative Council all it were, for the 
purpose of improving cotton is being constituted by this Bill. Look at 
the travelling allowances and other expenses which you will have to pay 
for all these Members to come here; when you have expert Agrioultural 
departments in "lmost every province which are now working with great 
credit, what is the object of instituting a Central Cotton Committee of 
Buch unwieldy dimensions? When are they to meet, how often are they 
to meet, how fllr are these committee meetings going to be of any real use 
that it should spend one lakhof rupees by raising this cess, I mea.n the 
advnntages to be derived are rather problematical, the inconveniences 
rather large, and I am not sure whether really we Bre doing a wise thing 
in perpetuating  this Central Advisory Body as it were. Is it not eno!Jgh 
if the heads of the Agricultural department in each province meet, as they 
· do meet? Why should R Committee be constituted for this pUrp08e? 
Could not the Government of India be trusted to distribute the funds in 
this matter, Qnd the local representatives here in the Legislative Assembly 
to give advice on the disposal of the funds thus raised? Why should this 
Committee be created for this purpose--a costly machinery-I fail to see. 

Sir, there is one other matter which I wish to mention, and that is the 
· question of the employment of experts when onoe this fund has been raised 
· for the Technological Institute or for research work. Sir, the experience 
· of the pust hus shown that, when we have other expert departments where 
experts ure employed, Indians have not been given the full benefit which 
they ought to have been given. When I asked a question the other duy 
whether the Indians who were trained in the Debra Dun Institute hlld 
beoome sufficiently fit to be appoipted 8S experts, I was told that they 
were not yet fit. So similarly, where you import costly foreign experts, 
I hopB they will be imported only on contraots limited to a short period 
· and you will make it a condition r ~  that they shOUld train Indians 
and that speedily Bnd without any delay or hesitation in that matter. 
In this oonnection I may point out, Sir, t.hat the progress of oreating Indian 
· experts in  these matters has not been 8S rapid, as sound and a.s satisfac-
tory, 6S it should have been. I do not oppose this Bill, but I do think 
these matters require to be oarefully oonsidered in the Select Committee, 
• and I hope when the Central Cot. ton Committee comes into existence, it 
will be one. of its primary functions, if it is really going to profit the 
. country, to see th.t more faoilities are created in the shape of marketing 
the commodity for the producers. I therefore, hope, Sir, in aooording my 
· support to this Bill, the Government of India will take it that we are not 
likely to r ~  such lurther measures as this if the attempt is made 
to tax other 'agrlcultural products, because already land revenue in this 
..(!ountry is a crushing burden, flild why ,.th all this land r ~  

• • • .. 
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in provinces where ryotwari settlement prevails where we have got r ~~ .• ./ I 
cal revisions and all aorts of cesses are raised on the land, should ~ 
producer 6$ain, be ~ upon to pay this oess? After all, althoUifh th-stf 
oesses ~ md1l'ectly leVied on the produce exported. as 1 ~ 881d, they 
are Lound to fall on the producer. I therefore. Sir, ~  these remarks 
iDorder that the Select Committee may' consider them carefully. 

, 

Mr. B. B. B • .Jatar (Berar Representative): Sir. 1 wish to o1fer some 
remarks about. this Bill before it is sent to the Joint Committee. I 
entirely agree with my Honourable friend. Mr. Rangachariar, in saying 
that. whaiever oeas is imposed upon cotton would ultimately fall upon the 
producer and the grower of the coiton. And, if this Bill is to do any good 
to any person, it! should be to the grower and Dot to the trading classes. 
The entire fuad would be coming from the pockets of the grower of the 
~  and it should be the principal aim of this Bill to provide for agri-
cultural research and agricultural research only, and al80 for the improve-
ment of· the marketing of cotton. But the title of the Bill refers also 
to the improvement of the manufacture of cotton. The improvement of the 
manufacture ,of ootton Ihould not be the aim of this Bill. Even thd 
Indian Cotton Committee, while recommending that a cess should be 
imposed, has distinotly stated that the funds should be utilised for agri-
oultural research, 80 6S to increase the r ~ of long staple cotton 
and also to increase t!he yield and ~ percentage of Cotton. Thut also 
is embodied in one of the recommendatIons of the Central Cotton Com· 
mittee, where it is stated that an improved yield per acre and tho produo· 
tion of suitable types of plant combIning long staple with high ~  aDd 
hardiness are essential to real progreu and this can only be achieved by 
provision for agricultural research on a scale not yet attempted, So that, 
whatever funds should be raised out of the ce88 should be 801ely utilised 
for agricultural research and not for tho improvement of the manufacture 
of cotton or for the benefit of the trading C1A8SOS. Our friend, Mr. 
Jamnadas Dwarkadss. has given the view of the manufacturer of cotton. 
In the constitution of the Central Cotton Oommittee we flnd that only 
four persons Are stated ,to be the representatives of the growers and these 
four persons Are to be nominated. one from each of the provinces of 
Madras, U. P., c. P. and the Punjab. The part from ~  I come-I 
mean the four districts of Berar only-yield not less than 1/6th of the 
total produce of India. ThBt, of course, enn be' said to be included in the 
Central Provincew, but the representation given to the growers is very 
poor. I think cotton growers have got some organisations in my pnrt of 
the province at Jesst, BDd these representatives should be elected by 
thoRe cotton growers' organisations, like agricultural unions, seed unions 
and agriculturAl societies . 

.About marketing not a word is said in the Bill. There are cotton 
markets in Beral' under a special law whioh are not found in any other 
part. of the country. That ba.s been praised by tl)e Indian Cotton Com-
mlitee it is true, but a cotton market is 8110 for, the benefl t of the trader 
and ~r the purchaser of _ the cotton. There ~  ~  to encourage th& 
orgsnilations of growers themselves who bring' to the cotton market" 
thOUSAnds of cart. snd are completely at the mercy of the purchasers who 
are either .~ . or the agents of the exporters. It would, be much 
be\ter if, thia Bill would provide for creatini suoh Ol'gUlisati;ons and 
eooouraging . ~ JO that tbegrtwers of cotton !Who bring the11' eotton 

• • 
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to the markets for sale should be enabled to withstand the capriees of the 
pu:rchaaers. H anybody hase:s:petience of these ~ markettand the-
~r  of the cotton, which are telegraphed every day from Bompay to all 
~~ outlying atationl, he will find that the ratel. prevailing in the vanolla. 
cofton mar1iets are far below what are prevalent in Bombay itself, and 
these cotton growers who bring their carts of cotton have. got no Qther' 
alternative but to sell them at whatever price they are oftered by cotton 
purchllB8l'S. rrhey are entirely at the mercy of the purchasers. But if 
there are better organisations and if they are 6llcouraged, I believe the 
groWllrs can withstand pressure of the purchasers and get better prices. 
for their cotton. So that I would only suggest that in the Bill itself this. 
aim of the improvement in the manufacture of cotton should be taken. 
away and the provision for spending funds for technological research should 
also be omitted, and the Bill should be confined only to the improvemedt. 
and development of the .growing and marketing of cotton. With these 
remarks, Sir, I join wholeheartedly in the remarks made by my friend,. 
Mr. Rangachariar. 

Sir Den Pruad 8&rfadhJJcary (Calcutta: Non-Muhammadan Urban): 
Sir, when this Bill was introduced we thought that it was going to be an. 
absolutely un contentious and innocuous measure. It looks as if it is going. 
to be otherwise. We from Bengal have a small, but not negligible, interest 
ill the matter, which, I think, ought to be pressed on those who, in the 
name of avoiding the bogie of provincial jealousies, are really fostering 
them. 'fhe question Brose some time ago, Sir. in this House about the 
steady deterioration of Bengal cotton for which we wanted a. remedy and 
we Wertl told that that was a matter for the provincial Government atl 
Agriculture was a transfem>d subject. Evidently that opinion has not found 
support in the movemttnt represented by this Bill, for it seeks to promote-
research from the point of view of all ProvincEls. I therefore welcome it. 
Bengal cotton, which at 011e time was good,is not what it used to be, and 
wo are thl'refore much interested to seo that steps aro about to be taken by 
which Bengal cotton may get back something of its old lost place. Steady 
rmwarch, no mattl'r ~  which province, is necessary in that direction. 
I do not agrl'C, Sir, thnt the cess should fall only on cOllsumption in the mills 
in tlJis countrv. 'J'here is no reason in that. That would indeed make it a 
W'orsC' excise than prevails at the present moment. Nor do J agree with 
Mr. ~B  Dwarkooas, that it is entirely in the nature of an export 
duty whieh has to be r ~  against with regard to the possibility of 
future contingencies. It has partially that character, no doubt, but, as the 
CORS if; to be on the local industries as well as 011 exports, the objection-

, able character of both will be taken away and there will be 8 balallcing 
which, I thiuk, ought to be welcomed both by the industrial element 8S· 
well as the exporting elpment. Whatever you may do, the producer has in 
the first instanoe to pay. Mr. Rangaohariar's apprehension is well founded 
so fllr. But does he think that the mills, with Bome of which I am con-
cerned directly. in making th-eir purohssC8 will try to exploit the producer 
in the same way as the man exporting cotton and will he not take it out 
of the grower in thefiI"Rt instance? But it mUl'lt fall on the consumer in the 
long' run. And ~ r r is Ultimately benefitted as wa.s pointed out by 
the last speaker. Therefore, we should not grudge that possibility of advance 
in the science of oultivation. I quite agree that marketing and manufac-
turing ought not to claim the plaoe that has been given in the Bill to the 
produoer's point of view. "he producer ultimately gains and so does the· 
industry and 80 does the counJlry more.or leas, I do not .want in thiEf 
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connection to go into other apprehended CODtingeDCiea about other agri. 
cultural produce having to be taxed in future .. It mayor may not .~ 
taxed. Weare crying out for retrenchment in many direetions ~  
cannot be resisted. At the same time we cannot neglect tbere researches 
whkh Central Finance cannot any longer pay for. Therefore somebody 
will have to pay for them. If the country at large out of its re'Venues is 
not prepared to pay for research, the intertllt concerned will have to pay. 
You have an admirable illustration in the case of the tea cess. Not exactly 
for tho purpose of promoting the growth but tor propaganda work this tea 
cess is of much benefit to t.hEl tea industry. The tea industry williqgly and 
cheerfully submitted to it and weleomed it. They have other arrange-
ments for carrying on research in the Indian Tea Association apart from 
the tea ceBS which is utilised for propaganda work. Therefore if the industry 
or the, agriculture concerned understands its real interest it will weloome 
and promote research even at its own COlt. 8oIIlebody will have to pay 
for it. I should very much like that the Central revenues or the Provin-
cial revenues as occasion required should pay for it, but if in the lean times 
that we have this is not pOll8ible, the interest concemed directly will have 
to pay. I 

Regarding the Central Committee, mentioned in the Bill, Sir, I share 
Mr. ~ r r  apprehensions and I am sure ways and means may 
be found by which the w'Orking expenses may be cut down as far as possible. 
But it is too late in the day after assenting to the principles of the Cotton 
1'ransport B ~ to resist this measure, because. . . . . 

Bao BaJaa4ur 'r. BaDpcharlar: What has that got to do with this? What 
has cotton transport got to do with the cess on cotton? 

• Sir Dna Pruacl lJarYadb1kAry: It has. The ~ r  Bill is ~ r  
because inferior cotton has t<:, be dealt with and we want to get rid of that 
possibility altogether or at least in a large measure by better production. 
Therefore, if not immediately and directly, the quostion of controlling cotton 
transport has more than indirectly to do with this question. As soon all 
w(\ are in a position to minimise the deterioration in product in every 
province the question of vitiated transport will ease of itself and the rigorous 
moasures in the Transport Bill will not have to bl1 extended in future to 
the same degree. It has therefore that beating. For all these reasons it 
appea1"fl to me, Sir, that the Bill is in the main on proper and acceptable 
lines. and the questions that have been raised will undoubtedly be dealt 
with in the Select Cornmittee. Out of the Select Coullnittoe 110 very accept-
able measure ought to emerge. I therefore give the measure my support. 

Kr. B. S. ltama& (Bombay Central Division: Non-Muhammadan Rural) : 
Sir, my friend, Mr. HangacbRriar, although he Rccorded. his support to this 
~  gave it in a very grudging manner, and while doing 80 expressed 
qertsin fea1"fl regarding this Bill. I am sorry I have to differ from my friend 
Mr. Rangachariar in his views. Mr. Rangachariar was actuated, I think, 
by veryort,hodox views about taxation in this matter. r I am not 110 rigid, 
1 mean not 110 rigidly orthodox in my view of taxation. Taking a broad 
and a very large view of thfl matter, the only way to look at thi. measure 
is whethet' tW. cess wiJI in the long run benedt the country and produce 
more wealth for the country. I believe if the sfaple of the cotton ed the 
quality of the cOtton is improved( by r ~  it will bring in from foreign 
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markets far more wealth into the country in the shape of 1,ett.er prices both 
for tha producer and for the industrialist; if that is so, I believe we ought to 

~ r  this Bill wholeheartedly. I do think from what I know of the agri-
Ii ural aspect of cotton growing that a cess like this, if it is utilised well, 
is lkely to ¥nprove ootton and thereby bring much larger wealth for the 
producer and also for the industrialist. Mr. Rangachariar expressed.the 
fear that this Bill would prove a bad precedent. That depends upon thiB 
House. Each Bill has to bp considered. on its own merits. This Bill need 
not necessarily be Q precedent. When the next Bill levying a cess comes 
before us if it is vicious in its principle, we can throw it out and we need 
not be carried away by the idea that this is necessarily a precedent. Regard-, 
iug the unwieldy character of the Central Committee I have to point out to 
Mr. Rangachariar that after all the expenses of that Committee will be met 
from the proceeds of this C('8S. If this cess defrays the cost of that Com-
mittee, if the 'Committee pays its own way and if it does not prove an 
additional burden on the general revenues of the country, well, we need not be 
very much particular about it. As long as this fund is self-contained and 
is able to pay for the expenses of the Committee, I think we need not grudge 
the unwieldy character of that Central Committee. 

Mr. J. Hallah: Sir, the points raised by Honourable Members will of 
course receive the careful attention of the Joint Committee but I should like 
to make a few ~ r  upon them. Mr. Rangachariar has told us tha.t a 
cess 011 exports will fall upon the producer. I confess that I do not know 
ou whom the burden of the eess will fall. The opinions in the papers 
cir(lulated to Honourable Members are extremely divergent. The Bombay 
-Chamber of C r ~  for instance, is of opinion that the cess will not in 
any way fall upon the producer. It occurs to me that when Indian cotton 
is of such very great importance in the world market, the purchaser of 
that cotton will be bound to pay the whole of the cess or at least 8 part of 
it. The position is very much the same as in the case of rice. Tbe 
surplus available from the Indian and Bunna rice crops bears so great a 
proportion to the surplus available for the world generally that it is admitted 
on all hands that the small export tax of three annas a maund on rice 
has no\ been felt in any way by the producer. 

More important is the attack that has been made on the Bill-a sym-
pathetic attack, I t,hink-on the ground that it does not do enough and 
will not do enough for th" cultivator. When I int1'9duced the Bill I at-
tempted to lay special emphasis on the fact that the Indian Cotton Com-
mittee, the Central Cotton Committee and the Government of India placed 
in the forefront of tEeir proposals fneasures for the benefit of thc cultivator, 
and we do not in any way intend to let this Bill operate as a measure 
for the benefit of the milling industry and tho milling industry alone. The 
Central Cotton Committee itself has rojec1Jed B proposal that part of the 
scientific work of the proposed technologist should be the testing of yarns 
and cloth for the mills. When I introduced the Bill I gave a very brief 
uccount of the definite measures of agricultural improvement that we 
propose to undertake and which have already been approved by the Central 
Cotton Committee .• But the Honourable the Deputy President, who was 
in the Chair, was constrained to call me to order because I was exceed-
ing the time usually allowed to a Member in introducing aBilI, and that 
is why I gave only 1\ very brief descriptiGln of the measures that we have 
in view. I have before rAe now here and I could, except that I again 
-do not wish to take up too mu.ch time, _ell the House of ~  dozen 
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definite propoaals in different provinoes for definite schemes alread,.-
approved by the Ceatral Cotton Committee. The coat of t.hose ~ 
altogether runs up to more than 17 lakhs. The proceeds'Of 
the cess, as I said before, we anticipate will be fIom 8 to 9 
lakbS. I refrain again from setting forth these schemes in detail, 
~  no doubt the Joint Committee will require to be satisfied about them 
when they consider the very important point of the amount of the c08s,-
whether it is to be, as we propose, four annas per bale. Are we going 

11 N to have ceases on everything, asked Mr. Rangachariar. I see 
... 00\1. no objection to a oe88 if it is paid by the industry aDd the 

industry is ready to bear it. In all oases where we have cosses, the lao 
cess, the indigo cess and the tea cess, the cess has been imposed on tho 
industry itself and is paid by the industry. Mr. Uangaohariar once told 
me that he was in favour of restricting the export of oil-seeds. What about 
the burden occasioned in that case? I do not say that the burden of a 
tax on the export of oil-aeeds would faU on the cultivator, but Mr. 
Rangachariar's present ~  at any rate is. hardly consistent with that 
which he adopted then. (Rao Bahadur T. Rangachariar: •• The cultiva.tor· 
will be benefitted by the manure. ") We are told that the Committee is 
too large. We rather feel that oUl'8elves. It is a very big Committee. 
But there are 80 many provinces and interests to be represented and 
there has been so marked a feeling that the agricultural interest has not 
been sufficiently represented that we have added four agricultural repre-
sentatives. But I may say that the power of nomination given to the 
Governor General in Council is intended to be very sparingly used, if used 
at all. Lastly, Mr. Rangachariar men,ioned tho question of Indianisation. 
That is in the forefront, of everything, and I, for one, do not deny that it 
should be so. As I remarked to an Honourable Member this morning 
we have even IndianiRed the temperoturt! of this room. (Rao Bahadur T. 
Rangachariar: " You cannot Indianiee India. ") That is not for me. It may 
be of interest to the Assembly to know that in the Agricultural Deparlrnent, 
at any rate, Indiawsation is proceeding a.pace. So far 8S it is p088ible for the 
provinces to fill up vacancies in their sanctioned posta, these are being 
filled bv Indians. Out of 12 appointments in the Imperial Service made 
in the last eighteen months, 11 have been given to Indians. Among the 
proposals which are before the Central Cotton Committee regarding tbe 
purpose to which the proceeds of the C08S will be devoted is a scheme of 
research studentships. for six'students in the fi1'8tplace, who would be 
selected from among distinguished graduates of Indian Universities and 
placed under ~ r  research workers to be trained in agricultural 
research. The object of the scheme is gradually to build up a corps of 
trained IndiGn rese,arch workers. 

I now commend my motion to the House. 
The motion was adopted. 

,THE INDIAN BOILEItS BILL .. 

'l'b.e BoDGarable Mr. O. A. Inn .. (Commerce and Industries Member): 
I beg to move: . 

( 

II That the Reoort of the Joint Co.nmltteeon the Bill to OODIolidate IPd aIIIIIld 
the la_ r 1 ~ W ltea1n,ooil .... be tWeen iDto qonlideratiOD. It 
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• I have already explained fully in this House the reason wby we wish to 
get, tbis Bill passed. Briefly 0 that reason is this. There are at present 7 
d.ifferent Boiler Acts in 7 different Provinces, and the Acts and Regulations 
«·.ffer in material respects. The result is that mea,;ul'es designed t,o secure 
~ safety 9,,1 human life are not the Ra'!llC in all Provinces. Under the 
~  'Rules the Government of India, the Central Governmen&, is 

charged with the duty of all-India legislation with regard to boilers 'Snd 
Vie want by means of this Bill to enforce, all over India unifonn regulations 
and uniform procedure in regard to boilers which, a8 I have already stated, 
are very dangerous vessels. The Bill which 1 submitted to the House last 
8eptember has been examined very carefully by the Joint Committee, and 
tim Joint Conunittee has submitted a very full report .. That report has been 
iu the hands of Honourable Members for the last seven days and I have no 
doubt that it has been studied with the care aod attention that it deserves. 
In the circumstances, I do not propose to delay the House any further, 
t!3pecially 88 I have been given notice "r certain amendments. I move 
tbat the Bill be taken into cOIlsideration. 

The motion was adopted. 
ClaUSeR I, 2 and S, as amended by the Joint Committee, clause 4, 

clause 5, as amended by the Joint Committee, were added to the Bill. 
1Ir. Prealdent: The questioIl is that clause 6, as amended by the Joint 

Committee, do stand part of the Dill. 
1Ir. B. H. L latJrar (Berar Representative): Sir, I have sent in an 

amendment to this claustJ 6. In olause e. (e) I propose that the following 
amendment be made: 

.. Omit from the words • where the J..ocal Government etc.' to • cert.ificates of com-
petency " and substitute ~  competenoy' for • required by Buch rules'." 

That is the amendment that I have scnt in. 
The Honourable 1Ir. O. A. InD •• : I am afraid [ have received no notice 

of this amendment. I must take a point of order, Sir, because this is'a 
'\Il'ry. technical Bill and I think I BID entitled, at any rate, to some notice of 
the amendment. I· cannot be expected to deal with amendments suddenly 
rllised on the floor of the House to the Bill. 

1Ir. Prelddent: No notice has reache:! me. Therefore, I am afraid I 
('unnot allow thS' amendment. I uphold the point of order raised by the 
Honourable Mr. InDes. 

Clauses 6 and 7, as amended by the Joint Committee, were added to the 
Blll. 

111'. JlrtlicleDt: The question is that clouse 8, as amended by the Joint 
Committee, do stand part of the Bill. " 

Kr. E. B. L. AaDihotrt (Central Provinces Hindi Divisions: Non-Muham-
Dladan) : The amendment I moya is: 

"In clause 8 in proviso to the sub-dause (4) lubatit-ute the words • for reuona 
provided in 8ub-clausel (b)', (e), (d), (f) and <f) of lub-Ieotion ~1)  for the word. 
o owing to making of any structural alteration, addition or reuewal ." 

Sir under this clause 8 a person is also required to. send along with 
tUtI application for r ~ & certain amou!lt of fee, and this ~  h8;9 been 
exempted in certain ca8Cil'J .. That eJCemitlon has .been r ~  m the • • 
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. proviso to sub-clause (4). There it is laid down that in the case where the 
(;t!rtifieatehas ceased to be in force owing to the making of any structurjil 
ulteration, addition or renewal; the fee may be excused. The certifiQJ\tr1' 

~ to hold good in certain oases that have been provided 'n sub·claus., 
(Ii. It may be on the expiration of the period or it may be on account of 
any accident to thc boiler or some structural alteration or addition or renewal 
0" some other causes. These have been provided there. I would like 
to have put in this provi.n that the exemption should also extend to all 
those cases except to such cases where the poriod for whioh the r ~  
',bR granted has expired. It is not proper that the person should be re-
quired to pay the hle over again where the period of oertificate has not 
expired. If the period has expired, then the fee may by all means 'be 
chnrged, but when the period has not expired and only some alterations or 
renewals have been made, as provided in clauses (b), (c), (d). (c) and (I) I 
think the fee should not be charged. 88 there is no good reason for charging it, 
'1 he fee once paid continues up to the end of the period for which the 
certificate was granted; why should it then be necasllary that a further fee 
be charged? If it is said that the renewal, alteration or construction or 
addition might require the Chief Inspector to inspect the boiler, and this 
inspection will entail some waste of the time and energy of a public servant, 
so the person who makes the renewal, etc., should be made to pay for it. 
But this argument fails ",hen you exempt the person who makes some 
alteration or renewal. In that CRse also the Chief 11lspector will have 
t.> inspect before ren6'9l'al of certificate; and 80 if there is an exemption 
in that case there should he aD exemption in other case too if the period 
or the certificate has not expired, If the period has expired you should 
certainly charge· an additional fee. but not otherwise. Therefore 1 com-
mend my amendment for consideration. 

The Boaoarable Mr. O. A. Inn .. : I should first like to point out that 
this proviso does not provjde that exemption shall· be given. It mereiy 
gives the Chief Inspector power to remit the fees if he thmb ii.. The 
nen point I desire to make is this. We have to remember now that we 
are dealing, with a matter which closely affects Local Governments. The 
theory of course is that they charge sufficient fees in order to recover the 
60IIt of the services rendered. Now if there is an 800ident to 8 boiler, or 
if a steam pipe of a boiler is found to be in a dangerous condition, and 
the certificate has to be renewed, what does it mean? R means the Chief 
Inspector may have to go a long way and spend 8 long time in making" 
very careful examination of that boiler, and surely, as this is a bU8inE'lIs 
department rendering a very useful service to the boiler owners, the Local 
Government should be entitled to charge fees for those services. In 
England the Government undertakes no responsibility in regard tJo the 
inspection of boilers; it is left to the Insurance Companies with whom 
the boilers are insured. Out here. owing to the fact that the ln8uranc{> 
CQmpanies do not do that busine8s, we have to underiake the work our-
selve8, we have to undertake it because it is very importAnt in the interefd 
01 human safety and human life, and if we do undertflK-e that work, r ~  
the Local Government which provides the inspectlon staft should be 
entitled to charge fees for the valuable services that inspection staff 
renders. . • .,. 

Mr. I. -'1l4Jlvl . (C6.ittagoDg and. Rajahaht Divisions: ~ 
macian R r ~)  What is . thf) am&.nt of the fees so charged.? 
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The HODourable Mr. O ..... Iu .. : The amount of feea is regula.ted by 
the Loea..l Government wader the rule-making power.· 
• The motion was negatived. 

• ~  motiRn that Clause 8 do stand part of the Bill was adopted. 
The motion that clauses {) and 10 do stand part of the Bill was adoJft;ed. 
Mr. E. B. L.~  Sir, the amendment which I propose to move 

In this clause is' to the effect: 
.. That in Bub·clause (a) of clause 11, omit all the words after the word 

• obtained .... . .. 
Sub-clause (a) of cl8use 11 runs 8S follows: 

" (a) if there is reuon to believe that the certificate or provisional order hal beeD 
fraudulently ol:it.ained or baa been granMld ert'OneoUlly or without aa1licient examination; 
or." 

My amendment will make the sub-clause read: 
.. if th:re ill reason to believe that the certifi.cate or provi.ional order baa been 

fraudulently obtained." 

Sir, the object of clause 11 is to provide for revocation of certifioates 
or provisional orders, and it has been provided that if a certificate hilS' 
been erroneously given, or given without any sufficient examination, that 
certificate may subsequently be revoked or cancelled. Now this 
will make all the certificates that are given before that uncertain 
and a man may not be cel'tain at what moment the Chief Inspector may 
come round, and say, • Well, it was 8 mistake I committed as I did not 
make a proper examination and your certificate is revoked.' Such a state 
of affairs is undesirable. They will always be in ten-or and fear of the 
certificate being revoked at any time at the sweet will and mercy of the 
Inspector or Chief Inspector. There are other remedies provided and 
certificates cease to hold good, under circumstances provided in clause 8, 
Bnd there. seems to be no ~  to provide suoh a drastic provision 
in addition. If the Chief Inspector finds that in any way the boiler is in a 
dangerous state or some other things have happened, he. ma.y proceed 
under olause 8, and the certificate will cease to hold good. Why then 
should yO\1 allow him to tum round at any moment to say that the cer-
tificate had been erroneously granted or given without suffioient examina-
tion? Therefore to safeguard the interests of the boiler owners and 
managers, I put before the House m:y amendment for acceptance. 

The HODourable :Mr. O ..... Inn .. : Sir, the object of the words which 
the r ~ MeIJlber suggests should be omitted is to enable the Chief 
Inspector, if he finds a mistake has been oommitted, to correct that mis-
take. The words are taken from the existing Acts. They occur in the 
Central Provinces Act, from which Province the Honourable Member 
comes. As far BS I am aware, the existence of thos(\ words in the Act 
has never given rise to any of the results to which the Honourable Member 
has referred. As I have' said, we (U'e m'erely oontinuing the existing Act 
and the existing practice. It is a useful power for the Chief Inspector 
tll have because it enables him to OOITect 1\ mistake if one has been made. 
In these r B ~  I hope the House will leave the words 8S they are. 

The motion was negatived. • 
Ill. K. B. L. AgDlhotrl: • Sir, the amenciment I move is': 
"In sub·clBuse (d) of clBuse 11, "fter the word • who' insert • does not hold a 

certiftcl.te of competency, and'.". • • 
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Clause (c) refers to such ~  whee a Local Government has 
prescribed a conditIOn that only that person can hold charge of a. boiler 
who holds a oertificate of competeney; and olause (d) lays down ~ ia 
Pro,nnoes where there is no such provision and where the Chief Inspector 
finds that the man in charge of Il certain boiler was not competent under 
certain circumstances to hold oharge of the boiler, the certifioate be 
revoked. My ,submission is that in those Provinces in which the Provin· 
.cia! Governments have not presoribed such rules, there may be engineers 
In cbarge of boilers who may be holding certificates of competency obtained 
from other Provinces. If there be such persons who hold such certificates 
they should not be declared to be incompetent under sub-cilluse «(1) but 
1{ they hold a certificate and are declared to be incompetent then the cer· 
tificate might cease to hold good, not otherwise. Therefore I put my 
amendment before the House for aoceptance. 

• '1'he Honourable lb. fl. A. Iml .. : This dauae, Sir, was the result of 
very careful thought and examination on the part of the Joint Select Com-
mittee. The facts of the case are that both the Indian Industrial 
-Commission and the B ~1  Law Committee examined very clo.161y this 
.question of certificates of oompetency and they condemned the system root 
and branch; they said it was not U8eful for the purpose for which it had 
been devised. Consequently, in the lint draft of the Bill which we senT. 
out we made noproviaion for certificates at allan the ground that we 
·did not regard this system of oertifying boiler attendan1ie in any way &.8 
-etsential to the safety of human life. After all, that is the main thing 
we have in view in this Aot. When the Bill was circulated, we found 
that in one province, namely, Bombay, there was a strong opinion both 
among the mill owners and also in the Bombay Government itself that 
that system was U8eful there and should be continued. That being so, we 
said that any Local Government which might wish to oontinue this certi. 
fioate system should be allowed to do so, and we have provided accordingly; 

'but we have no intention of prescribing or enforcing a oertificate system in 
·every provinoe in India. Bengal, Madras and Mysore also have never 
gone in for 8 system of certifioates; they have never found the usc of it'; 
and we do not want that any province which does not believe, 88 we do not 

. believe, in the certifioate system should be compelled to recognise certifi· 
cates given by another provinoe. There is nothing to prevent a man who 
has got a certifioate from another province from obtaining employment 
as a boiler attendant in 8 provinoe where the system is not in force, but, 
if the Chief Inspector, having regard to the condition of the boiler, con-
siders that that man is not 'competent, then he will be able tb exercise the 
powers under . ~  (d) subject to the resflrvations in the proviso to 
that sub· Rection. In provineeR where the certificate syatem is in force. 
the Local Government can withdraw a certifioate, if it so thinks fit. In 
provinces where the certificate system is not in force, the Local Govern· 
.~  will have no power to withdraw n certificate given by another Local 

Government. In these circumstances, I do not think it is necessary to make 
the change suggested by my Honourable friend. If a man, who has obtained 
a certificate, say in Bombay, goes to Madras and ObtlriDS ~ 8S Ii. 
boiler attendant there, then I consider, if the Chief Inspeotor finds his 
boiler in 8 bad pondition, the Chief Inspeotor should be entitled to with-
draw that certificate for the boiler, unless tbl} attendant is removed. 

I oppose the amendment. " 
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The motion was negatived. 
Ol&U8e H, .. amended by the Joint Committee, was added to the Bill • 

• 
• • Ill. It •. B. L. ApllboUl: Sir, I move the following amendment: 

.. omit che 12, and in cI6UH 13, after the words 'renewal in or to anyfl add 
the word. ' boiler regi8te1'ed under this Act and in or to any ' ... 

Sir, under clauses 12 and 18 the owner or person in charge of the boiler 
is required to do certain things before be can make any alteration. addi-
tion or renewal to the steam boilers and to the steam pipes. In clause 12 
it is laid down that he should obtain '-the sanction in writing of the Chief 
Inspector before he undl"lrlakes any structural a.lteration, addition ')r 
renewal in or to 0. boiler. In clause 13. which deals with steam pipes, it 
has been laid down that the requirements of this Act will be satisfied if 
he simply sends an infonnation to. the Inspector, of his intention to mak'j 
such alteration or renewal. Wha.t I beg to move is that in either case. 
whether in the cuse of steam boiler or in the case of steam pipe it should 
110t be necessary for the maJJ to obtain the sanction of the Chief Inspector 
before he undertakes a s¥uctural alteration, addition or renewal of eitber 
the steam pipe or the steam boiler. My reaSODS for this are that. 
if the owner or the person in charge '9f the steam boiler makes any aItera-
tion, renewal or addition, then the certificate ceases ip80 facto to hold 
good. And where the certificate ceases to hold good, the person has to 
apply for a renewal of the certificate and the Chief Inspector has tot go. 
inspeot and eumine the boiler and, if he finds that it is in a satisfactory 
condition, then only will the certificate be renewed. otherwise not. Then'· 
fore. it is not necessary that the man should obtain the sanction in writing 
of tho Chief Inspector before he undertBkesany structural alteration, 
renewal or addition. This provision 12 seems to be superfluous in view 
of clause 8 which we have just passed. Therefore, the person in charge 
of the boiler Rnd the steam pipe should be left at liberty to make Bny 
alterations, additions or renewals which he thinks proper or desirable in his 
interest. The certificate will cease' to be in force and he shall have to 
apply fol' renewal. If the renewal, after the oertificate has ceased to hold 
good, the Chief Inspector finds that it is not in a proper condition, or is in r.l 
dangerous condition, then he can stop the renewal of the certificate. When 
\\'e have gtlt one provision which i8 sufficient for all purposes. why should 
we add this superfluous prOvision which may lead to delay in factorics. 

The BOD01U'&bIe III. O. A. bnll: Sir, clauses 12 and 13 should bo 
read With' the definition of .. structural alteration" in clnusc 2 (g) of thd 
Bill. A structural alterat.ion for the purpose of these two clauses is 
really a. 'major alteration, addition or renewal. I am quite prepared 
to admit that clause 12, as at present drafted, seems somewhat drastic. 
as compared with clause 18, but it was drafted in this fonn deliberately. 
and R.fter taking expert opinion all over India. primarily in the interestR 
of the boiler owners themselves. This House has got to remember that 
these boilers are exil'(!mely dangerous vessels, they are extrcmely iritricnto 
vessels also, and, if 9. person, only after merely giving notice to the Chief 
Inspector. proceedei with 8n important ~ r ~ r  r ~. addition ?r 
renewal to his boiler. then. RR Mr. AgmhotM correctly· pomted out. ~ R 
oertifioate would immediately lapse. . ~ boiler ~  then re9U1re 
examination by the Chief ~ ~  and the owner. might then find. (lither 
that his boiler would not get a certiflcate of renewal at all, beMusc thtl 
Chief Inspector could not approle of theeadditions, alteration, or renewals . 

• • c 
• • 
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that had been ma?e, or he could Bet a certificate GIlly ·for wormg at a 
much smaller maxImum pressure than had hitherto been allowed. It we.B 

~ that reason .ahat we put this clause in a somewh.,t drastic lortn. ,Tile 
Bill hus been cIrculated to all Local Governments and all ~r India, and 
1 tWnk it is possioly a sufficient an8wer to the Honourable Member when 
1 S8)' that we have had no objcotion to this olause from any province 01 
from any commercial body in India. 

1 oppose the amendment, 
The motion was negatived. 
Clause 12 was added to the Bill. 
Claulle 13, 8S ~  by the Jpint Committee, w ... added to the Bill. 
Clauses 14, 15. 16 and 1'1 were addl,'ld to the Bill. 
Clause 18, a8 amended by the Joint Committee, was added to the Bill. 
Clause 19 was added to the Bill. 
Clause 20, as amended by the Joint Committee, W88 added to the Bill. 
Clauses 21, 22 and ld3 were added '\to the Bill. 
Clause 24, as amended by the Joint Committee, was added to the BiH. 
Clause 25 was added to the Bill. 
Clause 26, lUI amended by the Joint Committee, was added to the BiD. 
Cl.8t1SE'1l 27 and 28 were added to the Bill. 
Clause 29, a8 amended by the Joint Committee, was added to the Bill. 
Clause 30 WRtI added to the Bill. 

Kr. ]t. B. L. ApIhotr1: Sir, I beg to move: 

.. That in cl.uae 31 add a proviso .. 0 lub.eJault (2), lWIleIy : 

.. Pro\'ided th.t no regulations or rules 10 made 1h.11 be publilhed unl... the 
same hal been t.id in draft, in ease of r ~  before th, Indian LeSillu1IN, 
and in case of rulea, before the provinei.l f8(i.at.tare and uve been approved by a 
RelOlation of the Legi.lature or the local Council, .lI the 0 ... may be, either with or 
without modification or addition, hut ~  lIucb appronl ~ siven \lie resuJationll 
<lr rules, as the ea.. may be; be pubh.hed in a form in which they han been 80 
approved. " 

Sir, unde\' clauseR 28 and 29 of theBiU the Cctlral Government and tne 
I'rovinciul Oovemmenta are empowered to make regulations aDd rules 
conb1stcnt with this Act. It hlolA become a practice for Borne year!! to take 
away many points from the Aots QIld to embody them in the rules. The 
rule!! Ilrc very rarely put up before the Legislatures before pUblication and 
the Memhcn do not have any chance of offering suggestions or modifies-
tionl! to tho&le rules or to any rules which may not be proper. I suggest 
thllt 1\ provision similar to that in thll Cotton Transport Bill--.;which is to 
come before us shortly ,should also be made under this Rill to the effect 
trat whn.tever rules and r ~1  be made ~~ r this. Bill they should 
lill be put up before the Impenal aDd r ~ . 1 J .. egl&llatures and· thE' 
:\{£'mbel'll thereof should have a voice in the shaping of those rulefl before 
they Ilre· published. I beg to IJ'l()ve, Sir, that thia provision which seemll 
to be II. wholesome one should beincorporatQd under clause 81 in this Bill, 
'80 thBt the Provincial and the r ~ L ~ r  may have 8 hand in 
the r ~ and publicatiC?n of t.he rulea., 
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-.' u_ The Honourabl, .as. O. A. Inn,.: Sir, the HonoUl'able Member refer-

red to the Cotton TJ'lmIport Bill ~  I hope the House will read to-day . 
• ~L ,is perfectly true. that we havegiv;en certain powers.to the Legislatur.e 
In regllrd to that Bill. The local LegIslature has been gwen power in that 

• Bill to decide whether the provisions of the Bill should be applied to the 
province ot not. But that is an entirely different matter from r ~ flond 
regulatione under this Bill, and I object to the Honourable Member's 
proposal that these rules and regulatioI\s should be laid in draft before 
this Legislature and the local Legislature before they are made effective. 
The reason why I obJeot is this. In the first place, 88 regards the regu-
lr.tions, I think I may say without disrespect that no useful purpose would 
be served by laying these regulatioDs before this House. The regulations 
are most extraordinarily technical. No layman eanunderstand them in 
the very It'ast!. I do not pretend to understand them mylfelf. The 
Honourable Member will find a draft of the regulations in the Appendix 
tc thll Boiler Committee's report. 

Now, Sir, is it any usc laying rules of a highly technical nature before 
.1l popular Assembly of this sort? It is not our job to go into technicalities 
of that sort. What We propose to do is to publish these rules for general 
infomllition in order that those who understand the rules QIld the. formula, 
that is to say, engineers, may object to them if they think fit. I assure 
the House it will caus(' grent' dt>lay and would otherwise be entirely use-
les8 if we adopt tht' Honourable Mt>mber.'s suggestion. And further ~ 
8hould like to point out that the Assembly and the local Councils ha.ve 
other anci more important work to do than to deal with the details of 
rules and regulations of this kind. I think that in matters of this kind 
the Assemblv and t.he locBI Councils will do well to trust the Government. 
\Va have prZ,vided the safeguard that these rules and regulations shall not 
become effective until they have been previously published. 

Thlil motion WflS negatived. 
'Clause 31 was added to the Bill. 
Clauses 82, 38, 84 and 85 were added to the Bill. 
The Schedule WRS added to the Bill. 
"l'he Title was added to the Bill. 
The Preamble was added to the Bill. 

Th' Honourable Mr. O. A. IDD .. : I move, Sir, that the Bill, 8S 

:amended, be passed. 
The motion was adopted. 

THE INDIAN MINES BILL. 

The Bonourabl, Mr. O. A. Inn •• (Commerce and Industries Member): I 
lwg to move, Bir: 

- ': 
.. That the Report of the Joint Committee on tbe Bill to amend ,:nd ~  

the law relating t:l .the regulation and inspection of mines be taken Into oonllutera-
tion. " 

Here agl\in, Sir, the report of the J oint Committee has .been in the 
hnnds of Hono1.U'll.ble ~ r  for BeTera1 days and 8snotlce has been 
given of R number of amendments, I think the best plan will be to get ot 
(lnce to those amendments, apd thereftre I do not r ~ to d.elay the 

. c 2 
• • • • 

• 
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House by making a speeoh on the motion that the RepOrt be taken ~ 
oonsideraaon. 'I move,Sir, that the BUl be taken into consideration. • 

Mr ••••• .JoIII.l (Nominated: Labour Interesta): While ~ 
this luotion, Sir, I would like to make a few remarks on· the ~ r  of 
the nUl as it has emerged from the Joint Committee. The House will 
remember t.hat when this Dill was last disoussed in the Legislative 
Assembly I laid special emphasis on the neoessity of prohibiting the em-
ployment of wQmen underground. I am glad. that the Joint Seleot COIl1-
mittee has maM some improvement in the Bill although I am not fully 
satisfied with what they have done. The Joint Committee hlUi recom-
mended that the power of prohibiting the employment of women under 
certain co!lditions should be transferred from the Loeal Government to the-
(ioVtlrnment of India. So far as it goes, I think it is 8n improvement. 
The Joint Committee has also accepted the principle of the prohibition 
of employment of women undergrotmd and th<,y have recommended to-
the Government of India to take up this question with the Local Gover[J 
ments in order that the total prohibition of women on underground em-
ployment should be accomplished within five years' time. So far 8S this 
goes I think the Committee has also done a great service to the women 
workers in mines. But. Sir. r would like 1;0 make one or two remarks· on 
this question. In the first place the Joint Select Committee came to tlie 
conclusion that if thev had recommended the t-otal prohibition of women 
or even prohibition of women after five years in the Bill it would have 
been necessary to recirculate the Bill. Sir. I differ from this view taken 
by the Committee. The Joint Committee knew very wt'U that when the 
Bill WQS dillcussed last time I myself laid great emphasis on the point 
during the discussion that took place on the appointment of the Joint 
liommittee. Therefore. the Local Governments as well 8S the 
mine owners had sufficient notice that this point might be 
raised in the future discussion on this Bill. If they, the Locn. 
Government and the mine owne1'8, did not giVG sufficient considera· 
tion to this point, it W88 their fault; and therefore I feel that the view 
taken by the Joint Committee on this question was not the correct one. 
Then, Sir. in the report of the Joint Committee I think the figurc of women 
wo.rkers involved is somewhat exaggerated, or is put there by mistake. 
The Joint Committee says that the number of women workers involved 
by the change is 00.000. I think the number of women workers who work 
1Jnderground in Indian mines is about 50,000 and not 90,000 

Sir Dna PrU14 larvadh1kar)' (Calcutta: Non-Muhammadan Urban): 
00.000 does not relate to those who work underground; it relates to the 
total number that are at present working in the mines. 

1Ir .•• II.' .J0Ih1: The question with which lam dealing now is the 
prohibition of the employment of women underground. Therefore I say 
·that the number 'of women involved is not 00,000 but 60,000. Now, if Wt;l 

consider how plentiful ohenp labour in India is. is it a very difficult problem 
for . ~ . mine owne1'8 as well BS the Government to replace the labour (A 
50,000 women in India? Weare now sending thousands and thousand", 
of people from our country to outside ~ r  becauSe they do not find 
8uffiaiently remunerative labour in India. 

Baa .aha4ur· T. Ban,lCharlar (Madras ,City: Non-Muhammadan 
Urban)': How are the women to yve? 
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Kr. If .•• 10Ib1: How are the 'women to live? I Bee; the women 
Qught to live on the wases of the men.· Sir, that i8 a ·different point alt<>-
gether. My point was that in India it is not difficult to replace the labour 
·oft 50,000 women at all. But, Sir, I do not propose to deal with this 

~  aIfy further. I feel that although the solution arrived at bf ~ 
Joint Committee is not wholly satisfactory, it is B good working com-
promise; it is at least a step further and I am quite satisfied with that 
further step. The next question about which I should· have liked the 
Joint Committee to have taken some further steps was to protect the young 
boys that will be  employed in the mines, boys between the ages of say 13 
and 16. In the English law there are provisions to protect such young 
persons as well as women. Their employment is restricted; they are not, 
for instance, Rllowed to be employed in moving \\'aggon8. Again in the 
English law there is provision that young persons who arc novices .  .  .  . 

1Ir. PrtIldent: Order, order. I have allowed the Honoumble Mt>11lber 
to go into considerable detail because I WWl not quite sure what his intention 
WIIS. Tht) intention of a motion of this kind is, r think, obvious-not to 
pr;)vide an opportunity for the discussion 0' each dause in detail, because 
tbat opportunity comes at the next stage, but for the House to decide 
whether the Bill as returned by the Joint Committee has been returned in 
touch 1\ fonn 8S they can conveniently take into eonsidemtion, elause by 
duuse. The Honourable Member may reserve his remarks upon each 
s('parate point which he has been raising for the clauses as they will come 
up 8Imatim, when we bave passed this motion. 

JIr. 11'. II. lOIh1: I never intended to go into all the olauses at all. I 
bimply wanted to refer to the employment of children because these clauses 
do not at present exist in the Bill. I should have liked the Joint Committee 
to have introduced these clauses and safeguards for the protection of 
)oung persons. Then, Sir, lastly I would only touch upon one point,namely, 
• t'Jis Bill as it has emerged from the .Toint Committee does not make 
l:hfficient provision for lIafety against acddents and the Bill leaves' every-
thing to the rules instead of taking some important points 6S regards safety 
iu the Bill itself'ihis !.~ Q great r .~  in my opinion ~  ~  Bill; and 
although I have not attempted to send m amendments on thiS pomt, because 
the task of sending amendments on such a point is indeed a very great one, 
!'till I feel it IS my duty to point out that Government, when they make 
TIlles on this point, should provide suffiCient protection against accidents. 
With these remarks, Sir, I support the motion. 

Kr. Preaident: The question is: 
" That the RePQrt of the Joint Committee on the Bill to amend and consolidate 

the law relating to hre regulation and inspection of mines be taken into comlideration." 

The motion was adopted. 

Clauses 1 and 2 ~r r  added to the Bill. 

IIr. B ••• lltara (Orissa Division: Non-Muhammadan): Sir, my amend-
ment* relates to sufi-clause (c) of clause 3. In this sub-clause' child' is 
dt:'fined to be a person under tne a.ge of ~ r  years. It appears to me, 
Sil as if this Honourable House is going to prepare a ~ r  or to give 
!~  to \;words whicla are ordinarily understood in another wa.y . 

•  " That in clause 3, Rub·clause ~ {'if the werds • under the age of jhirteen yean ' 
the words • between twelve to fifteen years of age' be. lubstituted. 

• • • • 
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Generally, a ohild in India means apc1'8on below the age of 16; that is, up. 
t,) ~ .of 15 we generally take them to be children; in law we have minor. 
aud major; and a child or minor would mean any person up to C"the age (jf 
]8; aeave that age he will be a major. In England B. child or infant would 
mUD any person up to the age of 22 and after that age 

llr. PreI1deDt: Order, Ol'der. The Honourable Member has apparently 
I:I·glected to provide any description for ~ person up to the age of ~ yt!IU'8. 
1 cannot allow an ameudment to be moved which makes nonse118e. 

Kr. B ••• Kiln: I am sorry, Sir, but this has reference to section ~ . 
Bnrl 1M) I have put in this amendment to this section. The law providt'S that 
I·f) child shall be tlmpJoyed in a mine or be allowed to be present in allY 
p1rt of amine which ill below ground 

The Bonowabie Kr. g . .A.. IIul.: \'lhat about the child under twelve? 
Kr. Prejt4ent: The Hont\urable ~ r is attempting to make nonsense 

of the clause. I do not prop08e ~ allow him to do it. . 

Mr ••• II. 10Ih1: May I, Sir, point out that unfortunately I do not 
tllkc the view 'Which \'ou have taken of the definition of Q 'Child '. Take 
fo]" instance the Facto" Act, in which I think the child is defined R8 between 
the ages of 12 and 15· years. My impression is that in that Act when the 
prohibition is laid against the employment of children below 12, the section 
simply says that persons who are below 12 are prohibited and the word 
, child ' is applied to persens between certain ages. That is my view. 

The BODOuable JIr. g • .A.. lDDtI: I Ulay point out thatlill the }<'actory 
Act the word' child' is defined as one who is under the age of 15yell.rs. 

JIr. PrtItdent: If the Honourable MEmlber cannot draft his amendment 
iU as to exprel!& what he means, he cannot expect to move it. 

JIr. K. B. L. Aplhotri (Central Provinces Hindi Divisions: Non-Muham-
mr.dan) : Sir, I beg to move: 

.. That in db-clause (t) of clauae 3 omit all words after' unfer this Act '." 

Sub-olause (e) of olause 8 defines an "Inspector", and it SltYs 
, Jnspector" means an Inspector of Mines appointed under this Act ~  
ialcludes a District Magistrate when exercising any power or performing any 
duty of au Inspector which he is empowered by this Act to exercise or . 
pprform ". Sir, I btlg to submit that this provision of including a District 
Magistrate 8S an Inspector is not desirable, in this way, that -the District 
l\1Hgh;trate is the head of the executive and judicial functions in the district. 
-:-.;;lder this Bill the duty has also been laid on him as en Inspector, to 
it1stitute prosecutions. Therefore, the District Magistrate shall have to 
ihatitute prosecutions in the courts subordinate to himself ,md that may not. 
be desirable ill the interests of jU8tice and the owners. I therefore lIubmit. 
Sir, Ulat "District Magistrate" may be excluded from the tem1 "Inspector" 
wd 'other Inspectors may be provided in!!tead of •. District Magistrate ". 
'1 nfl Distrk-t Magistrate being thebe-ad of the. district ~  the powers 
of supervision and will be the head of the Department in the district but he 
should not be m.ade to perform all the functions of the Inspector. 
The Inllpeetor is al80 required to be an e:l}>ert in mining matters 
and must al80 posaeu' some ~r  experience in mining. Th& 
District Mas\strate haa ,.lreadygot nfUch to do in the district. 
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and has his b.t.nd8 always full, and 80 he cannot be expected to 
be sucb an expert a8 to properly look after the mincs as well as 
~ the interests of the public and workers in the way in which au 

. ~ r  Inspector is expected to do. Therefore, Sit', I submit that the Dill-
tlict Magis.ate should be excluded from the definition of the term 
.. IUKpector ". It might perhaps be IU'gued, .Sir, that, there arc MallY 
! ~ r  in which there are very emaIl mines and the employment of 

IHspectors is not possible Bud may not !.JB desirable on the ground of cost 
n .. l so the District Magistrate is required to work as an Inspector under 
t.l..i" Bill. My submif!siol1 in that case would be that if there are such 
mines in a district and the appointment of separate inspectors for such dis-
tric·ts is found too costly, thell one Inspector may be put. in charge of mines 
ill those districts also instead of District Magistrates being made to perform 
the duties of Inspectors in their districts. Therefore, I move, Sir, that thl! 
Wllrd .. District Magit;trate " should be excluded from the term .. Inspector" 
under this Act. 

The Honourable Kr. O. A. !Dn .. : Sir, in this sub-claUAe we have 
merely followed the existing Act. Tbe existing Act gives the District 
Mll.gistrato such ~ as Rll Inspector may have and as may be vested in 
him by the Local Government. This sub-clause read with clause 4 (8) says 
t ha.t the Diatrict Magistrate is "expressly debarred from exercising such 
powe.1'8 conferred by section' 19 or seotion 82, but otherwise he performs 
the duties of the lnapeetorsubject to the general or special orders of ~ 
Looal GoveJ'nmcnt. As the Honourable Member indicated in the last 
part of his speech, it is necessary beoauae of the very large size of India 
and the large number of minee that are in India with a very . small inspect-
ing staff. We have 1,760 mines under the Mines Act situated in different 
parts of India. We have cnly 4 Inspectors, and it is quite. impossible for 
those .. Inspectors to exeroise their powers as an Inspector all the year 
round over aU these mines. Now this Mines Act is intended very largely 
for the safety of workers down the mines, and if we cannot r ~ techni-
cal Inspectors for the supervision and oontrol which is necessary in various 
parts of India, it is absolutely necessary that ~ should have the District 
Magif!tltate, who is the head of the District, to exercise those powers. It 
is speoially nooe88ary in provinces like Madras where there are not very 
man" mines, and where the most oonvenient oourse is to let the District 
Magistrate exercise the powers of an Inspeotor. The (.nly objection tl!.ken 
to the practice is that the District Magistrate may in the oourse of his 
inspecting duties have occasion to order proseoutions. The fear has beell 
expressed that the subordinate magistraoy of the distriot 'will ~  con-
vict if the Distriot Magistrate has ordered B prosecution. Well, Sir, we 
have safeguarded that. because you will find later on in the Bill that no 
case under this Act mlly be tried exoept by a first olass Magistrate. 1 
have been a first class sub-divisional Magistrate myself, and I cannot imagine 
any Magistrate of the first class allowing his judj:.lment on any case which 
oomes before him to be 8wayed in any' way at aU by the fact that formal 
sanction of the prosecution has been given by tho District Magistrate. Thf} 
present praotice is oonvenient, it is the existing practice, and I submit, Sir, 
that no reason has Ibeen shown why it should be changed. 

~ motion was negatived. 
Kr. B. 11'. JIJIr&:Sir, I mova: 
.. That in claule 3, lub·clau" (k)b for t.he. wQrds • t.he enforced absence of the 

injured perlOn fl'Olll', the words • i_ Hity to attend ~  be lubstituted." 

• 
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[Mr. B .. N. Misra.] 
Because .. Beriousbodily injury .. is defined Il8 injury which involves 

or in All probability will involve the permanent lOBS of the usc of, or per: 
monent injury to, any limb or the permanent )OB8 of or injury to the Blgtlt' 
01' hearing, or the fraeture of any limb or the enforced ~  of the 
injurM person from work for a period exceeding 20 days. I 8ubmit, Sir, 
in this the term .. enforced absence .. is not quite clear, because who will 
enforce? Will really the mine owners enforce thP. labour to absent from work? 
Certainly they are not going to do that. Their interest is to bring the in· 
jured person to work and to show that he has not received any seriouB 
bodily injury. I think it iB rather meaningless, because in the Indian 
Penal Code ":6 have got the term •• grievous hurt " defined as • inability 
to attend to work for 20 days, etc." The words "the enforced absence of thQ 
injured person from .. is rather meaningless. and if we substitute the worda 
.. inability to attend to .. it would be quite all right. It would mean the 
inability of the person to attend to his work. So I move this amendment. 

The motion W&8 negatived. 
JIr. K. B. L. ApJhofirl: Sir, I also beg to move an amendment to 

1 UI. Bub-clause (k) of clause 8. My amendment ia to the etTect: 
.. That between the word. • from' ADd • wor1' the word • hi" be ialerted.. to 

Sir. as the definition in sub-clause (k) stanis there seems to me some 
ambiguity in the interpretation of ., eerious bodily, injU!')'. ,. It is just p0s-
sible that my interpretation roay not be the proper one. It rollY be due to 
the lack of a proper knowledge of Eagliah an my part that I may not be able 
to properly interpret the clause or to suggest a proper amendment. But 
I find that similar difficulties have arilen in the courts of law in interpret. 
ing sections 825 and 826 of the Indian Penal Code and from the little ex· 
perience that I have, I have ventured to put in my amendment. As the 
sub-clause stands, it may me&ll that, if a person who has sutTered the 
bodily injury were to be able to work in a different department of the 
mine or in a different place or if he were able to do the work of a different 
nature, then that injury may not fall within the purview of thia definition. 
And my object by this amendment is to restrict its meaning in the way 
that only such injury be regarded 88 serious bodily injury if a man were to 
suffer an injury of a nature that he could not attend to the work br which 
he W8S employed. that injury &hall be deemed to have been a serious bodily 
injury. For instance, he n.ay be working in a mine for raising load. and a 
load may have fallen on his leg 80 that he could not do the loading work 
himself, but at the snme time he could be employed by his master Sn 
watching the persons going into ,the mines, or as a wat..chman. May I 
know if such an injury is the injury referred to in such a definition or il 
it not? As the clause" "tRnds. probably it will not be included in this deti· 
nition and the man shall not be aaid to ha.ve suffered a serious bodny injury. 
But.. if we were to so amend this clause that. where a mnn sutlers from 8ny 
injury the nature of which is such 11.8 to disable him to do that work which 
he ordinarily did before he received such injury, that. injury should be 
deemed to be R serious bodily injury. I do not know whether or not the 
amf'ndment which I propose will solve my difficulty but.I simply put before 
the House the object of my amendment. If the Legislative Department or 
the rlrRftsman in the ~ r  of India think that my objeet will be 
served bv the insflrlion of the word " his" 80 P.luch the better. If not, 
I would 'request them to 8u8Rcst 1\ wm:ding which will make the mean.inr;; 
clear and be .~  conformity WIth t!le obJect" , 



,\ I ' . , . 
The Honourable Ill. O. A. IDDo: Sir, I do not pretend to be & lawyer 

nor yet a draftsrnan and I must confess that my Honourableirienci's 
~  left me in some doubt RS to what his difficulty was. All I have 
ltOt. to say is this; this definition of .. serious bodily injury .. was taken 
from the rules existing already in B~  and Bihar and Orissa, and that is 
the reatlon why we adopted it. Secondly, I should like to point out that 
the exact wording of the definition is not 8 matter of any ,great importance. 
We are not discussing the Workme:rl's Compensation Bill: we 'are dis-
(lus!;ing the Mines Bill. ~ object of this clause is to explain the clausell 
later on in the Bill, clause 20 for instance, which required notice to be 
given of accidents, causing serious bodily injury. and clauae 40, which pres .. 
cribcs a slightly higher penalty in cases which serious bodily injury results 
from the oontrnvention of the inspection rules. I submit that the matter is 
of no importance at all and 1 hardly think it worth while making the amend-
ment suggestad by tohe Honourable Member. 

The motion was negatived. 

Clauses 8, 4 and li were added to the Bill. 
/ 

IIr. E. B. L. ApIhotrl: Sir,here·I .. m in the same difficulty as I was 
in while considering the definition of .• serious bodily injury." 

My amendment is:, 
.. In clauae 6, sub-olauses (a) and (6), lubstitute the worda • may be necessa.ry' 

50r I,he word. • he thinks fit '." • 

Clause 6 empowers the Inspectors tv make such examination and' in-
quiry llil they think fit in order to ascertain whether -the provisions of this 
Act and of the regulations, rules, (,to., have properly been complied with. 
Thl;' words used show that the discretion lies with the Inspector. The Ins-
pector may think fit even an absurd inquiry, an absurd examination even 
though it mayor may not hrwe Bny conneotion with the provisions of thi8 
Aot. That is to say that the words" he thinks fit .. depend on his per-
sonBI opinion rather than depend on the object of the inquiry which he 
may hnve in view. Ho. if we were to tlubstitute the woros ,. as may be 
neccssl\ry " this clnuse would be governf:\ll by anel will be dependent on 
the object of the inquiry. '1'he Inspector will not have sny personal dis-
cretion at all. The In!<pector shaH hlwe to judge about, the necessity of the 
inspection from thll object whioh he has in view and that could also be 
found out bv snperior officers whether a particular inquiry of a particular 
nature was essential under the particulftr circumstances or not. If there 

. is llnv objection mlldl;' to the examination of the inquiry by an Inspector, 
the inE-pector can say .. well, it mayor may not be necessary {or ~ 
object but I think it fit to ('xltmine !lnd make 8uch inquiries and therefore I 
do gO and am not liRbk for my nets ~ r thill BilL" Therdore. I thinl. 
but, I am not quite Bure II AS mny he ~r  ., will be Q better nnd 
more desirable wording thna II as he, thinks fit ", and I beg to move that 
the substitution be mnde. 

. • t' d 'The motIon was nega lye • 

C)auRe 6 was added to the Bill . 
• Mr. It.' B. L. AlDlhotrl :SiJ'. under .lause 7 powers. are given to the 

Inspectors to enter the mine ff>r the purpose.of. Burveymg • .etc.. ft any 
• • 
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reaaonabletime by ~  or rdght. The· amendment, which I beg to ~ 
is: ' 

,. t 
"'To .lIiablt.itute the worda • cluring \.he working hour. of tbe' for thtt word 'by" 

befort the word • day .... . 

That pari of tbe elauae will then read 8S follow8: , 
.. any pari. thereof at any reasonable time durin, the working houf. of the day or-

night.'·' , 

Sir, it may be said on behalf of Government that the words •. reason· 
able time " will cover my amendment, but it is also likely thai it may 
be interpreted in a difterent.·ay. It may b, !laid that .. reasonable 
time " m;ay mean during early portion of the 'night and in that case it 
may create 80Ille .inconvenience and hardship to the owners and manage1'll. 
So it will be better if you make it clear aud lay down that the Inspector 
and the Chief Inspedor will have authority to inspect and enter the mine 
or do all things mentioned in the c18118e only when the mine is workillg. 
that is, duriDg the working hours 8nd not when the work has been stopped. 
Therefore I lubmit that the worda ". during the· worlQng hours· of thedBY 
or night" may be incfudtd in clause 7 .so that the Inspector may have 
no right to go and ent.er the mine, take level or survey it at any time 
other than the working hours of the day and night. 

JIl. ~  Amendment moved: 
., Substitute the word. 'during the working houra of the' fOf the word 'by' 

before the word . day .... 

'l'he Bonoarable JIl. O. A. IDD .. : Sir, I think' that if there be 8ny-
thing in Mr. Agnihotri's amendmeut, he ~  be sure that mine owners 
throughout India would have taken the point. None of them have done 
so. No one has suggested it. The real reason is. that in most mincs, 
especially coal mines, work proceeds by day and night.· There are no speciar 
working hours. The work always goes on. 

Mr. I. 0'ha.1Idh11ri (Chittegong and RajshBhi Divisions: NOIl·Muham· 
madan Rural): There &re the worda .. after giving not Jess than r ~ 
days' notice to the manager of the mine " in the clal1F!e. This clause 
therefore proYides that three day,,' previous notice should be given, and 
if the mine ownel'l!l have any objectirm, they can take the objection with-
in those three days. So J do not think there is force in the Honourable· 
Member's contention. 

The motion was negatived. 
Clause 7 was added to the Bill. 
Clause 8 was added to the Bill. 
Cla1l8e {) was Bdded to the Bill. 

1 ' .:IIr. It. •. L. Aplhotrl: Sir, I move that: 
It 

.. In claose 10, in II1Ib·.claol8 (h), om;t • the Chief Inlp8Ctor or an Inspector' and 
add 'any qualifie.J and experienced mining enlineer not ~ in the .ervice of the 
Government ud not ,being a Chief Inspector or an Inspect..,r '. ' 

Clause 1{) PJOvides for the constitution qf.. the.14w,ng .. Beard. aDd it 
hu been pJD,vicied in the·. claUM as it etand.a. that ,the Chief Inspector ~ 

. . , 
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the Inspector could also be a member of the Mining Board. My amend-
ment is to delete this provision and to exclude the Chief Inspector or-
tM Inspector from the Membership of the Mining Board.. I have said 
~ r  that the Chief Inspector or Inspector is practically the chief mining. 

authority with whom the mine owners shall have to deal. He is the execu-
tive authority whose complaints and references may be put before .he 
Board and who has to launch prosecutions against mine owners for the 
breach of the rules of contravention of the regulations. Therefore it is 
undesirable that such a person should be on the Mining Board fonned or 
constituted ~  the Government. It is better that instead of a Goveru-
ment official III the fonn of a Chief Inspector or an Inspector, some other 
person, an expert in mining matters be nominated in his. place. Therefore._ 
I suggest that instead of the Chief Inspector or Inspector a non-officifl.! 
Mining ~ r who has an expert knowledge of the working of the mines 
be nominated as a Member of the Mining Board. With these words, Sir, r move my amepdment_ 

Kr. Pre81d.ent: Amendment moved: 
.. In clause 10, sub-clause (b). umit ~  \\urds • the Chief Inspector or all Inspector' 

and insert the words • any qualified and experienced miniJ}$ engineer not being ill the-
service uf the Government lmd not being B Chief Inspector or an Inspector·'." 

The Honourable Mr. O. A. IJmu: Sir, I think the Honourable Member 
has not fully apprehended what the functions of these Mining Boards are. 
The main functions of the Mining Boards are to r ~ draft 
rule!!, regulations and bye-laws. These draft rules and regulations-
regulations especially-wiH be drawn up in the finit instance by the Chief 
Inspector of Mines. We also propose to lay down that they should be 
l'eferred to the Mining Board before we published them for general criticism. 
The Board is practically an udvisory body to the Chief Inspector of Mines. 
or to the Inspector and to the Local Government, and I think the House 
will see that it is absolutely ~  that the Chief Inspector of Mines 
should be a Member of that Board. He must be there to explain his 
draft rules, to answer criticisms and generally to discuss the rules. There 
is no Ileed for the Honourable Member to think that the Chief Inspector-
of Mines is always up against the mineowners and the mine managers. 
From personal experience I can tell him that it is not so. Both the mine 
managers and the Chief Inspector and the Inspectors have one main 
obj(\et in view. They are anxious to get the regulations and the rules 
drafted in such a way that they provide in every possible way for the 
safl>ty of the workers, and I think the House will agree with me that when 
you are discussing nlles and regulations of this kind, it is very much better-
that they should be discussed by the Mining Board with the Chief Inspector 
there as B Member of the Board and able to answer criticisms and discuss 
the rult',s. It will be seen thllt he is only one out of a. Boa.rd of six. I 
hope, Sir, that the House will not accept this amendment. 

The motion was negatived. 
Kr. ... •. .J0Ihl: Sir, I beg to move the following amendment: 
" In c1auae 10, Bub-.ause (1) (e), omit the words • of whom one shall be a person-

qualified' and substit.ute in t.heir 'place the words • in. consultation with the organisa-
tions of employees ij lIucb exist • .' 

There are two questions.involved in my Bm.endment ill. the first place, 
the original Bill proposed tha.t there should be two persons nominated 
by Governr:nent out of whom one.hall be ~  to represent ~  interests-. 

• • 



164' LBGIBLATTVE ARSBWBLY. 

(Mr. N. M. J08bi.] 
<Of the employees. The amendment 'whiohr propose is that the two " 
,persons to be nominated should be both ~  to represent thp 
interests of the employees. My reason is this. Under thi'l. clause, "the 
-employers are given two representatives on the Mining Board, and if the 
,employers are to have two representativeS on the Mining B08rd,it is 
but fair that the employees should also have an equal number. Sir, I 
'believe that the stake which the employees have in the industry is as much 
as the employers have, if not more, than the stake of the employers. 
'This is true particularly of the mining industry. The House knows very 
l\'cll that the mining industry is a very dangerous industry. Every year 
this industry takes a toll of about 200 lives of the working classes. This 
is'R great stake which the working classes have in this industry. If the 
-mines are not properly worked, the mine owners suffer only losR in money. 
But if there is an accident and the regulations are not properly observed, 
'he workers have to pay with their life. I therefore feel that the stake 
which the employees have in the proper working of the mines is as much 
'8S if not more than, the stake whioh the employers have. Therefore, 
instead of havj.ng only one representative on the Board they should have 
--two representatives as the employers also have. 

The second point involved in my amendment is that the persons to be 
nominated by Govemment on behalf of tlie employees should be nominated 
in oonsuhation with the organiaations of the employees where they exist, 
or if such exist. Sir, in the case of employers this clause provides that 
the representatives of the employers should be appointed by the em· 
:ployers themselves. If there had been wen organised. organisations of tho 
-employees, naturaJJy this power of appointment would have gone to them 
,also. Unfortunately, there is no central well organised association of the 
-employce8. Therefore I admit the desirability of Government nominating 
the representatives of the employees on the Mining Board.' But I want 
to provide that when such well organised associations of the employees do 
come in\o existence, they will automatically be given the power of appoint. 
ing representatives of the employees on the Mining Board. Sir, we all 
know that thoso Acts are not modified. very often. As a matter of fact, 
this revision of the Mining Act has come after about 22 years. I am 
-quite sure the next revision may come nftor 22 years or 25 yelU'S. (The 

, J-l nnottrable Mr. A C. Chattt'!Tjee:" No, no. ") Within that period 
workers' organisations are bound to come into existence and grow very 
'strong. I therefore think that we should provide in our Bill that AS soon 
88 workers' organisations come into existence they should have 0. voice in 
any ~  of their representativeR on the Mining Board. I hope 
therefore that my amendment wi]] find favour with the House. 

The JIoD01U'able Mr. O. A. 1DDeI: Mr. Joshi haA told the House that 
mining is a very dangerous industry. I agree. It is also an industry 
which require1l a very great deal of technical expert knowledge. Mr, 
Joshi has also told the HoU8e that it is unfair that the workers should have 
only one representative on the Mining Board while the employers should 
hue two. The difference between Mr. Joshi and ml'Relf in this matter 
is that Mr. Joshi is concerned with the rights of worlers and I am con· 
cerned with their safety. As I have said, this Mining Board exists for 
scrutiniBing the regulations for the safety of the miners. If Honour. 
able Members win turn to the rule.making pow3r, they will ~ the sort 
of things which the Mining B ~ ~  to deslwitb 'rules for providing 
"for the ventilation of mines and tile aotion te be taken in respect of dust and , 

• 
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riC:xious gasses; for providing fo; the care, and the. regulation of the use,. 
of all machinery and plant and of all eleotrical apparatus used for sIgnal-
ling pUrp06e1; for requiring andregul$ting the use of safety lamps in. 
niincs; for providing against dangers arising out of the accwnulatioD of 
. ~r in mines; for prescribing the qualifications of managers of mines 
and of pers&1s acting tinder them. We ha'legot to look at where the 
labourel1l come from. .~ labourers are for the most part aborigiDes •. 
Santhals, aborigines from the Santhal Parganas. On. the Mining Board the, 
people we want are mainly people who have sufficient expert -knowledge 
to understand these rules and these regulations. That is. why we have-
the Chief Inspector of Mines on it. Tbat is why we provide two persons. 
nominatod by mine owners. Whom do the owners nominata? 'I'heir 
mine managers, all qualified certificated mining engineel'B, and I a.m. 
quite sure that it would not help the workers if, on 0. consideration of 
what Mr. Joshi thinks their rights, we in any way weakened the teohnical 
power and technical knowlt,>dge on the Board. There are certain matters 
which cople before the Board, matters conneoted with health, sanitation 
and so on in which the workers' representative may give some useful 
advice. BUd we endeavour to meet Mr. Joshi by providing that there 
should be one representative of the workers on the Board and. 1 think 
that the House will recognise that it is a sufficient advance for the present. 

'I'hen, Sir, Mr. Joshi suggests that these representatives should be· 
T.0minated by the LocalOovernment in consultation with organisations of' 
employees if such exist. Well. Sir, 1 am not a draftsman, and as I have 
said before. I am not a lawyer. 'It seems to me that in a law of this. 
kind it is bad to put in a hypothetical clause of this kind. What we have 
to consider is there are no organisationa of employees at present, there are-
Lt) unions of any sort or kind. If they come into existence and if, as Mr. 
Joshi SllyS. they become very powerful, I have no doubt they will compel 
us to give them a share in electing their representatives on this Board. 
It will not merely be a matter of nominating in consultation with the 
organisations, the organisations will olaim and will get the right of electing 
their representatives themselves, and 1 suggest that, instead of putting in 
'1 clause of this kind which does not mean very mueh,-you do not hnposo· 
Bny obligation on the ~  Government a.t all exoept the obligation of 
consulting these organisatfons if they exist-the Local Government is not 
bound in any way to accept their advice,-I suggest that it would be wiser· 
to wait until organisations come into existence and until we can provide--
f,1' them in a proper way. 

1 have another objection. As I have said, Mr. Joshi is concerned here 
more with the rights of workers. He wants us to put in a olause in the Bill 
which will oompel the Local Government to recognise organisations of' 
workers of whatever kind. Now, I say, Sir, that by making this suggest.ion 
to t.he House Mr. Joshi has brought into it a matter which requires separate-
conRideration, thllt is, the whole question of lhe registration of trade unions. 
That quostion, as the House probably remembers, is now under considera-
tion Bnd one of the most difficult questions connected with it is whether-
we should make registration compulsory or wbether we should make it 
voluntary. If we make it voluntary. one of the incentives to registration 
will be this recognition, this consultation by the Local GovernmeI\t. Mr. 
Joshi prejudices tho decision on that point. If we a.ccept this, ~ Local 

• Government will be ~  to. consult a labour r ~  or labour 
union whether that umon ¥s registered or not. On botH grounds, on the-
ground of the interest and safety of the. workers themselves 8rDd on the-
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(ltber ground ~  I have just given, namely, that Mr. Joshi is aaking us 
'to take a premature deoision' on what is really' ail impottant point, of 
principle, I ~ that the HOUse will reject thia amendment. . ' 

. ,.IIf. K. B. L. ApDaotrt: I havE' alao given notice of a lfimilar amend· 
ment and! think my amendment may be takenaa an amendment to 
Mr. Joshi's amendment. Therefore, Sir, with your permission, I· move 
my amendment aa an amendment to Mr. Joshi's amendment. Myamend· 
ment is: ' 

to In silb·clalUe 10 (1) (e) after the words' in mine.' add the following: 
• Provided that auch nomination shall be based on the recommendation of organiu. 

tiona of emplo)'e. where Ute)' exist'," . 

and with your permission, Sir, I add the worda: 
.. and are recopiled by the Oovef'llJDeni. II 

The HonouralY1e Mr. Innes hl&t; put forward two grounds for opposing 
Mr. Joshi's amendment, one that Mr. Joshi's amendment puts in 

.hypothetical words, and seeondly, that there is a separate matter involv-
ing consideration about trade uniona s:nd their recognition. If my 
r. ~  be accepted, both these pomts would go away, because 
I do not provide a hypothetical word •• if ,. but instead the words •• where 
they are already in $xiatenoe," and at the same time, to meet the 
lloDourable Mr. Innes half· way I have,. added II and where they are recog· 
nised by the Govel't!lDent," 1I8Y, after' consideration of the point whether 
trade uniana 

1Ir, Pnlt4eDt: I do· not understand how the Honourable Member 
proposes ~  make his amendment, an amendment to Mr. Joshi's amend-
ment. 

:Mr. K. B. L. ApUaoUl: For Mr. Joshi's amendment, Sir, my amend-
meDt bo adopted. 

JIr. PrlliUnt: The Honourable Member is aware that his amend· 
ment comes at the end of the clause and Mr. Joshi's amendment in the 
middle. We must dispose of Mr. Joshi's Bmsdment before we come to 
his. 

The motion was nega.tived. 
Jlr, K ••. L. ApIboUi: Sir, 88 I have said, I made those two points 

to the Honoumble Mr. Innes. I rt.ink it would be desirable in the interests 
()f the labour organisations to provide that they be 8u\hoHsed to 
l'euommend their nominees, and t.n that recommendation the r ~ 
,,'ould nominate such persons rm the Board. If there be no labour 
r R ~  at present, my amendment "'ould not come in the wily of 

Government nominating any "pen::>n, but will apply only whel'{' the 
organisations exist and are recognisttd by the Government and this will 
bt, 8 wholesome provision. The pretlent Bill may not be taken up for 

"revision, say for 20 or 25 yeal'S, Therefore I submit, that such 8 provisiOll 
tithould be added to this I!lllb·cIBllse. With these words I commend mv·' t • nmen<jnent to the Hnuse, namely: 

.. In lub·c1anlEl (e) after the words • in mines' add • provided that web nomina-
tion shall be haaedon the recommend"tianof or,aniaations of employees where t.he)t 
~  '." l .; 

The motion was Degatived. • 
• • 
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Clause 10 was added to the Bill. 
Ill. It.B. L. Ap.1hotri: Sir, 1 beg to move: 

'" • ., In clauae 11, for suh-claua, (al suhstitute: 
., «(I) Two"Judgea of the High Court,of the Province the le11ior of whom ,.hall N 

the Chairman of the Committee." • 

Sir. clause 11 provides for the constitution of the reference committees . 
.In the English law on which this law is based, it is provided that two of 
the members of the reference oommittee should be Judges, similar to 
what I have provided in my amendment.., I shall read to the House 
,.srl'tion 117 of the Coal Mines Act, IInI, which refers to the appointment of 
the reference committee. Clause (3) of section 117 lays down: 

.. The Reference Committee ~  r •• msist of the Lord Chief JOlt-ice of England, 
the Lord Prelident of t.he Gourt of ~.  and such person especially qualified by 
Nninence in mining knowledge a8 the LOI'd Chief Justice and Lord President may 

.• elect ... 

Sir. it is on the basi", of this Coal Mines Act of 1911 that the clauses 
concerning the Iteferenc(· Committee have been inserted in this Bill, and 
.thllrefore itil:l r ~ ~  instead of any person being appointed ~  the 
Local Government liS the ChBimHtn of such Committee, we should ha.ve 
,two ~  of the High Court on the C ~  BOd the senior Judge 
.of the High Court should preside over the Reference Committee. These 
Reference Committees will have power under the Bill to settle diJIputes 
hetween the Government and the mine-owners. Therefore it is necessary 
that Ii Judge be appointed 88 the Chaimum of such u Committee and another 
.Judge be a member. As ~ Government happens to be one of the parties 
through the Chief Inspt.ctor. while the mine-owner becomes the other party, 
.the pen;on appointed by the Government will be no better than a person 
in Government service Ilnl so it will be better that an independent person 
.be appointed I\iI Chairman of the Committee. Therelore I suggest to the 
House that my amendment be accepted, and instead ot a ohairman being 
J.(Jmiuatt.d by the Local Oovernment or ~ such officer or authority as the 
Local GovernmE'nt may But,horise in this behalf, a Judge be a chairman 
.and the clause be made to read: " Two Judges of the High Court of the 
Province, the senior. of whom shall be the chairman of the Committee." 

The Honourable Kr. O. A. lnDea: Sir, the Honourable Member has 
t!vidently again failed to understand what the functions of this Commiti<'8 
nre. He talked of disputes between the workers ond mine-owners and he 
tulkeli of the 'Local Govcrnl1l('nt being It party to those disputes. There-
fore hl' suggested it Willi wrong that the Chairman should be nominated by 
the LocHI Government. \ 'l'his Committee exists merely for the purpose of 
appeals agllinst orders undt'r scction 1'0 of the Act. Section 19 gives the 
lnspector V0ry r ~ r ~  powers. If he nnds My practice which 
h not othel"wise provided for hy rulcs under the Act to be extremely 
(langf'l"ouR, he enn require that that practice be remedied, lind where tho 
practice is very dangerous. he can ('v en order the removal of the worl[ers 
from the mine. If the powe:- is abused by the Inspector, an appeal if; allowed 
'to the Chi/,f R~ r  Rnd then nn I{pptllli is allowed to a Committee. 
{)rdinarily I do not believe these Committees have often SBt. Very rarely 
thev wilt" come into existf:ince, but when they' do. what are the sort of things 
tllf:"v ,,-ill have to inquire into? Probably it "'ilI be ~ sort of CAse wher!' 
"the' Chief Tn8p,ector thinJ.." that, the !'ohbing of pillars has gone to such an 
1f.1Xtent that a certain part of ~  mme «Ir the whole mine ~  become 110 
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dangerous that the mine ought to ~  .. ~. ~ ! .  ~ ~ 
to go to the mine and inspect it. IlDd deCIde the matter Ol;). ttbe apot. It i\' a 
very technical work and not; the BOn of wori.c which is suitable for tW) 
l1on.ourabJe JUdg88 oft_ Higb Court, 1OODo1; ~ thcyaho\lld be 
tak\tn away from their Benches and taken down·to the minell to. report on 

~ r  of thiakind. l.'he proviaioQll providing far .the constitution of this 
Oommittee are r~  'What they have always been. I think we' have made 
one small changtl to provide for a represent..t.ive of the employceJ1. but 
8ubstantiially we have ~  ~  constitution of the ~  Act which 
hruo worked very well, and I ~ no reRSOn "'hy we should change it now. 
The motionw&» negatived. 

Mr ••••• lGllal: I wish to, move ~ ~  umcndmunt: 

j. Tbatin SI1b-clause (c) of clause 11 \ (1) ~ the word 'nominated' tho word&. 
• in coP,uUat-ion with tho orgaoiaationa of employeea if auch oxiat' be lubatituted," 

Sir, undeterred by the fate of my ~ amendment. I propo&e to move 
this amendment again in. d16 hope ~  it. will meut with a better fate. 
Sir; the objections taken to t.hia aDleudmellt Brt! likely to be the sattle which 
were urged agaiD8t my previoW! umoodment, It "'$II &aid inoppositioll to 
myflrst r ~ tbatthe workera will not be able to select their 
representative. 01' select. .a proper represeata.$ivt! for, the Miniug Board, 
It is said ~ . the wor:kers are Samthilla BUd BOnle 6uoh people and theyha.:ve 
. .not got suflioient lIeusa toolect Q. mIlD who knows anything about nlining . 
.It is also said that if the worketos aregiv6n tqe choice of electing. tlJeY will 
elect somebody that. has only fiOme theoretical knowledge of mining opera· 
tions, Sir. I believe if WOlke... are given the right of nominatillg their 
representative thero are greater chaDOOIJ of thdr appointing a man. who tlas 
got practical experience of mining operations than if the GO\'ernnleDt under· 
takes to do that work. Secondly, the question WBS raised that my amend· 
ments involve the. question of the rooogpition of trade unions. I do Qot 
know whether this question is !It. aU open to Government. r ~  
dOt>,s recognise trade unione, if not of the 'Working claa&eS •. a.t least Vade-
unions of the employers. Aftel" haviQg recognised wade ~ of the 
employers, are they going to say that they are not going to recognise the 
trade unions of tile employees? I doubt if any Govemmentat all wiU 
take up that att,itude, 

Now •. Sir, tbis amendment also is much simpler than my previous 
amendment. In my previous amendment I had mentioned organltatioDS 
In this amendment there is no mention of orgllDizntioDS llt all, so r ~ 

~  not be any organization of emplOYE-ell linrl there need be no feft". of 
the rPOognition of the orgnniznt4on of trndc ~ Before I request th& 

~  to BCooptmy amendment, I want them to ~ r ~  these Com· 
~ wiU be appointed, They will he appointed wben there is some-

trouble. lIorne di81\ster, some Ilclci(lent, in n mine. .-

(i The KOD01I1'ableJlr. O. A. lnDu; No, that is a court of inquiry. 

Mr ••••• JoIhl: Yes, only about matter!'! cotlc('rningone mine. The 
Committ-eesQl'e not goi.ng to ~\r the large questions of mining opera-
tions. These C ~  will ~ r qUQ8tionSQS regard •. only one pa:rti. 
cu1e.r mine.,.lf my .... uimnpre re8jion is wrong •. I. Rnf open. rr ~  Now, 

r r C ~ .tbe ~ .  of tbc empk,>yees of. ~ nune 111 ~ 
. '. . .. 
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discussed, the representative to be appointed on behalf of the· em' 
ployces should be. appointed in consultation with these employees, 
a\ld, as the number of the employees would not be a very large 
.n", it will not be difficult to consult their wishes. Sir, our Factory 
A!)t, in one.:lf its sections. at least, provides that the workers in a factory 
should jointly maKe a certain request and, when they make a certain reqaest, 
that request should be considered. If the employees of a factory oan joint.ly 
make ('ertain requests ani} ask for certain changes in the rules, then 
certainly the employees of B mine ought to be entitled to do the same with· 
out ~ . I therefore feel that whatever may have been the fate of 
my prevIous amendment, this amendment is free from even the objections 
which were raised to my previous amendment. 
I therefore hope that this amendment will be accepted. 

The Honourable Mr. O • .l. Inn .. : Sir, I am not going to follow the 
lIonourable Member into any discussion re·opening the question of organiza· 
tions. In this partiCUlar amendment all that Mr. Joshi asks is that, 
before a member is appointed to a Commit.tee to represent the employees, 
those employees should be consulted. What does that mean? I presume 
it means that, before a Local Government can 'make a nomination, it has 
in some way to oall together a muss meeting of the miners down a mine 
and try. to ascertain whether they know of any person who will be com· 
petent to give an opinion upon the point at issue. 'l'hat point is nearly 
nlways a technical mining point, 0. point 8S to whether it is safe to work 
down (l particular part of a mine ~ to the pillars being inadequately 
strong, or whether the fire Brea of It mme has got so much out of ccntrol 
thnt the whole of tJint mine should be closed down. I cannot !!lee that it 
will be the least use to call together this mass meeting of employees nnd 
usk their opinion on a question like this. It will merely cause delay. / And 
one has got to remember that it is a very urgent matter for the owner of 
that mine that he should get a decision on his appeal against the Chief 
Inspector's order. His mine during the whole of this time may have been 
closed down and the workers may have been removed. If this House will 
agree that no .materilll advantage is to be gained by the procedure indicated 
by Mr. Joshi, I think we ought not to incur the further delay which will 
result from oonsulting the employees. Moreover, this partioular amend· 
ment was brought up by Mr. Joshi in Select Committee. I mentioned it to 
f\ mine ~ r and he said to ThAt would suit me very well, because I could 
get my men to nominate exactly the person I wanted." 

I think, Sir, on every ground we should object to this amendment. 

!tao Bahadur T. ltaqachariar: Sir, I am sorry to interpose, but there 
ill It r~  deal in favour of the amenament moved by Mr. Joshi. !tis 
admitted that these arQ merely Committees constituted for a. particular dis· 
pute relating to a particular mine, so that it would be the employees of 
that mine whose interests would be involved. It is admitted in the Rill 
fiR it stands that tIro interests of the persons employed in a mine have to be 
proteoted, nnd it is supposed that this Looal Government is so omniscient 
thnt they oan nnd Q person to represent their interests better than the 
persons themselves. How is a Local Government, situated hundreds of 
mil('!'1 away, to know thel'c interests. We know who.t it means. An Assist· 
nnt 8eCt'E'tAry or an ~r r Secretary. wlil put up. recommendlitionH nnd the 
whole thing is done. Th" Locnl Government IS suppOtled to 1\Oow' the 
intC'rests of these employees ~ r than the emploYe('s ! ~ . No 
doubt. Sir, where there is no fl11, you ~R  exaggera.te dlfficultles in the 

• 
• • 
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way. In a vast country like this people's opinions are gathered and, wqen 
they want to rely on people's 0Plnions, they will say .. the masses thiJ.lk 
otherwise, it is the educated minority who agitate for a thipg which- ttie 
masses do not want." I do not know how the Government ~  the opinion 
of \he masses. But, here, if you were to oonsult the people themselves, I 
do not think jt would be very difficult. The Chief Inspector or the Chair· 
man of the Committee. by rules whieh you may prescribe. may M'ld a 
meeting of' the employees and make a nomination. I do not think 
the diffioulties are 80 great that you cannot find out the wishes of the 
employees 88 to who their representative should be. 

I heartl1y support. the amendment. 

The Honourable Mr • .A. O. Ohattwj" (Eduoation Member): With 
every sympathy for the objeot aimed at by Mr. Joshi and Mr. Ranga-
charlar, } feel. bound to oppose this amendment. I think my Honourable 
friend Mr. Rangacharlar has not estimated the diffioulties that will arise 
if the amendment is acoepted and if we now legislate that, before a repre· 
sentative of the employees is appointed to a Committee, 8 mass meeting 
of the employees should be held. I do not know if either Mr. Ranga-
ohariar or Mr. Joshi is acquainted with the mine fields. I have some 
acquaintance with them, Sir, and I do not think it is realiseathat the 
mining population,is shifting from day to day. How: are you to find out 
who are the actual employees in a mine on a particular dny or who are 
particularly interested in any matter which is referred to a Com'miUee? 
BiInilarly, if there are two factions in the mine, it would often be extremely 
diffioult for the Government to choose between the nominees of these two 
factions. The Honourable Mr. Innes has already referred to the very 
serious danger that will arise if the mine-owner gets round a large body 
of his employees and persuades them to accept a man who would reRlly 
side with him. I see very serious danger. in accepting this amendment 
until the trade unions system is properly organised in the mines. I do 
not think, Sir, that an amendment to this Bill of the nature that Mr. 
Joshi suggests will be very difficult when the trade unions Iystem is 
properly or«anised in the mine fields: Let us wait till then. Let us not 
prejudge the question and get into serious difficulties. Sir, I am 88 much 
in sympathy with labour interests as perhaps Mr. Joshi is, and I strongly 
oppose this amendment. . 

1Ir. B. O. A1leu (Assam: Nominated Official): Sir, I must protest 
against the description given by Mr. Rangachariar of the methods followed 
in appointing representQtivcfI of labour. I have Borne pCl'B011al experienc," 
of the matter myself. There is in the Assam Council a representative of 
the garden coolies. I need hardly say that it is quite impossible to find 
any garden cooly who is capable of representing in the Counoil the inter-
ests of biB fellow·workers. Dut when the duty was laid upon Govern-
ment of selecting 8 gentleman to appear on behalf of garden ~ all 
those who liad any experience or who were in a poftition to give 1'easonablo 
IIdvice were consulted. The matter Willi investigated most CArefully. 
There was no question whlltever of merely asking RI1'Under Secretary t.) 
lubmit n Dame. DiviF.!lional Commissioners and District Officers were 
asked for advice and ultimately Il gentleman was seleoted whom every-
body, I believe \,rho has any cogni1.flDce of tQC faotl!l would admit to be 
the most qualified representative of the labourers on whose behalf he was 
appointed tQ appear. C! • 
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Ill. I. Ohauclhuri: Sir, I support my Honourable friend, Mr. Joshi's 
Bp18ndment, He sa.ys .. in consultation." He does not say that the 
r~r  should be elected by the employees. We remember that 
dl ihe Legislative Councils formerly public bodies used to nominate repre-
sentatives sad the Government accepted them. So pending the ~ 
tion of the Union of employees, I do not see any harm in the Local Gov-
ernment consulting the employees and accepting their recommendation. 
That is why I ask the House to accept this amendment. 

. Sir B8DI'J Monorl.ff Smith (Socretary, Legislative Department): Sir, 
It has been proposed that an amendment should be made in the Bill. 1 
do not intend to deal  with the substance of the amendment. But from 
the drafting point of view I should like the House to consider what the 
proposed words will mean when they are in the Bill. Mr. Joshi will have 
the Member of the Committee nominated by the Local Government in 
consultation-that is to say, there is to be a consultation between the 
Local Government and the workers in the mines. How that consultation 
is going to be brought· about, I for one entirely £,i! to understand, nnd 1 
have not yet heard from Mr. Joshi or Mr. Rangachariar how the consul· 
tatipn is going to take place. Mr. Rangachariar suggested that the 
Chairman might be a.sked to intervene. That would not be a consultation 
between the Local Government and the coolies in the mines, because the 
Chairman is in no sense a repre8entative of the Local Government. I 
think, Sir, purely from the drafting point of view, if this amendment were 
carried, it would be !\ blot on the Statute Book. 

Mr. H. K. JCIIhI: Sir, I have no right of reply but if you will pennit . 
me, I shall only make ODe remark with regard to the point raised by Sir 
Henry MODcrie1f Smith. 
If Sir Henry Moncrieff Smith finds any drafting difficulty in this 

clause, I would only draw his Bttention to the draft which he himself 
perhaps has made in the Factory A.ct, and it is this: 

.. A t ~ request 01 the employee, concerned period. of rest of not less than half 
an hour each, 10 al ranged that for each period of six. houra work done there should be 
periods of reat of not less than one }'our ............ and that no person shall work for 
more than five hours continuously." 

Here the words used are .. at the request of the employees." There is 
nolhing said there about who is to make the request or who is to decide. 

Sir H.nry Moncrieff Smith: That is quite different from consultation. 

JIr. K. 11(. J08hI: The employees in 8 factory may be in thousands. 
Take the case of Tata's Steel Works. 'rhey have got 80,000 employePH. 
But nothing is mentioned ill this section of the Factory Act IlS to how the 
requClst is to be ascertained, who is going to decide whether the reqllcRt 
should be made or not or anything of the kind. 

Mr. W. 11(. Hus.anally (Sind: Muhammadan Rural): Sir, I wish to 
add n few words to the remarkswbioh have fallen from Sir Henry 
Moncrieff Smith. }If one mistake has been made in the Factory Act .... 

Sir Henry )lonene!! Smith: No. 

IIr. W. K. Buuanallyc I do'not think another shou1d be perpetrattld 
in this Act. . In my opinion,. any ~  of coDsultation ~~ . be '>" 
unworkable that it would be lmposslble to come to any de81810n In thl' 

• 
•  D 2 

• 



• 
LlIiOI8LATIVB A88BKBLY. [29TH JAN. 1.: 

[Mr. W. M. Hua&anally.] 
matter at all if the miners or the employees were to be consulted. Sup-
posing, Sir, the miners were consulted by a District Officer fUld som,p 
voted in favour of one gentleman or gave their vote to one ~  "'na 
the.others gave it in favour of another gentleman. How is tile vote to be 
taken, and how is it to be decided? If the body of employees are to be 
consulted, this mean8 an elaborate procedure of voting, which must be 
gone into, anel I think if thc' House is minded to have this • consultation • 
brought in, a much more detailed sy8tem of voting ought to be put in i 0 
the Act so a8 to make the thing workable. Otherwise as the amendment 
stand8, it will be entirely unworkable. 

Mr. PrtIddent: Clause 11. Amendment moved: 
"ID lub-claale (e) of lab·.action (1), after the word • Dominated' the wordl • in 

~! 1  . with the employees' be inserted." 

The question is that that amendment be made. 
The Assembly theD divided 88 follows: 

... YB8--t3. 
Abdull&, Mr. S. K. 
_o\gnihotri, Mr. K. B. L. 
Ahsan Khan, Mr. M.. 
Asad Ali, Mir. 
Ayyv, Mr. T. V. ~ r . 
Bagde, Mr. :It. U. 
Chlllldhuri, Mr. J. 
Gulab ~  Bardar. 
J'atkar, Mr. B. a B. 
J'OlIhi, Mr. N. M. 
Kamat, Mr. B. S. 
Mahadeo Pruad, MUDlbi. 

Abdul Majid, Sheikh. 
Aiyar, Mr. A. V. V. 
Allen, Mr. B. C. 
Barna, Mr. D. C. 
Bradley·Birt, Mr. P. B. 
Burdon, Mr. E. 
Oiatterjee, Mr. A. C. 
Cotelingam, Mr. J. P. 
Dalal, Sardar B. A. 
Davin, Mr. R. W. 
Paridoonji, Mr. R. 

~  Singh, Sardar Babadm. 
H8Igh, Mr. P. B. 
Holme, Mr. H. E. 
Hallah, Mr. J. 
Huaaanally, Mr. W. M.. . 
lnnell, the Honoarable Mr. 0. A. 
Ley, Mr. A. H. 

The motion was negatived. 

Mitra, Mr. B. N. 
M1Ikherjee, Mr. J. N. 
Nabi Hach:. Mr. S. M.. 
Nag, Mr. u. C. 
Neogy, 'Mr. K. C. 
RAniayya P8IItulll, lIr. J. 
Rangachariar, Mr. T. 
Bohan Lal, Mr. BUshi. 
Sriniv8l& Rao, Mr. P. V. 
Snbrahmanavam, Mr. O. S. 
Venkatapatu.ajll, Mr. B. 

NOES-a6. 
. Linda)" Mr. Darcy. 

Mitter, Mr. K. N. 
Moir, Mr. T. E. 
Moneneff Smith, Sir HIIItI')'. 
Muhammad Huuainl.)'r. T. 
Muhammad Iamail Mr. S. 
Percival, Mr. P. E. 
Pyari Lal, Mr. 
Samart.h. Mr. N. II. 
Sarfaraz RuMain Khan, Mr. 
S&I8OO.DJ Capt. E. V. 
Sen, Mr. N. K. 
Sin,h, Mr. S. N. 
Sinha, Baba L. P. 
Sircar. Mr. N C. 
Webb, elir Montap. 
Willaon, Mr. W. 8. J. 
Zahiruddin Ahmed,Mr. 

.' ~ Assembly then. adjourned for Lunch till Five Minutes 'Past Three 
of the Clock. .. 

The A8sembly re-as8embled ~ r Lunch nt Five Minutes Put Three nf 
the Clock. ·Rao'Bahadur 1:. HangachariuwBB in the Chair. 



• • MESSAGE FROM THE COUNCIL OF STATE. 

L Mr. OhaIrman: I understand that a Message has been received from 
t E Council of State. • • 

~. r  01 ~ £uemblJ: The Message runs as follows: • 
II From the Secretary of the Council of State, to the Secreta"1l. Legi •. 

lativc A88embly: 
I have the honour to tnform you that the Council of State at it. meeting 

of the 99th January hal agreed without amendment to the Bill further tv 
amend the Criminal Tribe. Act, 1911." 

THE INDIAN MINES BILL. 

Mr. 0haIrman: The question is that clause 11, as amended by the 
Joint Select Committee, do stand part of the Bill. 

The motion was adopted. 
Jlr. OhalnDaD: The question is that clauses 12 and 18 do stand part 

of the Bill. . 
The motion was adopted .. 

1Ir. OhalrmaD: The question is that clauses 14 and 15 do stand part 
d the Bill. 

The motion was adopted. 
1Ir. E. B. L. Aplhotlll: Sir, in clause 16 I move to substitute the word 

, or • for' and ' between the words' agent' and' manager' in sub-clause 
(1). Sir, this clause has more or less bl'en taken out from the Enghsh 
Coal Mincs Act, 1911. section 102. There the word' or ' is used between 
the words • agent ' and . manager '; and I do not know why that has been 
changed to . and 'in this clause of this Bill. I think that if the word' and' 
bl: allowed to stand in sub-clause (1) between the words • agent' and 
· manager' it is just likely that it may be taken to mean that the owner and 
agent nnd manager, i.e., all these three persons, will be liable for penalty 
under clause 16. I think that 'Will not be proper and desirable and therefore 
it is better to put the word • or " and to make the owner, or agent, or 
manager, whoever is found to have committed any of the breaches of the 
r:Jies or regulations under this Act, him only to be held liable. Therefore, 
Sir, I propose that instead of the word' and' the word 'or' be substituted 
letween the words' agent' and' manager' in sub-clause (1) of clauso 16. 

Th, Honourable Mr. O. A. Inn .. : Sh', I must challenge the accuracy 
of what the Honourable Member has just said.> He said that the English 
Act used the word • or ' between the words • agent ' and • manager ' instead 
of the word' and '. I will now read section 101(2) of the English Coal 
Mines Act, 1911: ". If a mine is not managed in confonnity with this Act, 
the owner and agent and. manager thereof shall be deemed to have been 
guiltv of an offence ander this Act. " So the House will see that the Honour-
ohle "Member is entirely incorrect in his main argument for his amendment. 
I should just like to explain that the first two clauses of this section are 
F8.rt of the existing Act .• The whole matter was very I!arefully discussed 
in the Joint Committee, and the Joint Committee by a majority decided to 
fdlow the English .Act by adding the pnfviso which is soown .• in italics. I 
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may say that I was one of the minority, but at the lame ~ t4e matter 
was very carefully discussed and we are quite prepared toaooept the decisidu 
of the Committee. By that proviso we have brought this section ¥ltt, 
lII'(lOrd with the English Act except in regard tooert.ain ~ 1  which the 
1 )~ r  Member proposes to make ~r and which are the subject of 
bis later amendments. In anv CtlAe in "iew of what I have said and in 
view of the inaccuracy of the' Honourable Memb('r's remarks I hope the 
house will not accept this anlendment. « 

Mr. E. B. L. Aplhotrl: On a point of uplan.tion, Sir. The Honour· 
[.ble Mr. Innes has said that the word ~  in the English Act is . and ' 
tlJ.d be has read section 101(2) of that Act. But I referred t6 section 102 
which provides for penalty Ilud there you ,vill find the word used is . or ' and 
11 .... 1. • and " • 

'1'lM KOD01IRb1. Mr. C ..... IDDII: You have got to read the two 
tcrether. 

The amendment was negatived, 

, Mr. Eo B.. L. ApIhotrI: I drOp the Hmendmcnt to sub·clause (2), and I 
~ not wish to press it. ' ' 

Mr. Ohalrman: The question is that clause 16 a& Blpcnded by the Joint 
C;ununittee . . 

1Ir. X. B. L. Aplhotrl: I have got other amendments to clause 16, 
Sir. 

lit. 0haIrm&D: But you said you did not wish to move them. 

lit. ][. B. L. ApIhotrI: No, Sir, the portion I did not preas was 
that which related to Rub·clause (2). I have mov(.>ci the amendment in 
rf'spect of sub·clause (1) only and 1 said 1 did not wish now to move the 
amendment to sub-elaWle (2) I\S it was similar, but I shall move amend· 
ments, with Jour pemli88ion. Sir, Adding other sub·claulles to clause 16. 
Sir, my further amendment to clause 16 ilil: 
.. Add tbe following 5ub-aeef..,ion w the provilO to clause 16 : 
• ~  in this Act ahall .render the owner, agwt or manager of • mine liable to 

a ponalty in respect of any conlra,'entioll of or non· compliance with the provisions of 
thiS Act if he proves that the contrave'ltion or non·compliance wall due to caules over 
which he had no control and IIgainat the happening of whioh it was impraoticAble for 
him to make Bny provieion ',... . 

Sir. this amendment I have taken out from cIa usc 102 of the English 
Coal Mincs Act of 1911. The provisos (a), (b) o.nd (c) and sub-clause (8) 
1.1') clause 16 in pur Bill ha:ye al;l() bl,en taKen out from section 102 of that 
Act, while other provisoll to thut section have ~  left out by the Joint 
Committee. I wish to propose, Sir, thut the sub·sections thRt huve been 
l,ft out by the Joint Committee should also be incorporated by the House 
ill olause 16. This seems to me to be a very desirable provision becau8e 
it the manager, owner or agent oommitted any contrrwention of the rules 
or regulations or of any provillions under • this Act,and it is proved that 
such contrnvention was due to inlpracticable oauses over which be had no 
control and it W&.8 for him to provide against. its happening, then such 
qwner, manager or agent be eXEllJlpted from tlie penalty. under olause 16. 
Therefore., S!r. I, p1'Qpoae that ~ additiov. to ola\11\8 16 be made. 



.. TBBIlfDLUT MINBS BILL. 1655 
• • • 

The Honourable :Mr. O. A. InDU: Sir, I received notice of "this amend. 
nlent only at 10·80 A.M. on Saturday morning, and I have not been able 
l4Jly to consult my legal advisers upon it. I don't remember whether we 
ytually considered in the Joint Committee whether we should add these 
~  .• But the reBson why, as far as I can see, we did not include 
In ~ Bill a clause corresponding to ~  4 of Mr. Agnihotri's amendmint, 
that 18, clause 102 (3) of the English Act, was that it was thought that 
i' . ~  sufficiently provided for by clause 16 (2) of the Bill, which is the 
~  law. Clausc 16 (2) s8yS: 

.. In the event. of any contravention of an} such provisions by any pelion whomeoever 
the ownor, ~  and manager of the mine shall each be deemed allO to be ~  of 
such contraventIOn unless he proves that he had taken all reasonable means by 
puhlishing. and .to the best of hi. power enforcing those provisions, to prevent. '.ucb 
-contraYcntlOn. " 

We thought, therefore, ~ we provided for the substance of the English 
ilub·clause by the existing clause 16 (2) of the Bill. . 

As regards the second amendment" Nothing in this section shan be 
oonstrued . . . . " 

IIr. Oha1rman: It is ·not before the House. 
The Honourable JIr. o. A. Inn .. : 'rhat, Sir,is the reason why we 

did not include a clause corresponding to clause 102 (3) of the English Act 
in our Bill. As far as I am concerned, I am quite prepared to leave the 
matter to the House. I do not think it is It matter of much importance. 
but it seems to ·me that clause 16 (2) of the existing Bill· sufficiently pro· 
vides for what tha Honourable Member wants. 

Mr. E. B. L. Agnihotri: In that case, Sir, I may be pennitted to with· 
orl\\v it. 

Mr. :N. K. Samarth (Bombay: Nominated Non·OffiCial): Sir, as I 
was a Member of the Joint Committee I may say that I thought that in 
law u11 th"t was needed was that reasonable means should be taken by tIie 
manager, owner or agent; and .. reasonable means" means necessarily 
that if the instructions arc. unreasonable he has a goo.d defenoe and he Call 
flay , These I oannot carry" out; these arc not reasonable,' and he gets out 
{)f it by these words. 

The amendment was, by leave of the Assembly withdrawn. 

Mr. E. B. L. Alnlhotri: Sir, I beg to move: 
" That the following. Bub·clause be added to clause 16· of the Bill, namely: 
. If a boy or girl WILS employed un the representation of his or her parent or 

Juardian th:Lt he or she was of ILn age ILt ~  ~  or her ~  would not be 
In contravention of this Act. and under the ~  In Iloud. faith ~  he or ahe was C!f 
th'lt ILg!l 01' if a person has heen ~. ,111 any capacIty or ID, any manner on ~  
t'epresentation that he fulfilled the oondltlOns a8 to age, experlenoe and otherWise 
necessary for such emp)oymellt and under the belief in good: faith that such representa· 
tlon WIL8 t.rue, tho owner, agent, or manager of ~ mlDe and employer .shan be. 
exempted froD! any penalty and the Farent or guardlllll or. the ~r  ~  
representation a8 the caae mar be, shall in. respect of the mllrepreaentatlOn, be gUilty 
of an offence under tJft. Act.' 

Sir this is also a sub·sGetion of section 102 of the Coal Mines Act ~ 1911. 
In 'the present Bill we have p'-:Ovided that obildren ~ !  8 oert8lD ag:.! 
shall not be employed in ~  IDlnca. The. amendment whioh I suggest to 
this section will have the ~  that if.the owner, ~ r fir the agent 

• • • • • 



LSOIIJLATIVB A88IUlBLY. [29TH JAN'". 192~. , . 
{Mr. :1:, B. L. Agnihotri.] 

of a mine employs . any person on the representation of the 
person himself or on the representation of the guardian or ~ 
parents of suoh children, then he (the manager, ~ r or agent) ~ . 
not be held liable to penalty under this section. SoooBdlr, the guardian 
or ~ parent or the person who makes such a representation will also ~ 
held liable for having made a false representation to the owner, manatter 
or agent for such employment, and therefore I suggeri that thh provisIon 
of making the person who makes such faIlle representations, liable .under 
this. clause, will be very salutary in preventing the employment of children 
in the mines. Therefore, I submit, th!lt this amendment be accepted and 
added to clause 16. 

1Ir .•.•• .T0Ibl: I rise to a point of order, Sir. This is a complicnted 
amendment, a.nd I think it should not be allowed. 

1Ir. 0haInDaD: Do you object to it? 

1Ir ••.•• .T0Ibl: Yes, I object to It. 

1Ir. 0Ilalrm&D: As the amendment is objected to, and as Honourable 
Members have not been furnished with a copy, for want of notice, I think 
I should disallow it. 

fte Honourable Mr. p. A. lJlD .. : Sil, may I point out that it will 
delay the ~  Bill. I think I can explain the point to Mr. Joshi's satis· 
faction. 

1Ir. Oh&InD&D: If Mr. Joshi is willing to bear you. 
JIr .•••• .T0IJIl: I have taken my objection. 
Ill. 0hairmaD (to the Honourable Mr. Innes): You lOay address the 
~  liS to why the objection should not be allowed. 

'1'he Honoorable Kr. O. A. 11m .. : I think, Sir. the rules provide that 
two clear days' notice must be given for these amendments. 'l'hesa 
amendments reached me on Saturday evening, and from our point of ~  
the objection can be upheld. I do not know why copies of the amend. 
ments have not been sUJ?plied to MembeJ'8. The real point I want to 
mske is that I am annous not to delay this Bill on the ground that 
Members have not been given notice of an import·ant amendment whicll 
I think I can dispose of quite easily. 

Ilr. E. B. L. AtDlhotr1: I tWnk Mr. Joshi will reconsider his objection. 

:Mr. 0baIrmaD: In the circumstances explained, I suspend the Stand-
ing Order and allow the amendment . 

. The Honourable Mr. O. A. Inn .. : I think it is .a very dangerous thing 
f6i- U8 to try Bnd transfer (rom the English Act 8 provision of law which 
may be Rnd is entirely unsuitable to our own Act. ~  first place, the 
fonn of Mr. Agnihotri's amendment is unsuitable. It talks about a boy 
dod a girl. We have no definition in our Act of a. boy or a girl. We havto< 
only got a definitipn of 8 child. In the seconG. place, the intention of the 
Rmendment is to p'enalise misrepresentation as t6 the age of a child by tho 
parent of that chIld. Now, ~  in t}tis House, I think, win reMe·} . . 
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• • that the Indian miner will have the very greatest ~  in saying defi· 
nitely whether or not his child is or is not below 18 years of age Bnd there 
tore in clause 27 of our Bill we have made 8 special provision to meet this 

• very case. Clause 27 says: 
• .. If any ~ .  arilell between the Chief Inspector or the Inspector and th. 

manager of any mine as to whether any perlOn is a child, the question Ihall, tn the 
absence of a certificate. as to the age of luch perlOn granted in the preacribed manner,. 
be referred by tJle Chief Inspector or ~  Inlpector for deciaioD to a qualified medical 
practitioner ... 

In all cases, therefore, where it is uncertain whether or not a child is c.r 
18 not below 18 years of age, we make provision for the settlement of tha· 
dispute. It seeUlS to be quite unnecessary to impose on these ignorant 
mi.ners . the obligation of telling the truth with regard to the age of their-
children when they themselves probably do not know what that age is. 

JIr ••••• lo8h1: Sir, I also oppose this amendment. It provides for 
a penalty on the parents of the children on the ground of misrepresentinl; 
the age of their children. I think, Sir, in the case of these illiterate 
people, anything can be proved against them, and therefore I think that 
such a provision is most dangerous. I therefore oppose it. 

'!'he motion was negatived. 
Clauses 16, 17 and 18 were added to the Bill. 
Mr. E. B. L. Aplhotr1: Sir, I beg to move tnat sub·clause (7) of olause-

19 be deleted. 
Sub-clause (7) is to thIs effect: 

.. N otbing in this section shall afleet the powers of a Magistrate under section 144' 
of the Code of Criminal Procedure, 1898." 

t:lir, under this sub-clause we give authority to a Magistrate to stop tho, 
mint's and take proceedings under section 144 of ·the Code of Criminal 
l>rocedure.. 'I'he House will remBmber that only a. few minutes ago ~ 
have provided t.hat the District Magistrate may be made an Inspeotor in 
a distriot. Sir, if the District Magistrate is declared to be an Inspeotor 
lD the District, this clause becomes superfluous because, in his capacity 
88 Ii District Magistrate, he could tuke aotion and in his capacity as an 
Inspector also he could take action; moreover, under this Bill, we have 
ulso provided that ~ Chief Inspect-or or the Inspector, if he finds that 
the mine is in a dangerous condition or something to that effeat, CAn 
under clause 19, sub-clauses (1) and (2), close the mine. So this power 
under 144 will be superfluous when the same thing could be dono by the 
Inspeotor or the Chief Inspector nn..d by the District Magistrate. They 
clln also withdraw the workers from the mines Ilnd they can stop the work-
ing of the mines. It might be saic! that there may be a likelihood of a 
brench of the peace and therefore the Magistrate's intervention may be 
neoessary but this very thing oould be done by the Chief Inspector and the 

~ r under the other sllb·clauses of clause 19 and therefore this sub-
('luuRe (7) is superfluous nnd unneoessary and should be deleted. 

The Honourable Mr. C. A. Iaall: Sub-section (7), Sir, is in the-
existing Act. As I understand the matter, it is as follows: " under seotion 
144 of the Criminal Prooedure Code a Magistrate has power to take certain 
action in an emergenoy-athat is a general power. Ul\.der clause 19 of 
this Bill we oonfer upon the Chief IDJU>ector and the Inspector special 
powers to take action also in aa emerged'cy. The objeot-of IYlb-clause (7), 
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.as I understand it, is to make it perfectly cltlar that nothing in the special 
po''''ers which have been conferred upon the Chief Inspeotor and the" 
Inspector override or interfere wi;h the general powers exercised bY.8' 
Magistrate unde.- the Criminal })rooedure Code. It is by no tfleans clear 
to me whether, if you remove this section from the Bill, you would in 
lact deprive a Magistrate of his general powers under section 144 of the 
Criminal Proce<Jure Code. 1'0 take the question, on the merits, whether a 
Magilltrate should be allowed to exercise these powers, I would point out, 
~  I have just pointed out on an earlier amendment, that we have only 
got four Inspectors in all India. Quite conceivably, there might arise 
R 0888 where a part of a mine beoomes erlremely dangeroul!I, where a 
Magistrate haa to take action on the spot without waiting for an Inspector 
to come down. n seems to me, Sir, whether it makes any diBerence or 
llut if we rElmove this sub-clause, it will be a mistake to do so. 

JIr. 't. v. fJethacIrI Ayyar (Madras: NominaMd Non-Official): I think 
Bir, the Government is not well advised in having a clause like this. If 
they once bring in a special act of reservation in respect of a particular 
section of the Criminal Procedure Code, it would mean that the Magis-
trate cannot exercise any of the other powers conferred by the same Code. 
}o'or example, take 8ection 188. Doetlthe Honourable Member mean to 
suggest that, unless power is given by this Bill to ~  powers under 
that provision of· the Criminal Procedure Code, the M.wate could not 
exercise the power? I think,· if he thinks thll matter over, he will find 
that the introduction of this clllUse is likely to load to a great many dim-
<QuIti.. If we specifically mention section 144, it would imply that the 
other powers are not open to the Magistrate; I do not think the Gov-
ernment would be well advised in having a clause like this. Once you 
mention a specific section you (>xcludc the exercise of powers under other 
sections of the Criminal Procedure Code. Take section 188-taking pre-
-cautions in respeot of danger to property. If you leave out that and put 
in section 144, what would be the effect? It would be regarded 88 if you had 
made provision for exereistng powera under section 144, but that the Magis-
"trate cannot ell:emiae powerq under lection 188. I think it is a dangerous 
innovation and is likely to lead to difficulties. 

".l'bAI Honourable JIr. 0 A. 11m .. : It is not innovation: it is in the 
-existing Act. 

The Honourable Sir HeD!')' .oncrle!'! Smith (Secretory, Legllllativ(· 
Department): Sir, in reply to my Honourable and learned friend who has 
just spoken, I should like to point out that section 144 and this partiCUlar 
clause of the Bill that we Bre now consideriQg deal with the BlOme matter, 
<leal with an emergency where speedy remedy is desirable. Section 183 
is onotllf'r matter altogether: that deals with the ct\se of [L nuisance. 1 
would point out one. mistake into which Mr. Agnihotri has fallen. J under-
s$OOd him to Bay that, as the District Magist,rate has the powers of an 
Inspector under the Act, he cun 8S nn Inspector use his powers under sec-
tion 19 to meet the emergency and thereforo it is quite IUpertluous to allow 
him Blly power or any Magistrate any power under section 144. Mr. 
Agnihotri has, Sir, I am afrlLid, overlooked the clause of the Bill under which 
the District Magistrate get. his powers under the liill. If he will look at sub-
.. ectioD (8) of section 4 he will find tliat the District Magistrate is not, 
.and cannot b" in',estcd with powlrs under thil!l particular aection 19. It is 
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'One of the two seotions which is excluded from the BCope of the Mag;.sf+tate'a 
nction under this Bill. TLerefore, Mr. Agnihotri's sole argument to sup-
,ort this amendment has clisllppeared. A District Magistrate cannot take 

.action under section 19 and we make it quite clear that he can take action 
~ r secti<»l 144 of the Cr ~  Procedure Code. . 

lIr. 0halrmaD:' Amendment moved: 
" In clauae 19 delete Bub'olalLle (7):' 

The. motion was negatived. 
Clauses 19, 20 and 2r were added to the Bill. 
JIr. E. B. L. Aplhotrl: Sir, I beg to move: 

• 

.. That in clause 22, aubatitul.tl • in r he looa.l official 'Gazette' for the words • at, lOoh 
'time ~. tt 

Sir, clause 22 of this Bill is to this effect: 
.. The Local Government may cauile any report aubmitted by a Committee under 

:8E'ction 11 or loy a court of inquiry under section 21 to be .. pnQjished at luch time and 
~  sach manner ns it may think fit." 

~  Amendment will make it obligatory on the Local Government to 
publiab it in the local offidsl Gazette, in' addition to the other modes that 
1h£ Local Government mny decide to give pub.lication in as required. My 
reasons for this are, Sir, that the local official Gazette is practically the 
mouth.piece of the Government. Every event, order or piece of legislation, 
rules or regulations and eV<lry report that has to be p\o4hlished by the Gov-
-ernment, unless it is of a very voluminous size, is generally published in th.3 
local offioial Gazette and eV3ry person inoluding a mine (.wner ill expected. 
to know it Bnd even the law presumes thQt whlltever has been published ill 
the GovernIDeat Gazette is a proper communication to the persons who may 
be (loDoJcrned. Therefore I suggest that it would be better that in addition 
to the other modes of publication the Local Government may think 
proper that the publication should al80 be made in the looal official Gazette 
so that no person could complain afterwards that he had not the knowledge 
of it because the manner of publication under the Bill remains uncertain 
and may not probably be known to every mine owner or to persons concerned j 
while they are expected to know and actually know that there is a Govern· 
ment Gazette which contains these publications. Therefore, it will be 
better if the looal officinl Gazette is inserted in this clause and the Local 
GovernmcJ:l,t .be required to publish the reports, etc., in the localoBlcial 
Gazette in addition to the other modes that they may think right. 

The BODourable lttr. O. A. Innea: I would just point out, Sir, as 0. 
point of form, that if this amendment is adopted, it ~  seem necessary 
to add ~ r  .. maUDer .. the wmod .. Ruch ". Otherwise 'the clause will 
stand •• in the locnl offieiRl G uzette And in such manner as it may think 
fit." That will probably amount to an injunction for the l,oeal Govern-
ment to consider whether it should be printed in small pica. or big pica· 
or whatever it mny be. But apart from that, Sir, 1. iu not think I need 
take the ,time of the House over this limendment. Surely in a. matter of 
this kind we can ~  it to the Locnl Govt.'rnment to decide what is the 
most suitable mothod of publishing Q report of this kind and I do not se.! 
why we should tie them down in this Bill to any particulfr method. 

The motion wall R ~ . 

Clause 22 was "idded to thEl.Bill. • • • 
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Mr. B ....... : Sir. my amendment runs as followl: 

.. (i) That in clause 2'3. .ob·clanle( II) for the word • liny' the 
eiiht.· be IlUbatitut.ed. 

(ii) That. in dauae 2'3 (e) for tbe word. 'tlfty·four' the warda 
aubatitut.ed ... .. 

Clause 28 runs as follows: . 
.. No perlon ahW be employed in a mine : 
(a) on more than aiz day. in anyone week; 

, . 

word. 'forty-;. 

forty·two' Oe' • 

(6) if. he worka above ground. for more than aidy houra in anyone week I 
(e) if he work. below ground, for _ &.ban tlft.y-four hoar. in anyone week." 

My amendment relates to clauses (b) and (c). The first sub· clause says 
that no person shall be employed for more than aill: days in one week. 
Practically a labourer haa to work sixty hours in six days, and if he hu 

. to work sixty hours in & week, it comes to this, that he has to work ten. 
hours a day. I oonlider that this ten hours' continuous work is really 
very unwholesome and it will greatly tell upon the health of the labourers. 
The object of the Bill is to protect the safety and health of the labourers. 
Generally labourers go to work at about 7 in the morning, come at about 12. 
prepare their meals. have their bath and 80 on. They go to work at 
a P •••• come back at 6 P.M. An ordinary labourer works 8 hours a day. 
Thai is outside. in the open fields. In this C88e, if the present condi-
fuDB are allowed, they will have to work 10 hours. For instance, if they 
go early moming at 7. they will complete their ten hours' work by :» o'clock 
without any recess. If some recess is allowed for their bath and their 
food,-you must allow at least two or three hours,-eveD if you allow only 
two hours, they will ~ to work till night 7 o'clock. I think two houJ"ll' 
recess is absolutely necessBl'Y for their bath and other things. Practi-
cally they will have to work from lnoming 7 till night 7. if any recess is 
allowed. If no recess is allowed, as is not contemplated, they will have to· 
work continuously from 7 A ••• till 5 P.M. I wish to point out to Honourable 
Members that we began just at about 11 o'clock and we went for our' 
lunch at 2 P... That is. after three hours' work we had one hour's rest. 
I think Honourable Members will have some sympathy and some con-
sideration for these hard working poor labourers. If two or three hours' 
work is sufficient for an hour's rest for us, don't you think that theRe 
labourers who have to work in pits deserve your sympathy r I am told 
sometimes these pits are 5,000 feet deep and Borne are 2,000 feet det')) 
and they have to work at such depths underneath the ground that they 
do not get any free air, and the pits are very wann and very unhealthy. 
Do they not. as humAn ~. require Rome sort of coDOO8sion and do )·ou 
think it proper that they should be 80 much tonnented and work for 
ten hours a day at such depths? Sub-clause (c) provides that they will 
have to work only fifty-four hours underground. That means that under-
ground labour is required to be 9 hours a day and above-ground work 1(} 
hoitrB a day. There is no definition of what is above-ground work and what 
ihunderground. We do not know which they will cal! underground work-
2A)(} feet or BOO feet or i,nOO feet under the ground. In thes' circumstances, to 
labour for 9 hours or 10 hours a da.y is very unwholesome for these labourers. 
Probably my Honourable friend, Mr. Innes, will tell us that we have to 
confonn to the decision of the Geneva Internt:.tional Conference which 
has accepted 10 hours' labour to Iy;l the minimum. I submit that for this 
particular ~. of. work. which is really ~ difficult, and in a country , 
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like India where the weather is really so uncharitable or BO specially hot. 
in swnmer, it is very dillicult for labourers to work for 9 or 10 hoUl'S a 
"day. I think 5 or 6 hoUl'9 will be really very· tiresome for any labourer 

• wbo really wants to work. If you simply want them to be there even 
till 10 ~  they might be idling away their time. In the interests of 
hard work you have to give them some rest. If you give less hours: they 
-<lan work more energetically and more vigorously, and they can turn out 
more work than if you allow them to be there for 20 hours or 15 hours 
or any longer hours. The result that the mine owners will get by allowing" 
these people to work more hours; will not be profitable to them, because 
we must imagine that the workmen are after all human beings and no 
man can do hard work continuously for more than 7 or 8 hours. If you 
keep him there for 10 or 15 hours I do not thiQk it will be profitable to the 
mine owners. l)robably t it may be said th"n these labourers will get 
more money. As a matter of fact, they do not get more money. The 
work is camed on on a contract system. Say, the cooly sirdar takes 10 or 12 
-coolies. He takes a contract and whatever extra money .is got is taken by 
the cooly sirdar from ~  mine owner or his agent. The actual coolies do 
not get any profit, because the coolies continue to get the same daily 
wagcs. The gain goes to the sirdar, or headman or contractor. I submit 
therefore that if thev work hard it will not benefit them. I do not think 
that such provision will really bring any benefit to these labourers. Then, 
probably, it may be said that in the Factory Act we have also 10 hours 
labour. I submit to this House that labour in a factory and labour in a 
mine is quite different. Labour in a factory is more comfortable where 
they have to work under buildings or in open air, whereas this mine work 
is really very tiresome and unwholesome work. Ten hours labour is very 
difficult even above ground and 9 hours a day or 54 hoUl'S in the week 
is rt'a])y very very difficult to do. Of course, we are not making any 
provision that those who have worked 4 or 5 hours underground should be 
brought above-ground Rnd another set· should go underground. If there 
were some such provision, there might be reason in tbat, but there is no 
such provision. So, a man working underground will always be there 
~  9 hours which is very difficult. In these circwnstances I 
.move: 

.. That in clause (b) instead of • 60 hours' '48 hourI' be substituted and in clause 
1c) insuad of '54 houn' '42 hours' be 8\1hstituud." 

1Ir. Oha1rmaD: Amendment moved: 
"ThAt in clause ~  sub-clause (b), for the word' sixty' the words' forty-eight. t 

~)  luhstituted." 

JIr. N. O. Sirell (Bengal National Chamber of Commerce): The pro-
vision is that in respect of work overground it is 60 hours, that is, ten 
hours a dav. Ordinarily, there are 12 hours in a day, I think my Honour- ! 

:able friend' understands it. The practice in our coal mines is that tho 
above-ground IRbourer gets two hours' rest from 12 to 2 P.M: In ordinary 
,days I mean in the summer season, thcllun rises at about 5-30, and the 

~r r goes to work at about 6 o'clock. After working 6 hours he gehl 
two hours' rest, atfd then he corneA back at 2.80 or 2 and goes back home 
at 6 o'clock. We get 10 hours' work and a' the same time they get two 
hours' rest. So, that meets the desire that a labovrer should get a 
<certAin amount of rellt. II('A Tioice: "Whllt nbout :wmter"?) In the 
winter sesson, they get thdr two hours'r-est all the same, but they cannot 
:get to work before 7 o'clock, Ifnd they are ~  let off at.5-30 P.X. In 

• • • 
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the winter season we do Ilot get 60 hours' work. (A Voice: "Why is ip 
provided in the Bill "?) Then there must be two proviso$ that in the 
summer season it ought to be 60 hours and in the winter season it mast' 
be M hours. But in respect of underground work, the proflsion is for 
54 hours and six days in the woek which means nine hours a day. Of. 
course, we have not at prescnt the shift system in the mines, in fact, it 

• il; impracticable., because some miners come to work from a distance of 
[5 or 6 miles and therefore they cannot return home cvery day. Therefore 
they stop at· the coal mine and they are expected in their own intereSts 
to work 9 hours. But the miners generally go down at 8 or 8-S0 and 

,sometimes at 9 o'clock. Whoever goes later is to come out later and 
from 8 o'clock they work III' to 4 o'clock which means actually 8 hours and 
we do not get more than B hours' work. Of course, tho provision is for I} 
hours -but we shall be quite pleased if we get 8 hours' work from the miners. 
AB a matter of fact, we do not get more than 8 hours work. The same 
thing applies here as in !he case of surface labour that in the winter 
season we get a certain amount of less work because they cannot go down 
until it is 9 o'clock and in the hot season, of course, they go down a bit 
earlier. At any rate, ·they dCJ only 8 hours' work under the mines, and such 
being so, I do not see what effect the amendment is going to have on the 
practice already in force in the coal mines. 

'!'he JIoDoarable 1Ir. O. A. lDDal: My Honourable friend, Mr. Misra's 
llpet'ch contains so many startling mis-statements that it left me panting aud 
breathless at the end of it. He referred to coal mines 5,000 miTes deep. 
(A "Voice: .. Feet. tt) He referred to the Geneva Conference which was a 
conference which dealt with seamen. What he really meant to refer to 
was the Washington Conference, tbe conference which m.ainly dealt with 
factory Jabour. The whole of his speech indicated, I think, that he had 
never been to a coal mine, and that he had not even read the previous 
debates in this HoWie in regard to. this Bill. Mr. Misra evidently thinks 
that in the coal Iilines at 6 o'clook every morning you r ~ B bell nnd 
miners come out from neatly whitewashed houses and troop down the 
mine, and at five in the evening a bell is rung and the miners troop out 
of the mine. That is not so, for the mine labour in Indih, especially in 
the coal mine, is, I regret to .say, very unorganised. It is difficult enough 
to get the labour at all. When the miner comes, he comes often from 
P. long distance. The men come with their families. 'l'hey go down the 
mines and come up whenever they like, they stay there as long as thev 
like, and they are paid entirely by results. They do not do any fixed 
number of hours work. They merely cut so many tubs of coal. When 
they cut enough tubs of coal· sufficient to maintain·· them for a week, 
up they come and away they go. That is why in making fQr the first timt:' 
an effort to limit the hoars of labour in a mine we have contented ourselve8 
with fixing a weekly limit of hours, and in fixing that limit of 60 hours 
for labour above-ground, we have follpwed the desire expressed bv this 
Hoose, the mandate of tbis Rouse. The Washin'l'ton Conference recom-
mended that in India the limit of 60. hours a week should be adopted for 
all workers in industries covered. by the Factory Act lind in mines. The 
House recommended to the Governor General in Council that that draft 
CIOnvention shOUld, be ratif-ed and that i" why we have adopted the 60. 
hour a week for labour apove-ground. That is, we have adopted for 
labour above-ground in mines precjsely the same limit as we have adopted 
for ordinary .~  labour. Is \here an,. reason why. we should treat 

• 
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• 1663: -above-ground labour in mines with more consideration than similar labour 

in factories? As regards underground labour we have gone rather 
,peyond the r r \ ~ of tJ,Ua draft ~ . We have adopted a 

.54-hour week, and we did. that for & apeOlal reason. . At the Washington 
~ r . there WIlS Il special Committee sitting. It did not go as far 

ad recommending the inclusion in the Convention of a 54-hour ~ for 
. underground labour in mines, but it !pade a. special recommendation to 
the Government of India that we should consider that proposition. We 
embodied these two propositions in the Bill. We have addressed all 
Local Governments and all Local Governments except one Burma which 
objects to the limits and thinks they are too low, have. ~ r  ~ them. 
At ~  ~ B~  it· would be ~  ~  ~ r u.s to go further and lay more 
drastIC hmIts down. And SIDce m thIS BIll we have carried out the 
mandate of this Assembly, I think that this Assembly should reject this. 
amendment. . 

Bat B&hadur S ••• SlDgh (Bihar and Orissa: Nominated Official) : Sir, 
J am afraid I think B further lowering of the maximum working hours will 
affect the growth of some indigenous industries such as mica and coal. 
and will reduce their outPlJt . : . . 

Kr. Ohalrman: Will the Honourable Member kindly speak up. 

Ba1 Bahadur S •• _ Singh: Ten hours R day is not considered intolerable 
• even for brain workers and there is no sufficient reason why a 

1'.)[. labourer should not put in 60 hours a week or 10 hours a day 
above ground, and 54 hours a week or 9 hours a. day below ground, especially 
as it has been 'made cleur that he must have absolute rest for one wholt-
day in 8. week of soven days. In this connection I would venture to invite 
reference to the opinion of tho l>unjab. Coal Company, which considered that 
the limitation of the hours of employment in mines and the enforcement 
ot a weekly day of rest would be the death blow of the Punjab collieries. 
This provision hus on the whole met with the approval of the Local Govern-
ments and the representative public bodies as the maximum limit reasonably 
enforceable, but even then, Sir, it is recognized that it will be necessary 
to make some rules to exempt the cases of firemen, pump-men and other 
labourers of an intermittent kind, at least for a considerable time to 
come, 9S it will not be an easy matter to provide specially qualified men 
of this class in the near future. Also, Sir, it is a matter of some significance 
that even the veteran hero of the labour classes in India (Mr. Joshi) favours 
the .retention of this cll\use, us his proposed amendments to this clause 
would go to show. 

In the circumstances, Sir, I think this amendment should be readily 
. outvoted. 

Mr_ N .•. .T08hI.: Sir, I have great pleasure in supporting this ame1;ld-
JDtmt. The hours of work suggested by this Bill are no doubt too long 
nnrl I hope the House will ftccept the amendment proposed by my Honour-
ohIo frienrl, Mr. Mhmt. I am of opinion that no man should be aJlowerl to 
work for more thall six hours n day and .for more .than six ~  a week_ 
and thnt for adoqunte wnges. I do not think my friend, Mr. Sircar, r ~ 
mnde out a strong CBSC. He himself admitted that people do. not work 
for more thnn eight hoUl'R. If they do not work for ~ than eight hOl,lrs 
whv should vou not accept-the amendment? . . 

Mr. It. O. Slrcar: I metmt t;Q say as r~ r  sub-surfaci wotk. , 
• 
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Jrr. •• II. lCllbl: If they do not work very long and for more than two 
.days, why should he object to the amendment'J I think if the amendment 
ia accepted, we shall be following the modern and latest European standard&. 
1 therefore feel that this House should accept this amendment. .' ~. I . •. Mukherj .. (Calcutta Suburb.: Non-Muhammadan Urban): 
Sir, I did not want to speak, but having heard my Honourable friend, 
Mr. Joshi, I should like to say a word or two on oertain aspects of this 
.question. There is one thing to whioh I would like to draw the attention 
-of the House partioularly. It is that the clause in question merely lays 
-down the outside' limit. Clause 23 of the Bill does not compel every 
lubourer to work for 10 hours or any other specified number of hours. 
What it says is that no person shall be employed in a mine (a) on more 
thRn six days in a wtlek, (b) if he works above ground, for more than llixty 
hours in anyone week, Rnd (c) if he works below ground, for more than 
.54 hours in one week. Now, Sir, we have just heard one of the coal pro-
prietors from Bengal, and we know now that physical laws and economic laws 
cannot be very often resisted, in spite of regulated hours of work. So that 
if at certain seasons of the year workmen are obliged to work shorter hours 
and at other times longer hours. these periods have to adjust themselves 
to the needs of surrounding oircumstances. 'l'hat is a point, Sir, we should 
not lose sight of. Therefore if the amendment proposed be accepted, and 
then on any occasion if somebody is required to work for 10 hours, amI 
he does 80 willingly and even for his own gains he will be punishable under 
the lllw aocording to the proposed amendment. That is what the present 
lllw wishes to provide against. It does not require any labourer to definitely 
work for 8 or 10 hours. Unlike my Honourable friend from Orissa (Mr. 
Misra), I have been in a mine myself and have seen things as they are. 
Sunrise or sunset has very little to do there. Down there. it is pitch dark 
relieved only by electric l:iulbS and otte has to move about there with diffi-
culty. I mal repeat, one nas very little to do with sunrise and 8UnSf!t 
'in marking hlfl hours, ~  working in 1\ mine. Putting aside these ques-
tions, I submit that clause 28 of the Bill provides for the ma.ximum limit 
only for the period of work for a labourer in conneotion with a mine, and 
Dearing this in mind we should not raise objections which might interfere 
with the output of coal, or with the cost of the output of coru, and mAy 
bring about economic conditions which may place India at a disadvantage 
ir, the economic world. Therefore, Sir, I oppose the amendment. 

Mr. 0haInDaD: The amendment before the lIouse is: 
.. That in c1aule 23, Iub-clause (b) for the word 'a,ixty' the words' forty.eiVht' 

be .ubstituted." 

The motion wa9 negatived. 

JIl. K. B. L. Apthotrl: Sir, I beg to move: . . 
.. That in clause 23, 8uh·cIaule (II) sllhstitute the worda • ftfty·fou.r' for the word 

"Aixty', and in Bul·clause (r) 8ubstitute the words' fort.y.eight' for the words' fifty. 
'foulj,11." 

I do not think tha.t this amendment requires any argument. The 
Honourable Mr. Innes gAve us two grounds in .opposing Mr. Misra's amend-
ment. The first was that generally thesc people were not required to 
work for more than eight hours, and certainly not for 10 hours, as Mr. 
Sirenr hilS pointed out. The Recond wos thutli/c hn.ve adopted the draft 
Convention whioh laYR nown 60 ~ r . Rnil it is thus necessary to ndopt 
that as a priDeipJe for fixing ,the maximum hours of WOB in the mines. , 



TBB INDIAN IIINBS BILL. 1660 -But, Bir, we have already deviated from the draft convention in adopting 
64 hours 8S tbe maximum period of work underground, and there is no 
oogent reason why should we put a maximum of 60 hours and stick to the 

~ Mr. Bircar hai3 pointed out that the labourers generally work 
for only 8 -hours. (Mr. BiTcaT: "I was not speakiIJg of surface labour. 
Sir. ") Say, 10 hours in summer and less in winter. But, Bir, even ~ r  

and other people employed in offices whose work is not of such a fatiguing 
nature as that of the labourer are never required to work for more than 
81X or !leven hours in the day. (l'oiCC8: .. No, no.") From 10 to 4 o'clock 01' 
ii o'clock: what does thut come to. (A Voillr: "Till 10 o'clock. ") Office 
hours generally are from 11 to 5 or 10 to 4. If a man works later than that. 
it is his own lookout. When therefore we people who have light work 
to do, work only for seven or at the most eight hours. why should we take 
more work from the labourer whose work is much heavier and tiresome 
and make him work for 10 hours a day a8 is being provided in this Bill. 
And if, 8S pointed -out by Honourable Mr. Innes and Honourable Mr. 
Blrcar, they actually work for less than 10 hours. then there should be no 
objection to fix the maximum of working hours at 54. Even that will 
amount to nine hours work a day. which iR in itself too much. Therefore 
I suggest that by way of a compromise the Government should accept this 
proposal for the substitution of 54 instead of 60. in place of 48 which has 
just been thrown out. The Honourable Mr. Mukherjee has said that  that 
is only the maximum periOti which has been fixed. I do. of course, realize 
that in the mines wh!;lre illiterate labourers work; they are never expected to 
be punctual in attending to their work. and often they come late. But there 
is no necessity to keep the maximum at a figure which is not desirable. 
because that may give an excuse.to 80me mineowners to extract 60 hours 
full work from them and tht' Government could not interfere. Mr. Sirear 
has 8aid that if a labourer comes late, he has to continue late. Therefore 
I submit it is better to reduce the work from 60 hours to 54 and if a man 
.hat; to do underground work. from 54 to 48. Therefore I move that this. 
substitution be made. . 

The Bouourabl, Mr. .A. O. OhaUerJee: I do not think the Honourable 
Mr. Agnihotri has advanced any new arguments at aU. He has referred to 
thp fact that men working in commercial and Government offices do not 

1~  attend office for more than 6 or 7 hours. but have we ever passed 
. ~  law preventing any man from working for more than 10 hours in a com-
mercial or a Government office? I wish we had, because then I personally 
should have some relief from occasionally working from 6 in the morning 
to 8 o'clock at nig,bt. 'I'h'b whole principle here is different. We are pre-
venting people from working more thl\n a certain number of hours. There-
fOTEl WP have to be extremely cautious. My friend. Mr. MukhCl"jee, has 
already emphusised the fact that we are laying down maxima. Wear€' 
not laying down minima at all. I hope all the Honourable Members of this 
Hous(' will bear that fact in mind. Then tho Honourable Mr. Agnihotri 
has utilised the statement made by Mr. B r~r that 8S a matter of fact 
~ C men in the minell dq not actpally work more thad 8 hours under-
ground. That is quite true. I w9Uld go further. From the sJiatistics 
~ !\  we glllthered, ~  learnt that as a matter of fact the hours they work 
underground are even less than 8 per day on the average but then there 
is no reason why we should restrict them from working hard and working 
fairly decent hours if ~ want .0. The fact iw, and 'I th1nk'Mr. Sirear 
will·bear me out when I make this statement, that moa. of these people 
who ~ r  in the. minN are alao at prJient agriOUlturillta. • TJt.e result is 

B 
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that they devote a certain number of hours of work to the mines and devote 
the rest of the week to work on' their fields. Therefore they' do worl: 
ruther shorter hours in the mines both above ground and below ground' 
than"they ordinarily do in the factories. But we all know that the stand· 
ard of living in these mines among the mine workers is extremely low. 
Our aim lihould be to raise the standard of life amongst these workers and 
then and then only their condition will improve and the condition of the 
industry will improve. Therefore our aim should be to get 8S many men 
to work all the time in the mines 8S possible (And not devote their time 
half to agricultural work and half to mines. When they do that, they 
will certainly be expected to work fairly long 8nd steady hours in the minea 
and we should do nothing in our present legislation to prevent any such 
tendency. I think. Sir, everybody will admit that this House has been 
most progrcssive in the matter of labour legislation. Even in the very 
first Session on the motion of Government this House agreed to laying down 
a 6O·hour limit for workers in mines and in factories. In the present case 
we ~  gone eveu further. Government have made the proposal that 
the labour of miners underground should be limited to 54 hours. 'l'his 
has been done (8S the Honour8ble Mr. Innes haR already explained) with 
special reference to a recommendation made by a Committee at Washington. 
Therefore we are not rEally deviating from the Resolutions that 
were passed by this HoUJft! two years ago. We are only carrying out the 
further suggestion that had been made at Washington. Everybody agrees 
that that suggestion is a BOund one. Therefore Government cannot be 
considered to have been inconsistent in having made this proposal. I do 
not think, Sir, that Mr. Agnihotri's proposal ,vill tend to the well.being of 
the miners. I think, Sir. in their own interests they should not be pre-
vented from working a decent number of hours above. ground. I hope, 
therefore, Sir, that the amendment will not be accepted. • 

Kr. W. II. Busl&D&lly: I wiRh to add a few words, Sir. to what has 
fallen from the mouth of the. Honourable Mr. ChatterjetJ. If I understood 
the Honourable Mr. Inncs aright andU these miners are Qpt paid by the 
day, it will make 8 very considerable amount of difference in their daily 
earnings if the time of working is further curtailed. That is the first point 
which must be taken into consideration. Secondly, I think that if there is 
B. further curtailment of th(> hours of work for these miners, the price of 
coal must necessarily go up. That would COAt a good deal to our industries. 
There 1R another point which has also to be considered in coming to a 
decision on this matter. We all want more coal and Qlore industries. If 
we go on limiting the hours of work in this manner from time to time, I 
think our industries will not pl'OAper 80 fast as we all wi.h. I therefore 
oppose the amendment. 

JIl.OhalrmaD: The amendment before the Houae is: 
.. Th8t in sub-cia ... (6) of clauifl 23 ·Iubtf,itut. . 54' for '60 '." 

'the motion ~  negatived. 
Mr ••••• JDlra: Sir. . II 

,Mr. 0haInD.&D: I. the Honourable Member formally movUw it? He 
bas already made oa speech. • , . .., 

JIr: 11 .... 1UIra: I. have alll'ady made' a speech. Sir; that .1swhat I 
wu gomg to expMl •. I think I have dealt with both the elauees, and r submit 

, , 
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that at least this amendment (4!a hours a week) for underground work 
should be accepted. I therefore move: 
• .. That in clause 23, 8ub-clause (c), for the worda • fifty-four' the words' forty-two' .be. lubBtituted." 

'rhe molion was negatived . • Ill • .E. B. L. ApIhoRl: Sir, I beg to move this amendment, vi •. : 
.. That in lub-clause (e) sub.titute the words • forty-eight' for the worda 'MtJ-

four '." 

The motion was negatived. 
Ill. K. B. L. Aplhotrt: Sir, I move: 

.. Add the following lub-claul. to clause 23: 
• (d) for more than ten houri in a day'." 
Sir, we have provided 60 hours' work in a week, but we have not provided 

the limit of the hours for which a labOurer is to work in a day. Therefore 
1 propose, Sir, tbat a man may not be made to work for more than 10 h0lll.ll. 
a day. 

Th' HODourable Mr. O. A. IDD .. : Sir, this point haa been examined 
very carefully not only by the Government of India but also by a special 
Committee which sat on the Coal requirements in the coal-fields in 1919 
and 1920. We have been advised on all sides that it is qoite impracticable 
Ite things are at present in the coal-fields to impose any daily limit of hours. 
If the House will remember, we had /l, debate on this very subjeet in 
September last and I then explained in full detail this fact, namely, that 
it is not possible, as things are now in the coal-fields, to enforce a ~  
limit, and, since it is impossible to enforce a daily limit of hours, I think the 
House will agree with me that we. ought not to impose one. 

The motion was negatived. 
Mr. 0halrm1D: I think it will be for the convenience oftha House if 

\w. adjourn now. 
The Assembly then adjourned till Eleven of the Clock on W ~ 

~ 30th January, 1928. 
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